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LOX SABHA

Monday, 21st March, 1955

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)

‘MEMBER SWORN

Shri Dinesh Pratap Singh (Bahraich
Distt,—East).

ORAL ANSWERS TO QUESTIONS
AMERICANS IMPRISONED BY CHINA

*1231. Sardar Hukam Singh: Will
the Prime Minister be pleased +to
state whether India was, at any time,
approached and asked to wuse her
good offices with China for the re-
{ease of 11 American Airmen impri-
soned by the Chinese Government on
charges of espionage?

The Parliamentary Secretary to
the Minister of External Affairs
{Shri Sadath Ali Khan): No, Sir.

Sardar Hukam Singh: May I know
whether India, as Chairman of the
Neutral Nations Repatriation Com-
mission on Korea had any obliga-
tions to perform in this connection
‘because these eleven airmen were
imprisoned in connection with that
conflict?

The Prime Minister and Miniifler
of External Affairs (Shri Jawaharlal
Nehru): The hon. Member in his
supplementary question has made a
number of presumptions which are
themselves very strenuously denied
by the parties to the dispute. Any-
how, the Neutral Nations Commission
ceased to exist long ago and no
question of any further responsjbi-
¢ L.SD ‘
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lity on it can arise now. The whole
question of these airmen, so far as
the Chinese side is concerned, is that
they had nothing to do with the
Korean conflict. .

Sardar Hukam Singh: Always
senstitive to international trends and
struggling hard to prevent any tilt-
ing of the peace balance in this
world, had our Prime Minijster at any
time to move in this matter as well?

Shri Jawaharlal Nehru: Naturally, -
we are interested@n this as in many
other matters and we have tried te
get the facts from the parties to the
dispute. We have also informally
discussed it with them, but we have
made no specific proposals, nor have
any official communications been
addressed to us on this subject.

STORES PURCHASE COMMITTEE

*1233. Shri Dabhi: Will the Minis-
ter of Works, Housing and Supply be
pleased to refer to the reply given
so Starred Question No. 845 on the
9th December, 1954 and state:

(a) whether the final report of the
Stores Purchase Committee has since
been received by Government; and

(b) if so, 'what are its main recom-
,mendations?

The Minister of Works Housing
and Supply (Sardar Swaran Singh):
(a) and (b). The Final Report of the
Committee has‘not so far been
received.

Shrl Dabhi: May I know when the
report is likely to be received?

Sardar Swaran Singh: Within g

fortpight.
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Losses oN RaiLway COLLIERIES

*1234. Shri Jhulan Sinha: Will the
Minister of Production be pleased to
state the causes of the heavy losses
incurred during 1853-54 in the work-
ing of some of the Railway Collieries?

The Parliamentary Becretary to the
Minister of Production (Shri R. G.
Dubey): A statement giving the
required information is laid on the

Table of the House. [See Appendix
VII, annexure No. 1].
Shri Jhulan Sinha: WMay I know,

Bir, if, in wiew of the heavy losses
that eight out of the eleven coliier-
ies are sustaining, Government have
thought of way’s of eliminating the
Josses?

Shrl R. G. Dubey: Yes, Sir. Gov-
ernment have already thought of the
ways. I may poigt out to the hon.
Member that in the statement given
the causes are pointed out. In the
next year we expect that our profits
will be to the extent of Rs. 33 lakhs.

Shri P, C. Bose: Are Government
aware that even collieries of this
type, very old and bad collieries, are
being worked with profit by the pri-
vate enterprises?

Shri R. G. Dubey: I take the infor-
mation from the hon. Member.

Shri T. N. Singh: What is the
position of the large number of con-
tract labour and the large amount of
obsolete machinery which was re-
ported to be the principal cause of
losses in these collieries three years
or four years ago?

Shri R. G. Dubey: This question
was asked in this House on a pre-
vious occasion and the House was
informed that in some of these coal
mines already steps are being taken
to introduce mechanisation, addi-
tional coal cutters and conveyor belts
and such other things.

Bhrl Kelappan: From the state-
ment I find that the loss in some of
the collieries is due to the preseunce
of surplus labour. Muy I know what
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is belng done to dispose of this sur-
plus labour? :

Shri R. G. Dubey: These cases are
pending before the Appellate Tri-
bunal. However, Government are
of the view that as far as possible
nothing should be done to cause the
problem of unemployment. So, we
are trying to devise other methods
whereby we can absorb the existing
surplus.

AFCHANISTAN

*1235. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased to
state:

(a) the steps Government have
taken to strengthen and develop cul-
tural ties between Afghanistan and
India; and

(b) whether any financial assist-
ance is given to maintain Hindu
Shrines in Afghanistan?

The Parliamentary BSecretary to
the Min'ster of External Affairs
(Bhri Sadath Al Khan): (a) A Cul-
tural Delegation headed by the
Deputy Education  Minister of
Afghanistan was invited to visit
India in February-March 1954. The
Delegation toured all over India and
visited places of educational, cultural
and historical importance,

Indian Sports teams, Students”
Goodwill Missions, Indian Artists and
nthers participate in the Jashan Cele-
brations of Afghanistan every year.

Sports teams from Afghanistan are
invited from time to time to play
friendly matches against the educa-
tional and other institutions.

Under the Cultural Scholarship
Sqpeme. a number of scholarships
are awarded to Afghan nationals
every year. At present there ars
nine Afghan scholars studying in
India and tnree more have been
selected for the year 1955-56. Besides
facilities have also been provided fo
certain Afghan teachers to observe
the methods of work in cottage indus-
tries in India.
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Books on various technical and
other subjects have been presented
by the Government of ‘India to the
Government of Afghanistan and
various institutions, including the
Kabul University, in Afghanistan. A
complete set of Tendulkar's biography
of Mahatma Gandhi was also pre-
sented to the Afghan Minister of Edu-
cation last year.

The Government of Afghanistan
desired to recruit a number of Indian
teachers for teaching English in
Afghan schools. The Government of
India assisted in the recruitment of
such teachers and six were recruited
in 1950 and ten in 1853.

The Government of India propose
to organise and despatch an Archae-
ological Mission to Afghanistan to
work there for Archaeological Ex.
ploration and the search of sculp-
tures, inscriptions, coins and Archae-
ological sites, etc.

(b) No.

Shri Krishnacharya Joshi: May I
know whether the Parliamentary
Secretary is in a position to tell us
when and by whom these shrines
were constructed in Afghanistan and
how they are maintained today?

Shri Sadath Ali Khan: That is a
matter of History.

Fium oN GanpHLI

*1236. Shri M. R. Krishna: Will
the Minister of Information and
Broadchsting be pleased to refer to
the answer given to starred question
No, 1354 on the 17th December, 1954
and state whether financial or other
assistance has since been promised
to the Otto Preminger for producing
a picture on Gandhiji's teachings?

The Minister of Information and
Broadcasting (Dr. Keskar): No, Sir.

Shri M. BE. Erishna: May I know
whether any Indian film producers
have so far approached the Govern-
ment for any kind of assistance to
produce a film of this nature?
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Dr. Keskar: Government have been
approached for giving facilities, not
for giving help, with regard to such
a film, as the production of any fllm
does not require any permission.

FiLms FOR CHILDREN

*1238. Shri Morarka: Will the -
Minister of Information and Broad-
oasting be pleased to state whether
Government propose to approach the
trade for the production of films for
the benefit of children?

‘The Minister of Information ~“and
Broadcasting (Dr. Keskar): A
Children’s Film Society will be
registered soon. The Society ' will
select suitable subjects for children’s
films and get them produced by pri-
vate producers, of any other means
that it considers suitable,

Shri Morarka: May I know how
many films have been produced so
far for the benefit of children?

Dr. Keskar: As far as Indian pro-
ducers are concerned, I am not aware
of any films produced by them fo=»
children. Recently for what is called
the Children’s Film Fair, two or three
have been produced by the Films
Division of the Government of India.

Shri Morarka: May I know whe-
ther the Government proposes to
give any subsidy to the persons who
propose to produce such films?

Dr. Keskar: Government propose’
to give subsidy to the Children's Film
Society, and I gave the details the
other day in the House about this
matter.

Shri Chattopadhyays: In view of
the fact that in this country much of
what is produced for children by
way of drama and litexature is very
old-fashioned and hardly reflects the
child's mind, may I know whether
before going into production, the
script of the Films would be sub-
mitted for examination to a com-
mitee consisting of experts in child
psychology?
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Dr. Keskar; In the scheme for the
Children’s Films Society, which will
not be a Government body, but which
will be an independent body consist-
ing of eminent persons, there is a
scheme by which any script for
children’s fllms will be submitted to
a committee in which, no doubt, ex-
perts will also be thaere.

Shri T. 8. A. Chettiar: May I know
in what way Government are con-
nected with the Children’s Films
Society, apart from their giving
funds?

-

Dr. Keskar: Government represen-
tatives will be there on the Society.
Government will also assist them by
way of contributions for specific
films. In fact, as I said the other
day in.detail, we shall, in the begin-
aing, give the cost of one or two
Alms; later on, we shall pay a per-
centage of the cost of certain other
‘films also.

ExporRT COUNCIL

*1241. Shri K. C. SBodhia: Will the
Minister of Commerce and Industry
be pleased to place a statement on
the Table of the House showing:

(a) the total number of Export Pro-
motion Councils actually set up dur-
ing the current year;

(b) the functions of these Councils
and how they are to be discharged;

(c) the expenditure incurred by
Government on them during the
current year.

(d) whether these Councils are to
be financed by Government; and

(e) if not, what other arrangement
exists therefor?

The Minister of Commerce (Shri
Karmarkar): (a) to (e), A statement
is laid on the Table of the House.
{See Appendix VII, annexure No. 2T.

Shri K. C. Sodhia: In the state-
ment, the functions of these two
Councils have been detailed. In the
case of one, namely the Cntton
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Textiles Export Promotien Council,
Rs. 5 lakhs have been allotted, while
in the case of the other, only BRs.
18,000 have been allotted. May 1
know the reason for this disparity?

Shri Karmarkar: The reason is
that in the earlier case, that which is
allotted is sufficient; while, in the
latter case, not more was necessary.

Shri K. C. Sodhia: Is it not con-
sidered desirable to mix up these two
Committees and have only one for
both the functions?

Shri Karmarkar: Mixing up? That
would be confusing. The idea is to
have one export promotion council
for each of the items, so that they
can concentrate their attention on
the particular item for which that
council has been constituted.

Shri K. C. Sodhia: When there are
so many functions to be discharged
by each, how is it possible that while
one Council requires Rs. 5 lakhs, the
other has to discharge its functions
within Rs. 18,0007

Shri Karmarkar: What shall I

Mr. Speaker: The question is like
that.

Shri Karmarkar: I am sorry. We
considered these matters on their
merits, and we just sanctioned what
was necessary and not more. 4

Shri Gopala Rao: May 1 knew how
these Councils are set up, that is to
say, whether all the interests concern-
ed are represented? For, it has been
said that the promotion of prosperity
of the ¢otton growers and other grow-
ers is the primary factor responsible
for constituting these Export Promo.
tion Councils.

Shri Karmarkar: The principal ex-
porting interests are the commercial
organisations and the commercial
Interests. And we see to it that they
are adequately represented. Those
who are normally exporting are ade-
quately represented.
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COAL-FIELDS

#1243. Th. Lakshman Singh Charak:
Will the Minister of Production be
pleased tu state:

(a) whether any action has been
taken to develop the outlying coal-
fields in India; .

(b) if so, the- details thereof, and

(¢) the reaction of the State Gov-
ernments to the action taken?

The Parliamentary Secretary to
the Minister of Production (Shri E.
G. Dubey): (a) to (¢). A statement
giving the required information is
laid on the Table of the House. [See
Appendix VII, annexure No. 3.]

Ty, Lakshman Singh Charak: In
the statement, in item No. 6 relating
to the State of Madras, it is stated:

~p Project Co-ordinating Com-
mittee consisting of the represen-
tatives - of the Central and the
State Government has been set
up to undertake further investi-
gation....”.

May ! snow when this Committee
was set up, and when this House
could expect an integrated scheme
for the mining and utilisation of this
lignite? ;

Shrl . G. Dubey: This Committee
was set ap very recently, and it will
take another few months before the
detailed project report is prepared.

Th, Lakshman Singh Charak: May
I know why it took such a long time
for Government to form such a Com-
mittee, when if I remember correctly
about a year ago, we were informed
that lignite deposits were found in
that area?

The .~iinister of Production (8hri
K. C. Reddy): The deposits of lignite
were found long ago, but a pilot pro-
ject has been in operation there, and
it is executed by the Madras Govern-
ment. Certaln aspects of the pilot
project have yet to be proved suc-
cessful, and only when those are
proved we can go in for a full-scale
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mining project. We are waiting to
sce the results of the experiments
that are being conducted there, before
we can go in for a full-scale mining
project.

VALUE OF STANDARD ACRE

*1245. Shri Gidwani: Will the
Minister of Rehabilitation be pleased
to refer to the reply given to starred
question No. 619 on the 1st Decem-
ber 1954 and state:

(a) whether a Committee was ap-
pointed by Government to submit a
report on the fixation of the value of
a standard acre of agricultural land,

(b) whether it is a fact that in
October, 1863, he invited the repre-
sentatives of displaced persons from
Sind, Bahawalpur and N.W.F. Pro-
vinces and asked for their views in
the matter.

(c) whether the Bakshi Tekchand
Committee, to whom this question was
referred to for advice has made any
recommendations; and

(d) if so, the views of that Com-
mittee?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes.

(b) Yes.

"(c) and (d). Bakshi Tekchand
Committee had expressed certain
views for consideration by Govern-
ment about a year ago. The question
is now under consideration by Bakshi
Tekchand’s Statutory Advisory Board
in connection with framing of rules
under the Displaced Persons (Compen-
sation and Rehabilitation) Act.

Shri Gidwani: Is it a fact that at
present while paying compensation
to widows, old and infirm claimants
to land, Government have fixed thes
value of the standard acre at Rs. 830,
which is considered to be too low by
the representativer of the displaced
persons?
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Shri J. K. Bhonsle: That was the
amount which was fixed as provi-
slonal payment; and when the prices
are actually finalised, the balance
would be paid to the claimants.:

Shri Gldwani: Is it a fact that dur-
ing his talks with the displaced land-
holders’ representatives, the former
Minister of Rehabilitation had agreed
that the price of the standard acre
should be fixed somewhere between
Rs. 800 and Rs. 9007

Shri J. K. Bhonsle; I do not think
he has agreed to that. I expect that
they were invited to give their views.
and various views were given by
various representatives of displaced
persons,

Shrt Gidwani: Is it a fact that the
previous Bakshi Tekchand Com-
mittee had also recommended that
the price should be fixed between
Rs. 800 and Rs. 8007

Shri J. K. Bhonsle: No, it is not a
fact. But the figures suggested by
the Bakshi Tekchand Committee are
supposed to be confidential, and I do
not think it will be in public interest
to divulge them at this stage.

Shri Gidwani: Will Government
decide this question early?

Shri J. K. Bhonsle: The Bakshi
Tekchand Committee 1is sitting at
the moment, and we hope that with-
in about a fortnight or so, it will
finalise the rules, and when the rules
are finalised, they will be published.

™
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Mr. Speaker: He wants to know

whether gur can be transformed in-
to sugar in this country.
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‘Shri N. L. Joshi: May I know how

much gur was exported from India
in the year 1954-557

Shri Karmarkar: In 1854-55, from
April to December, the quantity that
was sent out was, I think, 430 tons.
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DocuMENTARY FILmvs

*1250. Chaudhri Muhammed Shaffee:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of documentaries
produced by Government and private
producers respectively during 1954;

(b) the cost in each case; and

(c) the procedure adopted for
assigning subjects to private pro-
ducers?

The Minister of Information ' and
Broadcasting (Dr. Keskar): (a) 38
documentaries were produced by the
Films Division and six were purchas-
ed from private producers.

(b) As indicated in the reply to
Unstarred Question No, 363 on 25th
November, 1054, direct amd indirect
expenses are incurred on the produe-
tion of documentaries by the Films
Division. In the absence of regular
cost accounting, it would be difficult
to state with any precision what the

total expenses of any documentary
are. ’

The rates, at which payment is
made to private producers, vary bet-
ween Rs. 10 and Rs. 20 per foot.

(c) A committee has been appoint-
ed to prepare a panel of approved
private producers, as recommended
by the Estimates Committee. Quota-
tions will be invited from producers
in this panel before contracts are
placed for production of fllms. For
the current year, pending preparation
of the panel, producers have been
selected who would in any case be
included in the panel
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Shri Bhagwat Jha Azad: May I
know the difference in cost between

a private-produced documentary and -

Government-produced documentary?
That is to say, what is the percentage
of the difference in the cost?

Dr. Keskar: It is very difficult to
say. We can certainly find out the
average cost, but subjects differ so
much and so widely that there might
be a subject which would require
travelling all over the country, and
the cost of such a documentary will
be very high, while there might be a
subject which can be very easily
dealt with, and the cost of such a
documentary will be low. The cost
of a documentary given to a private
producer is fixed according to what
he 13 expected to cover.
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AATEE R A ST B A & W
atwd & |

Sardar Hukam Singh: The Food and
Agriculture Minister announced here
the other day that the price of wheat
would not be allowed to go lower
than Rs. 10. Is the Minister aware
that there is forward trading at about
Rs. 6 or Rs. 7 going on in Punjab
and PEPSU and do Government pro-
pose to put a ban on that?

Shri Karmarkar: I should like to
have notice on both the aspects.

=

InpIAN ATOMIC PROJECTS

*1253. Shri Sarangadhar Das: Wil
the Prime Minister be pleased to
state:

(a) whether any request for the
services of some nuclear Physicist to
help in the development of Indian
Atomic Projects was made to the
Government of the United Kingdom
at the time of the Prime Minister's
visit to London;

(b) if so, whether any reply to this
request has been received so far;
and

(c) whether any proposal to re-
quest some other countries for simi-
lar help is also under the considera-
tion of Government?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). No such
request was made either by the
Prime Minister -or by anyone
else on behalf of India. No
such foreign help is considered
necessary. Some eminent sclentists
from foreign countries have visited
India and they are always welcome,
But the Atomic Energy Commission
have 2t no time considered running
our atomic energy projects with any
considerable number of foreign ex-
perts. A very few have occasionally
been engaged.

{¢) No.
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Shri Sarangadhar Das: May I
know whether Professor Oliphant of
Australian University who is now tour-
ing India was invited by the Govern-
ment or he has come on his own?

Shri Jawaharlal Nel®u: I am not
quite sure, but I imagine he was in-
vited to spend sometime in India on
his way back. We often invite emin-
ent scientists like him to come and
give lectures and spend a month or
two on their way. They are not
engaged by us, but they are invited
because of their eminence and because
it is very useful for our scientists to-
meet them.

Shrl Sarangadhar Das: May I know
whether the concentration will be
more on atomic power or on its use:
in medicine, surgery and agriculture?

Shri Jawaharial Nehru: When we
talk about the use of atomic power
for peaceful purposes, we include all'
these functions—power chiefly for
industrial purposes or for any pur-
pose as requires power. There are
medicinal purposes and various
other purposes. It will be used for
every purpose, not only one. But
obviously, the principle use will be
as power.

Shrl Sarangadhar Das: May T
know whether, if atomic power will
be developed within the next few
years, the present hydro-electric
plants will be out of use?

Shri Jawaharlal Nehru: What
happens to hydro-electric plants?

Mr. Speaker: He wants to know
whether hydro-electric power will
be of use when atomic power is

Shrl Jawaharial Nehru: Of course,
it will be of use. I cannot speak of
a hundred years later, as to what will
happen then. But so far as hon
Members like him and me are eon-
cerned, it will be of use.
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CapPITAL Guops

*1254. Shrimati Tarkeshwarl Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the negotiations for
the manufacture of capital goods in
India have been completed between
the Associated Cement Company and
the British firm of Vickers;

(b} if so, the details of the scheme

so worked out; and

(¢) whether Government propose
to give any help, flnancial or other-
wise, to this concern?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
Government have no information.

(b) and (¢). Do not arise.

Shrimati Tarkeshwari Sinha: May
I know whether Government are
encouraging any step on the part of
our manufacturers to step up capital
goods production in the country?

Shri Kanungo: Always.

Shrimatl Tarkeshwari Sinha: I
want to know what steps Government
.are taking.

‘Shri Kanungo: We have got finan-
cing arrangements; we have got
technical advisers available from the
industrial advisers. When an enter-
prise is not forthcoming, we have got
the National Development Corpora-
tion to work on its own behalf.

Shrimati Tarkeshwari Sinha: May
I know what sort of financial help or
otherwise Government propose to
give to the manufacturers who come
forward for the production of capital
goods?

Shri Kanungo:
the proposals that come, It is judged
on merks.

Shri K. K. Basu: May I know whe-
ther there is any contract or nego-
tiations with any other foreign com-
panies regarding the manufacture of
.capital goods in this country. The

21 MARCH 1955

All depends upon ‘

Oral Answers 1176

answer to (a) is ‘no’. I want to know

whether negotiations are going on

with any other foreign countries.
Shri Kanungo: No.

Shri T. N. Bingh: May I know
whether on receipt of this question
Government made any direct en-
quiries from the Associated Cement
Company about their proposal to
have capital goods production?

Shri Kanungo: Yes. The Associat-
ed Cement Company invited Vickers
on their own account. They have
had some discussions and the Vickers
people have gone round the country.
They called on the Minister as a
matter of courtesy. We do not know
about the reports which they have
submitted to those who invited them,
that is, the Associated Cement
Company.

Shrimatl Tarkeshwarl Sinha: May
I know whether Government propose
to scrutinise the report submitted by
Vickers and Armstrong for the manu-
facture of capital goods in the coun-
try?

Shri Kanungo: Until those people
who invited them put up the pro-
posals, we are not interested in it.
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Shri N. Sreekantan Nair: Is it a fact
that we are buying a reactor to the
tune of Rs. 20 crores from America
for the production of atomic energy,
as it is reported in today’s papers?

Shri Jawasharial Nehru: Nobody
buys a reagtor anywhere. What we
are buying is some heavy water from
the United States. But, we are
building our own reactor. Probably,
we shail build an experimental re-
actor 'in the course of this year or
early next year and we propose to
build a second reactor by the end of
next year, a bigger one.
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Snary Scare Enciveering CONCERNS

*1256. Shri Tushar Chatterjea: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No, 849
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on the 13th September, 1854 and

state:

(a) whether any step has since
been taken to develop the small scale
engineering concerns in and near
Howrah; af_ld

(b) it so, the nature of the aclieme
adopted therefor?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
Yes, Sir.

(b) A statement is laid on the
Table of the House, [See Appendix
VII, annexure No. 4.]

Shri Tushar Chatterjea: From the
statement it is found that a Central
Organisation will be set up to help
these small-scale industries, May I
know what this Organisation will be
and what will be its compesition?

Shri Kanungo: The Central Orga-
nisation will be set up by the West
Bengal Government for which a grant
of Rs. 1,80,638 and a loan to the
extent of Rs. 11,83,383 has been made.
The West Bengal Government have
not operated the scheme yet; they are
planning to do it.

Shrl Tushar Chatterjea: From the
statement it is also found that all the
units will not be taken under the
fold of the Organisation at once and
that there will be three stages. Why
are these stages negessary?

Shri Kanungo: Because we ‘have
to gain experience in this type of
work and it would not be wise to
take all the 700 establishments to-
gether.

Shri K. K. Basu: May I know when
the scheme is actually going to be
worked out? Has the Central Gov-
ernment, before advancing the money
given a time-table by which they
must work out the scheme?

SBhri Kanungo: It is always taken
for granted that the scheme is work-
ed in the year in which the grant is
made.
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DamopAaR VALLEY CORPORATION

*1257. Shrimati Renu Chakravarity:
Will the Minister of Irrigation and
Power be pleased to state:

(a) how many peasants’ lands have
been acquired for the purposes of the
Damodar Valley Corporation in the
" Districts of Burdwan, Bankura and
Howrah in West Bengal;

(b) the number of acquisition
notices served in 1854 and the extent
of land acquired thereby; and

(c) the number of peasants who
have received full compensation 8o

far?

The Deputy Minister of Irrigation
and Power (Shr: Hathi): (a) to (e).
The inforgnation is being collected
from the State Government and will
be laid on the Table of the House as
soon as possible.

Shrimati Renu Chakravartty: May
I know if it i a fact that for the
lands that were taken possesgion of
as early as 1058, compensation has
not been paid?

Shri Hathi: I have no information,
Sir.

Dr, Rama Rao: May I know if
these people from whom lands have
been taken will be given lands or

cash*®

Shri Hathi: The general policy is
to give them land. But, they will be
given the option of having land ~ or
cash.

Shrimati Renu Chakravartty: May
i know if there is a difference of
opinion between the officers of the
DVC regarding the fact of payment
of compensation or not, whether the
Central Government will look into
the matter?

Shri Hathi: The land acquisition Is
governed by the Land Acquisition
Act.
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Khadi anp ViLLAGE INDUSTRIES

*1258. Dr. Satyawadi: Will the
Minister of Commerce and
be pleased to lay on the Table of the
House a statement showing:

(a) the total amount of grants and
loans given by the All-India Khadi
and Village Industries Board to the
various States during 1955; and

(b) the names of the industries for
which this aid was given?

The Deputy Minister of Commerce
and Industry (Shri Kanunge): (a)
and (b). A statement is laid on the
Table of the House, [See Appendix
VII, annexure No. 8.]
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Shri Basappa: May I know if fin-
ancial help will be given to small
agarbatthi manufacturers in Mysore
also?

~ Mr. Speaker: I think individual
questions may pot be put.

Shri Bhagwat Jha Azad: May I
know as a result of the finanocial aid
to the khadi industry what has been
the increase in production and whe-
ther the glut in the different khadi
depots has been lowered?

Shri EKanungo: The accumulation
has beean almost halved
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Shri T. N. Singh: May I know
whether it is a fact that some grants
have been made by the Board for

production of yarn by electric or
motor power?
Shri Kanungo: No. The Board

does not countenance the use of power
as yet.

STIPENDS TO DISPLACED STUDENTS

*1259. Shri M. L. Agrawal: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether Government grant
monthly stipends to displaced students
‘who secured admission in Technical
Institutions;

(b) if so, the conditions, governing
the award of these stipends; and

(¢) whether it is a fact that some
of the displaced students who have
joined the Technical Institutions
have not yet received any instalment
of the stipend In the current session?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) Yes.

(b) (i) The student should have
already secured admission into a
recognised institution.

(ii) The financial position of the
parent/guardian is too weak to en-
able him to bear the expenses of the
student’s education and at the same
time to maintain him,

(iii) The continuance of the grant
of a stipend is conditional on the
student passing his successive pro-
motion examinations. The stipend is
stopped if the student fails in a pro-
motion examination. As an excep-
tion to this general rule, stipends in
the case of Medical and Engineering
students are stopped only if the
student fails to pass a promotion
examination even in the second
attempt.

(¢) Two cases have come to notice,
In one case five students of an Engin-
eering College In U.P. had represent-
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ed that their stipends have been
stopped on their first failure in the
examination, The State Government
have been asked to give them another
chance and in the meantime to con-
tinue payment of stipends. The case
of a student of Delhi Polytechnic is
under consideration.

Shri M. L. Agrawal: May I know
whether there are cases in  which
scholarships and stipends were grant-
ed but the students did not get them?

Shri J, K. Bhonsle: Only one such
case has come to our notice and that
is from Punjab. The Education
Minister came to see me about a fort-
night ago and I have made it quite
clear to him that so far as the Reha-
bilitation Ministry is concerned we
have sanctioned a sum of Rs. 18'80
lakhs as far back as May, 1951, and
if there is any time-lag, it is no fault
of ours,

wrar srfww oW ow A S oFwO €

fw ¢t od Pt & P Poer o e
3 Paoiviat & fod wofie qode Todd o
At Paw agi+ & ford Pord 9 0 v
7 & gt 7 Paed of 2

ot do ®o wiwd : g W @

e AT cEw € | gw o fue dd g
¥ o gw dd ® awdw s 2o
TAATT T wH ¢ | EEW Aitew #
dd =iz sdw 77 A

Evacuee ProPERTY [ALKS

*1261. Shri Jethalal Joshi: Will the
Minister of Rehabilitation be pleased
to state the result of the visit of the
Indian Delegation that went to
Karachi on the 27th February, 1855
for discussing the questions of mov-
able evacuee property, provident
fund, pensions etc., of Government
employees? )

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): A copy of
the Press Note, dated the 13th March,
1055, issued on the conclusion of the
Secretariat level discussions held at
Karachi from-the 1st to 12th March,
1955, is placed on the Table of (he
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Sabha. [See Appendix VII, annex-
ure No. 6.]

Shri Jethalal Joshi: The statement
shows that the discussions covered a
wide range of matters. May I know
what is the approximate amount of
claims for shares, securities, deben-
tures and insurance policies held in
custody of the banks on behalf of the
evacuees of both countries as well as
claims in respect of contractors’
work, provident fund and political
pensions?

Shri J. K. Bhonsle: That informa-
tion cannot readily be given now,
but the recommendations of the
Secretaries’ Conference are under
examination by Government and we
hope that very soon the matter will
be made known to the public.

Shri Jethalal Joshi: What is the
number of evacuees in India who are
entitled to full or part pensions from
Pakistan Government and may I
know whether the Government of
India has given financial aid to such
persons in lieu of their pension
claims?

Shri J. K. Bhonsle: I have not got
the actual number of claims for pen-
sions, but I can give the information
regarding the amount which has been
given to such persons; we have given
so far Rs. 78,000 for pensions and
gratuities, and in the case of provid-
ent fund, we have given Rs. 20,53,000.

MACHINERY

*1262. Eumari Annle Mascarene:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the United States
Technical Co-operation Mission Pro-
gramme has helped us in the manu-
facture of any machinery; and

(b) if so, what kind of machinery?

The Deputy Minister of Commerce
and Industry (Shri Kanango): (a)
and (b). No advice has been sought
from Technical Co-operation Mission
about manufacture of machinery as
such. But we have obtalned the
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services of experts to advise us about
improvement of the technique used
specially in the foundry industry and
in the making of well-drilling equip-
ment.

EKumari Annie Mascarene: May I
know: whether there is any provision
in the agreement entered into with
America regarding technical co-
operation assistance that training
should be given to Indians with
regard to the manufacture of machi-
nery?

Shri Kanungo: 1 cannot answer
that question straightaway. In this
particular case, the experts have
come in and they are working and
advising industrial establishments in
India.

Kumari Annie Mascarene: May I
know whether India had made any
demand on America regarding the
manufacture of machinery in India?

Shri Kanungo: I am concerned
with two types of machinery and
here the' American experts, who have
come in, are working in the establish-
ments in India.

SEMINAR ON THE FivE YEAR PLAN

*1265. Shri 8. V. Ramaswamy: Will
the Minister of Planning be pleased
to state:

(a) whether the Planning Commis-
sion was represented at the Seminar
en the Five Year Plan for the South-
ern Region, held recently at Coimba-
tore;

(b) the recommendations, if any,
made at the Seminar; and

(c) the steps proposed to be taken
to implement them?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) The Seminar
was organised by Shri T. S. Avinashi-
lingam Chettiar, M.P.,, and Difector,
Sri Ramakrishna Mission Vidyalaya
(Coimbatore District). Shri V. T.
Krishnamachari, Deputy Chairman,
Planning Commission inaugurated
the Seminar and the Minister of
Planning presided. Deputy Minister
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for Planning and senior officers of
the Planning Commission also attend-

ed.

(b) and (¢). The Seminar did not
resolve on any specific recommenda-
tions. The following were the main
subjects discussed:—

(1) Community Projects and
National Extension Service;

(2) Second Five Year Plan;
(3) Land Reforms; and

(4) Inter-State problems in Irriga-
tion and Power.

The discussions reviewed the pro-
gress made and were mainly intend-
ed to bring about a better apprecia-
tion of the needs of future develop-
ment of the States in the South. The
proceedings of the Seminar (under
print) will be placed in the Library
of the House as soon as these become
available. The various suggestions
made will no doubt be given due con-
sideration by all authorities concern-
ed.

Shri S. V. Ramaswamy: As a
result of the participation of the
Planning Commission in the Seminar,
has the Planning Commission gained
the knowledge that the attention paid
to the industrial development of the
South is inadequate and, if so, what
are the special schemes and projects
that have been suggested to bring it
up to the proper level?

Shri S. N. Mishra: So far as the
first part of the question is concern-
ed, namely, about the Planning Com-
mission coming to the conclusion
that so far inadequate attention has
been paid to the industrial develop-
ment of the South, I cannot say that
the Planping Commission has come
to any such conclusion. So far as
the development in the future is
concerned, all matters connected with
it are under consideration.
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Shri 8. V. Ramaswamy: Has it been
suggested that an iron and steel plant
and heavy electrical and chemical
industries should be located in the:
South?

Shri 8. N, Mishra: As I said, all
these matters are under considera--
tion.

Shri 8. V. Ramaswamy: What are
the States which participated in the
Seminar?

Shri S. N. Mishra: The States that
participated were Madras, Mysore,
Travancore-Cochin, Hyderabad and.
Andhra.

Shri K. K. Basu: May I know
whether similar Seminars are going
to be organised in other parts of the
country?

Shri 8. N. Mishra: It was not at
the instance of the Planning Com-
mission that this Seminar was orga-
nised, but all such Seminars organis-
ed by non-officials or non-official
institutions will be particularly wel-
come so far as the Planning Commis-
sion is concerned.

CoarL WasHERIES COMMITTEE

*12668. Shri T, B. Vittal BRao: Will
the Minister of Production be pleased
to state:

(a) whether Government have-
since completed the examination of
the Report of the Coal Washeries
Committee;

(b) if so, the conclusions arrived at
on the various recommendations; and

.(¢) the steps Government propose
to take for the implementation
thereof?

The Parllameniary Secretary to:
the Minister of Production (Shri R.
G. Dubey): (a) Government have not
yet completed the examination of
the report.

(b) and (c). Do not arise at pre--
sent.

Shri T. B. Vittal Rao: May I know
when did this Committee submit its-
report to Government and what are:
the difficulties in finalising its exa-
mination?
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Shii R. G. Dubey: The Committee
submitted its report, in the first in-
stance, to the Coal Board in June
1954 and we received the recom-
mendations of the Board in January
.of this year.

Shrl T. B. Vittal Rao: When is the
.examination likely to conclude?

Shri R. G. Dubey: Within a short
-time. .
Shri Chattopadhyaya: What would
“be the approximate cost of setting up
such a washeries plant?

Shri R. G. Dubey: It is very diffi-
.cult to give the cost. It may be
-either done in the private sector as
a private enterprise or the Central
Washeries may be constituted. It
will, therefore, be difficult to give an
;accurate estimate,

CANADIAN IMMIGRATIONLAWS

*1268, Sardar Hukam Bingh: Will
‘the Prime Minister be pleased to
.state:

(a) whether Canada's Immigration
Jlaws discriminate against Indians
living in British Columbia; and

(b) whether the Government of
India have recelved any information
in respect of the protest lodged by
"Indians against such discrimination?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) The Canadian
"law relating to immigration is em-
bodied in a series of Acts and Notifi-
-cations the provisions of which do not
apply to the immigration of Indians
into Canada. Indian immigration is
governed by the terms of an Agree-
ment concluded between the Govern-
ments of India and Canada on the
“26th January, 1951. There is no ques-
tion, therefore, of Canada’s Immigra-
‘tion Laws discriminating against
“Indians. :

(b) Government have seen a copy of
‘& memorandum presented last Sep-
-tember to the Prime Minister of
«Canada, by Canadians of Indian origin,
«demanding equal privileges and faci-
lities with Canadians of European
origin in the matter of admission of
close relatives.
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Sardar Hukam Singh: May 1 know
whether the agreement entered into
between India and that country does
provide for all facilities that are en-
joyed by other immigrants in that
country?

Shri Sadath Ali Khan: The various
ethnic groups are dealt with in a
different manner, The immigrants
from England, the so-called White

Colonists, and France are more
favourably treated; other European
groups are favourably treated.

Similarly, Asian races do not seem to
receive identical treatment.

Sardar Hukam Singh: Since those
Indians are not enjoying the same
status, has the Government then
drawn their attention to the provi-
sion in the agreement against this
discrimination and has the Govern-
ment done anything to get them the
same status as is enjoyed by other
immigrants?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Is it in regard to the status
inside the country or in regard to im-
migration?

Sarder Hukam Singh: In regard to
immigration.

Shri Jawaharlal Nehru: In regard
to immigration, it is a difficult matter
certainly. We do not think it will be
desirable to suppose that a large
number of Indians should immigrate’
to some other country, We do wish
to establish the right to immigrate
into any country as a matter of right,
not as a matter of numbers. Each
country, to some extent, lays down
the number, the kind of persons, etc.,
that should come into from another
country, but in regard to the treat-
ment inside, both should certainly
enjoy absolute equality. V

Shri K. K. Basu: May I know whe-
ther there has been an improvement
in the immigration laws since 19477

Shri Jawaharlal Nehru: In régard
to Canada?

Shr! K. K. Basn: Yes: So far as

. Indians are concerned.

Shri Jawaharlal Nehru: Yes; in
regard to Canada, there has been
an improv.:em_el_lt.. -
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EFFecTs OF WaAR

*1269. Shrimati Ila Palchoudhury:
Will the Prime Minister be pleased
to state:

(a) whether the suggestion made
by Lord Bertrand Russel that India
and Sweden should form an interna-
tional group to investigate the pro-
. bable effects of Atomic war, has been
considered by Government;

(b) if so, the reaction of the Gov-
ernment of India; and

(c) whether there is any likeljhood
of such a group being formed?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) Yes.

(b) and (c). The Government of
India do not think that the proce-
dure outlined is at present feasible.

Shrimati Ila Palchoudhury: May I
know whether the Government of
India think it at all possible that
they could appoint a Commission
composed of scientists and military
experts to collect the data and then
present their report to the Govern-
ments about this matter?

Shri Jawaharlal Nehru: I have just
answered that question.

ScHOOL BROADCASTS

*1270, Shri Jhulan Sinha: Will the
Minister of Information and Broad-
casting be pleased to state whether
there is any proposal before Govern-
ment for developing school broad-
casting in India on the general lines
of the British system adapted to our
conditions?

The Minister of Information and
Broadcasting (Dr. Keskar): No, Sir.
All India Radio has evolved its own
System of School Broadcasting to suit
the requirements of our country.
School broadcasts are planned in
consultation with State Education
Departments. A new plan for expan-
sion of School broadcasts is being
prepared.

D1SPLACED PERsONF W JaMMu amp

KasHnar

*1271. Shri Krishnacharya Joshi:
Will the Minister of Rehabllitation be
pleased to state:

1 L.SD
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(a) the total acreage of land allotted
to Hindu and Sikh displaced persons
who have migrated to Jammu and
Kashmir State from Pakistan-occupled
territory of Kashmir; and

(b) the total amount spent on their
rehabilitation?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) and
(b). The information is being collect-
ed and will be laid on the Table of
the Sabha.

Shri Krishnacharya Joshi: May 1
knoow whether these displaced per-
sons from the Pakistan-occupied area
were asked to go to Jammu where
there is already much pressure on
land as many persons had already
come to Jammu?

Shri J, K. Bhonsle: 1 want notice
of this question.
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Sardar Hukam Singh: Is it a fact
that these displaced persons got ten
acres each in the first allotment but
subsequently every one of them is
now being offered two acres per
family?

Shri J. K. Bhongle:
of this question.

Sardar Hukam Bingh: Is it a fact
that a large number of these displac-
ed persons are waiting for rehabili-
tation and that the Kashmir Govern-
ment is not going to discharge their
responsibility, and if so, may I know
whether the Government of India
would rehabilitate them in India it-
self if the Kashmir Government is
unable to give them any land?

Shri J. K. Bhonsle: I do not think

the Kashmir Government is refusing
to discharge their responsibility.

I want notice
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INDIANISATION OF FOREIGN ESTABIISH-
MENTS IN INDIA

#1275. Chaudhri Mohammed Shaffee:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to part (e) of starred ques-
tion No. 300 on the 23rd November,
1954 and state:

(a) the progress of Indianization of
staff in the foreign establishments in
India during the year 1854;

(b) the number of foreign establish-
ments which have sent in returns of
their employees to Government; and

(c) the steps that Government pro-
pose to take in respect of those con-
cerns which have not sent in. the
returns? '

The Minister of Commerce (Shri
Karmarkar): (a) Returns showing
the -employment position as on 1Ist
January, 1955, have been called for
and it is not yet possible to indicate
the progress on Indianization made
during the year 19054.

(b) In 1854, 1,151 fore€ign-control-
led establishments furnished employ-
ment returns to Government.

(¢) Where the demand for submis-
sion of returns is made under the
Collection of Statistics Act the enact-
ment provides its penalties for non-
compliance.
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Chaudhri Mubammed Shaffet: May I
know how much time it will take?

Shr. Karmarkar: For what?

Mr. Speaker: For the returns from
the remaining establishments.

Dr. Ram Subhag Singh: May I
know the date when the circular was
sent to them, whether any reminder
was also sent to them to get their
return and how many firms have not
yet sent their returns?

Shri Karmarkar: Notice was issued
on the 14th January, 1955.

Shrimati Renu Chakravartty: In
this questionnaire which has been
circulated to them, may I know if
they have been asked to fill up the
categories of all those earnings above
Rs. 3,000, or whether they can put all
the people earning different salaries,
together?

Shri Karmarkar: Subject to correc-
tion, I may say that the information
that has been asked for is for the
salary group Rs. 300 to Rs. 409, Rs.
500 to Rs. 999 and Rs. 1,000 and above.

Dr. Ram BSubhag Singh: Is it true
that Indians and foreigners serving
on the same posts are not treated on
a similar basis and that the amenities
which are given to foreign employees
are not the same which the Indians
get?

Shrl Karmarkar: That is a question
which I should not answer without
notice. We have to enquire.

StEEL

*1277. Shri Gidwani: Will the Minis-
ter of Commerce and Industry be
pleased to state the quantity of steel
produced in India during the year
18547

The Deputy Minister of Commerce
and Industry (Shri Kanungo): 1'24
million tons.

Shri Gidwani: How much steel was
tmported during 10547
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Shri Kanunge: I want notice. I
have not got the figures.

Shri Gidwani: What was the esti-
mated production of steel in the firsv
Five Year Plan?

Shri Kanungo: 1'65 million tons.

Dr. Lanka Sundaram: May I knov
the total quantity of steel imported
into India during the past three
years?

Shri Kanungo: I want notice.

Shri Gidwani: What was the f.o.r.
price of steel and what was the cost

of steel produced in India?

Shri Kanungo: It varies from time
to time.

Pt Wt dw anty

*t39¢, WS witwey g :  way ?ﬂ'lfl',
e e swew Wt o vt w g
¢t Pw omamr F s & et W
dw, d¢lw mor w3 omgw = Pewew
TR g ?

Pafer, srwrer ot wrver s (wTn
wef o) ;s avm oy @
P o st w1 wof @ & wrr g
Tt g w=its dw s77 @ @it @t
. Pt Parelt off Pniy @, T} SR
St |
Wz nitww qrw : vq1 oy faofe @ewn

wryn ol Fae - pd P o of ot
amt T 7 '

strategic and security reasons,

Shri T. B. Vittsl Rao: May I know
whether there has been an increase
in the production of kerosene in the
vear 1953-54, compared to the year
1952-53, and if so, by what percen-
tage?

Sardar Swaran Singh: I want notice
of this question.
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JOURNALS

*1280. Shri Bhagwat Jha Azad:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of copies of Indian
Listener and Sarang printed every
week;

(b) the total monthly income from
the sale of each separately; _and

(c) the names of the other langu-
ages in which such weeklies are pub-
lished?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to
(c). A statement is laid on the Table
of the Sabha. [See Appendix VII,
annexure No. 8]

Shr. Bhagwat Jha Azad: May 1
know what is the cost incurred on the
weeklies and fortnightlies mentioned
in the statement placed before us?

Dr. Keskar: I would require notice.

Shri Bhagwat Jha Azad: Is it a fact
that the cost of publishing these
periodicals is much higher than the
revenue from the sale of these maga-
zines? If so, is it due to the fact that
a large number of copies are given
as presentation to relatives and
friends of officers of the A.LR?

Dr. Keskar: As far as the total cost
is concerned, it is true that we are
not at present earning any profit on
these periodicals. As far the second
insinuation is concerned, I think it is

=-not correct.

WRITTEN ANSWERS TO
QUESTIONS

CotroN

J Shri S, N. Das:
"1232. { Shrl L. N. Mishra:

Will the Minister of Commerce
and Industry be pleased to state:
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(a) the terms and conditions on
which the U.S. Government have
offered to supply 200,000 bales of
cotton to India under their program-
me of Economic Assistance for the
current year,

(b) whether Government have con-
sidered those terms and conditions;
and

(c) if so, the nature of the decision
taken in this regard?

The Deputy Minister of Commerce
and Indusiry (Shri Kanungo): (a) to
(c). The agreement with U. S. is for
75,000 bales only. A statement is laid
on the Table of the House in regard
to the details of the agreement. [See
Appendix VII, annexure No. 8.]
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ExPORT PROMOTION SCHEME

*1239. Shri Heda: Will the Minister
of Commerce and Industry be pleased
io state:

(a) the main features of the export
promotion scheme for January—June,
1955; and

(b) the extent of the
expected thereof?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). A state-
ment is laid on the Table of the
House. [See Appendix VII, an-
nexure No. 10.]

Sourun AFRICA

*1240, Shri G. P. Sinha: Will the
Prime Minister be pleased to state:

(a) the number of Indians affected
by the “Black Spot” removal cam-
paign of the Nationalist Government
of South Africa; and

(b) the number of houses belonging
to Indians and Africans removed and
demolished by force?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): (a) About 5,000
Indians are likely to be affected.

(b) No information is available, nor
is it possible to obtain any due to the
Indian High Commission in South
Africa having been closed.

WebppIiNG GiFTs To REFUGEE BRIDES

*1242. Shri Amjad All: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether any decision to make
wedding gifts to refugee brides from
East Pakistan has been taken recently;

(b) whether it is a fact that a simi-
lar gift has already been made to dis-
placed persons from West Pakistan;

(c¢) if so, the amount given to such
perons during the year 1954-55; and

advantages

(d) whether any amount has been
fixed for the gifts to brides from the
Eastern region?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Wed-
ding gifts are already being given to
indigent displaced persons. Only the
rate has recently been increased in
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the case of those living Permanent
Liability Camps.

(b) Yes.

(c) As per information available
so far, approximately Rs. 98,000 have
been given as wedding gifts in res-
pect of displaced persons from West
Pakistan and Rs, 54,000 in respect of
displaced persons for East Pakistan
in the States in the Eastern Region
excluding Assam, figures for which
are not available.

(d) Rs. 200 for those living in
Permanent Liability Camps; and
Rs. 60 for those living outside.

CIGARETTE FACTORIES

#1244, 8hri D. C, Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given

" to unstarred question No. 65 on the

27th February, 1854 and state:

(a) how many factories for the
manufacture of cigarettes are func-
tioning in India at present;

(b) the total amount invested in
these factories; and

(¢) how many of them are owned
by Indians?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (w
17,

(b) Precise information is not
available. Roughly about 20 crores.

(c) Precise information is not
available. Eight factories are, how-
ever, understood to be wholly Indiare -
owned and controlled.

CoaL

*1248. Shri K. P. Tripathi: Wil
the Minister of Production be pleased

to state:

(a) whether any estimate has been
made of the wastage which occurs
at present by the misuse or otherwise,
of high grade Indian coal due to the
existing system of working it through
private owners;

(b* if so, the amount of estimated
wastage:
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(c) whether any scheme is under
conrideration to prevent the wastage
or its misuse; and

(d) if so, the nature thereof?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). Some loss
or wastage of coal occurs in mining
in all grades but such loss cannot be
ascribed to the system of working
mines through private owners. No
estimate has so far been made of such
losses in working.

(¢) and (d). The measures taken
by the Government to minimise
wastage or misuse in mining are,—to
compel the collieries to undertake
stowing for safety and for conserva-
tion, to impose restriction on the pro-
duction of metallurgical coal, control
of the methods of working coalmines
to prevent ‘‘selective” mining, and
prohibition of depillaring operations
without stowing, etc.

MEETING OF REHABILITATION MINISTERS
oOr INDIA AND PAKISTAN

#1249, Shri M. 8. Gurupadaswamy:
Will the Minister of Rehablilitation
be pleased to state:

(a) whether any date for a con-
ference of the Rehabilitation Minis-
ters of India and Pakistan has been
decided;

(b) if so, whether any agenda for
the meeting has been prepared;

(c) whether the implications of the
Pakistan Government's decision to
promulgate an ordinance providing
for quasi-permanent allotment of
urban movable property in Pakistan
have been studied; and

(d) if so, how far this ordinance
will affect the negotiations?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and
(k). No.

(c) and d). Presumably, the hon.
Member has in mind the Pakistan
(Government’s ordinance for the regis-
tration and verification of claims of
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displaced persons in respect of pro-
perty in India and refers to quasi-
permanent allotment of urban im-
movable property. The Government
of India have not seen the scheme of
the Pakistan Government for quasi-
permanent allotment of evacuee im-
movable property in that country. It
is, therefore, not possible to say how
far the negotiations will be affected
by the promulgation of this ordinance.

’ N.EF.A.

*1251. Shri Ibrahim: Will the Prime
Minister be pleased to state:

(a) whether there have been any
incidents of head-hunting in the Naga
Hills during 1954; and

(b) if so, how many and when?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) and (b). No
case of ‘head hunting’ as such has
occurred in the N.E.F.A. during 1954.
However, an inter-village clash in-
volving the loss of 57 lives did take
place in November, 1954. Details of
this have been given to the House
already (Answer on 2nd December to
Short Notice Question No, 4 tabled
by Shrimati Bedavati Buragohain).

O1L aNp RicE MiLLs IN TRIPURA

*1260. Shri Biren Dutt: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of oil and rice
mills in Tripura at present;

(b) whether their number has in-
creased or decreased during 10854-55
as compared with the previous year;
and

(¢) the reason for the variation?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
tv (¢). Information is being collected
and will be laid on the Table of the
House.



1201 Written Answeérs

Biri-MAKING MACHINES

«1263. Pandit D. N. Tiwary: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that a
majority of biri-making factories
have closed down after the levy of
the tax on biri-making machines;

(b) if so, their number; and

(c) the amount of tax collected
from them?

The Minister of Commerce (Shri
Karmarkar): (a) to (¢). The infor-
mation is being collected and will be
laid on the Table of the House in
due course.

N.EF.A,

*1264. Shri §. C. Samanta: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1177 on the 21st September, 1954
and state:

(a) whether the seven suspected
Tagin leaders have been arrested so
far; and

(b) the manner in which the ar-
rested Tagin leaders have been dealt
with by the Kebang.

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) and (b). The
Kebang has now decided that only
g8ix ring-leaders were mainly respon-
sible for the tragic incident at
Achingmori. They have been arrest-
ed and handed over to the Govern-
ment for suitable punishment under
the law.

HanprLooms N TRIPURA

*1267. Shri Dasaratha Deb: Will
the Minister of Commerce and Indus-
try be pleased to state the amount of
loans, if any, advanced to the tribal
women in Tripura for equipping them
with modern type handlooms?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): A
grant of Rs. 17,500 has been given to
the Tripura Government for conver-
sion of throw-shuttle looms into fly-
shuttle looms. Government have no
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information as to the persons to whota
the loans have actually been advanc-
ed by the Tripura Government.

APARTHEID IN SOUTH AFRICA

*1272. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether it is a fact that in South
Africa the principle of ‘Apartheid in
Education’ against non-Europeans is
being strictly implemented now?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): Enforcement of
apartheid in education is one of the
declared objectives of the South
African Government and measures
have been taken from time to time
by that Government to implement
this policy.

Seconp Five YEAR PLan

*1273. Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) whether the estimates of the
amount to be spent in Part ‘A’ States
under the Second Five Year Plan by
the State Governments are framed in
consultation with the Government of
India; and

(b) if not, the basis on which the
proposals are formulated?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b).
The Second Five Year Plan will be
drawn up by the States in consulta-
tion with the Planning Commission.

CommissioN Paip TQ PETROL DEALERS

*1276. Shri M. 8. Gurupadaswamy:
Will the Minister of Works, Housing
and Suapply be pleased to state:

(a) the rate of commission paid to
the petrol dealer per gallon;

(b) whether any representation for
an increase in the commission has been
recently received by Government;
and

(c) if so, the decision taken in the
matter?

The Minister of Works, Housing

and Supply (Sardar Swaraa Singh):
(a) Annas three per gallon.
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(b) No, Sir.
(¢) Does: not arise.
UmMTRU HYDRO-ELECTRIC PROJECT

#1278, Shri Ibrahim: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state the authority who will be
responsible for the technical and

administratjve arrangements of the
Umtru Hydro-electric Project to be
executed with the Canadian aid?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The Gov-
ernment of Assam,

ROURKELA STEEL PROJECT

#1281, Shri Amjad All: Wil the
Minister of Production be pleased to

state:

(a) whether the Firm of Krupps-
Demag have submitted the final pro-
ject report for Rourkela Steel Pro-
ject; '

(b) whether it is a fact that they
have been asked to submit a modi-
fied report; and

(¢) if so, the reasons therefor?

The Minister of Production (Shri
K. C. Reddy): (a) Yes.

(b) and (c). Krupp-Demags are
re-examining the scheme, because it
has been decided that the capacity
of the Plant should be one million
tons of ingots from the very start,
instead of being 5,00,000 tons which
would be doublesl subsequently.

JUTE
#1282, Shri Biren Dutt: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity and value of jute
produced in Tripura in the year 1954-
85;

(b) the names of the principal con-
sumers of this jute; and

(c) whether it is transported tothe
consumers by air or by railways?

The Deputy Minister of Commerce
swd Industry (Shri Kanungo): (a)
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Latest forecasts are that 46,000 bales
of raw jute (each of 400 1bs.) were
produced in Tripura during 1954-55.
Their value on the basis of Calcutta
prices is estimated to be of the order
of Rs. 70 lakhs only.

(b) Indian jute mills in West
Bengal.

(c) Transport from Tripura takes
place by both air and rail

[MPORT OF CONCH SHELLS

*1283. Shri Tushar Chatterjea: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government are aware
that imposition of a ban on import
of conch-shells from Ceylon has re-
sulted in considerable shrinkage of
conch-shells industry in our country
and consequential distress of the
conch-shell cutters; and

(b) if so, the steps Government
propose to take in the matter?

The Minister of Cummerce (Shri
Karmarkar): . (a) and (b). The ban
on the import of ccnch-shells hasg
not, as far as the Government are
aware, resulted in a shrinkage of the
conch-shell industry.

ImpoRT OF Chanks

*1285. Shri 8, C. Samanta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to starred question No. 2126 on
the 28th April, 1954 and ‘state:

(a) whether there are still any
restrictions on the import of chanks
from Ceylon;

(b) if so, the number of represen-
tations received by Government for
abolishing the restrictions and the
agencies from which these have been
received;

(c) whether the supply of chanks
from Madras has Since increased;

(d) the difference in price and
quality of Madras chanks in com-
parison with the imported chanks at
present; and
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(e) whether Government have
taken any final decision on the re-
presentations?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) Four representations were
received by the Government for
removing the ban. Of these, two
have their headquarters in Calcutta
and two in the Madras State,

(¢) Yes, Sir.
(d) Madras chanks are reported to
be better in quality. Information

about price differences is not avail-
able.

(e) Since the supply from Madras
is reported to be adequate to meet
the demand, the present ban will
continue for this Licensing Period of
January—June, 1855. Thig will be
examined again at the time of the
formulation of the import policy for
the period July-—December, 1955.

vt ® fwe Powt

{356, Wo wewwn? : ¥ gwen  al
wawer w77 ward w g w7 P

(%) Tredt I e WAeT %
AT LW AT ey B T o wewr B
foo ww Prot Poed dar &7 | ot

(@) wveat @ fag Pewht Pew @
ararer Pear o 2

qun afe wawer @R (o dwwy) -
(%) T (®). 7 A # o= T Aw-

21 MARCH 198580

Written Answers 1206 -

gt v g ¢, Ry jeey A gOw
e & fed uww & ot 4 fewt st
wor-Per @ e & dar Pear T wT, ary
st qrewn aiate & 999 & AW O
#t veu 2 Pod Py w v  wivg omn

SAND STOWING

*1287. Shri T. B. Vittal Rao: Will
the Minister of Production be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment have decided to increase the
level of assistance payable in respect
of sand stowing for reasons of con-
servation from 75 per cent. to 85 per
cent. of the admitted cost; and

(b) if so, when this will be brought
into force?

The Minister of Production (Shri
K. C. Reddy): (a) Yes; discretion
has been given to the Coal Board to
grant increased asSistance at the rate
mentioned, for stowing for conserva-
tion,

(b) It is understood that this will
be brought into force with effect
from the 1st April, 1955.

RELIEF AND REHABILITATION DEPART-
MENT OF TRIPURA

*1288. Shri Dasaratha Deb: Wil
the Minister of Rehabliitation be
pleased to state:

(a) the total strength of Surveyor's
Staff in the Relief and Rehabilitation
Department of the Government of
Tripura;

(b) whether it is adequate for the
survey work that is pending for a
long time; and )

(c) the steps Government propose
to take in the matter?

The Deputy Minister of Rehabilita-
ton (8hri J. K. Bhonsle): (a) 34.

(b) Yes.
(¢) Does not arise.
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U. N, OBserveERs Team

*1289, Sardar Hukam Singh: Will
the Prime Minister be pleased to
state:

(a) whether all American members
of the U.N. Observers Team have left
Jammu and Kashmir State; and

(b) if not, the number of U.N.
Observers now left in that area?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Ehan): (a) There is' now
no US. Observer in the TUnited
Nations Military Observers Group.
One U.S. national is, however, em-
ployed as Finance Officer in the
Pakistan Headquarters of this Group
at Rawalpindi,

(b) There are at present 15 Field
Observers on the Indian side of the
cease-fire line.

Pasham

Shri Jhulan Sinha:
Shri Bibhutl Mishra:

Will the Minister of Commeroce and
Industry be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a letter
published in the Hindustan Times of
the 2nd January, 19565 regarding the
adverse effect of the ban on the export
of “pasham” has had on the trade in
Lahaul and Spiti; and

*1290,

(b) if so, the exact position in this
regard and the justification for im-
posing the ban in the circumstances?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) On account of the rise in inter-
nal prices and the difficulties exper-
ienced by the indigenous industry in
obtaining supplies, Government ban-
ned exports of pasham. Reports have
now been received about accumula-
tions of stock at certain centres.
Returns of stocks held by traders
have béen called for, and the State
- Governments have been requested to
ndicate what steps are being taken
v them to secure adequate supplies
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for the indigenous industry at reason-
able prices. Their replies are await-
ed.

Rapio SeT PARTS

*1291. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to lay a statement on the
Table of the House showing:

(a) the names of the components of
radio sets which are manufactured in
India and the names of those im-
ported from outside;

(b) whether any attempt is being
made to manufacture in India the
articles which are at present being
imported; and

(¢) if so, with what results?

The Deputy Minister of Commerce
and Industry (Shri Kanunngo): (a)
A statement is laid on the Table of

the House. [See Appendix VII, an-
nexure No. 11].
(b) and (¢). Yes, Sir. Certain

schemes for the manufacture of com
ponents which are now being import-
ed have been licensed. It is too early
to indicate how far they will be suc-
cessfully implemented,
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INTER-STATE RIVERS AND RIVER VALLEYS
BiLL

Shri Gidwani:
1293, fLSet.h Govind Das:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to starred question No.
287 on the 23rd November, 1854 and
state when the Inter-State Rivers and
River Valleys (Regulation and
Development) Bill is proposed to be
introduced?

The Deputy Minisier of Irrigation
and Power (Shri Hathi): As early as
possible; it is expected that legisla-
tion on this subject would be intro-
duced during the current session of
Parliament.

STEEL PLANTS

*1204. Dr. Ram Subhag Singh:
Shri Wodeyar:

Will the Minister of Production be
pleased to state:

(a) whether any offers for erecting
steel plants have been received from
the Governments of Czechoslovakia
and Austria;

(b) if so, the nature and terms
thereof;

(c) whether Government have con-
sjdered those offers; and

(d) whether the Czeck and Austrian
experts will be invited to India for
negotiations?

The Minister of Production (Shri
K. C. Reddy): (a) No.

(b) to (d). Do not arise.
PrTROL

347. Shri P. N. Rajabhoj: Will the
Minister of Works, Housing and Sup-
ply be pleased to state the quantity
of petrol produced in India duriug
the last three years?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
Government are advised that it would
be better if such details are not dis-
closed in the House resulting in the
information being made available to
all pereons without diserimination
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Mica

348, Shri Nageshwar Prasad Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity and value of mica
exported in 1953 and 1854 giving
separate flgures for block mica, mica
splittings and scrap mica, year-wise;
and

(b) the quantity of each of the
above grades of mica consumed in
India during the above period?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachart):
(a) A statement is attached, [See
Appendix VII, annexure No. 12].

(b) Information is not available.

ExPORTS

349. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that ex-
port in certain commodities suffers
because the supplies do not generally
conform to the samples of the com-
modities; and

(b) if so, the steps Government
propose to take in the matter?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) There have been some complaints
of this nature against Indian export-
ers but these are not confined to any
particular commodity. There can be
no disagreement with the general
statement that export trade always
suffers unless supplies are made ac-
cording to samples.

(b) In general, Government wish to
have the minimum interference with
the trade; and are anxious that the
trade associations should themselves
tackle this problem. However, the
Government are, taking the follow-
ing steps:—

1. Export Promotion Councils are
being formed for different commodl-
tiess One of their functions will be
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to investigate and settle individual
complaints, and to evolve standard
specifications.

2, Trade associations are being per-
suaded to adopt standard forms of
contract, which would also nrovide for
settlement of disputes.

3. Standard specifications are being
evolved for several agricultural and
industrial products. In some cases,
these standards are compulsory; as in
the case of raw wool, tobacco, sann
hemp. In others, they are optional,
as in the case of textiles, mica, sports
goods ete.

4, State Governments are also
operating quality marking schemes
for several articles produced by small
scale industries,

5. Individual complaints are also
being investigated by Government
through the Director General of Com-
mercial Intelligence & Statistics, and
wherever possible settlement s
effected.

NAGROTA CAmP

350. Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of families released
from the Nagrota Camp when it was
liquidated in 1851;

(b) how many of them were given
land in the Jammu Tehsil;

(¢) how many of the families
referred to in part (b) above were
headed by orphans, minors, widows,
and physically disabled persons; and

(d) whether it is a fact that the
allotment of orphans, minors and
widows has been cancelled on account
of their failure to cultivate the allot-
ted land?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) 8,780.

(b) 1,408.

(¢) 28 minars and 223 widows.
None under the remaining categories.

{(d) No.
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FII_.MS FOR CHILDREN
Sardar Hukam Singh:
Shri K. C. Sodhia:
352. Shri Naval Prabhakar:

Shri 8. C. Samanta:
Seth Govind Das:
Shrimati Ila Paichoudhury:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the number of films produced
so far by the Films Division of the
Ministry for providing interesting in-
formation for children; and

(b) the languages in which they
have been produced?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Two
Children's Film Magazines have been
produced. Arrangements to produce
cartoons are in hand.

(b) The first magazine was produc-
ed in English and Hindi and the
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AGRICULTURAL LAND IN RAJASTHAN

353. Shri Gidwani: Will the Minis-
ter of Rehabllitation be pleased to
state:

(a) the total area of evacuee agri-
cultural land in Rajasthan State;

(b) how much of the same has so
far been allotted to displaced agri-
culturists on quasi-permanent basis
in lieu of their land left in Pakistan
as part of the Compensation Scheme;

(c) the area of the same allotted to
non-agriculturist displaced persons as
rehabilitation benefits; and

(d) the area of the same under the
possession of local people?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) 8,43,108
acres,

(b) 1,37,950 acres.
(c) 2,62,613 acres,

(d) The information is being col-
lected and will be placed on the
‘Table of the Lok Sabha.

MoToRrR CARS

354. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state: '

(a) the total number of motor cars
imported into India during 1954 (i)
on Government account and (ii) on
private account;

(b) the total value of these im-
ports under each head; and

(¢) the names of the foreign coun-
tries which shared in the above im-
ports and the extent of import from
each?

The Minisier of Commerce and
Industry (Bhri T. T. Krishnamachri}:
(a) to (c). A statement showing the
number of motor cars (including cars
in ck.d. and sk.d. conditions) im-
ported during 1954, their value and
the countries of origin is attached.
[See Appendix VII, annexure No. 13.]
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Precise information regarding the
imports on private and Government
account is not available, However,
the total number of cars purchased by
the Directorate General of Supplies
and Disposals during 1954 on behalf
of the Central Government and some
of the State Governments was about
570 valued at Rs. 87.55 lakhs.

INDIANS IN CEYLON

355. Shri D. C. Rharma: Will the
Prime Minister be pleased to state:

(a) whether the scheme of induce-
ment for stateless persons in Ceylon
to opt for Indian nationality has been
finalised; and

(b) the number of stateless persons
who have taken advantage of it?

The Prime Minister and M nister ol
External Affairs (Shri Jawaharial
Nehru): (a) No, Sir. According to
the Indo-Ceylon Agreement of Janu-
ary, 1854, the Ceylon Government
proposed to offer certain inducements
to persons of Indian origin in Ceylon
who are not registered as Ceylon
citizens in order to encourage them
to register themselves as Indian
citizens” So far no announcement in
this connection has been made by the
Ceylon Government. The Ceylon
Government have commenced discus-
sing this matter with our High Com-
mission in Colombo.

(b) Does not arise,

Houses rorR WORKERS RESIDING IN SLUM
AREAS

356. Shri D. C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Madhya Bharat
Government have Submitted to the
Government of India a scheme for re-
housing industrial workers residing
in slum areas; and

(b) if so, how it differs from the
Central Subsidized Industrial Housing
Scheme?
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The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes, Sir; they have sent up a
scheme relating to the industrial
workers living in some slum areas of
Indore.

(b) The subsidized Industrial Hous-
ing Scheme envisages normally the
construction of whole tenements.
Under the Madhya Bharat Scheme, it
is proposed only to develop selected
areas and provide essential standards
of environmental hygiene and basic
amenities like a bathing and washing
platform with a tap, a latrine and an
earthen platform for constructing a
dwelling etc.,, the layout of the plat-
forms having due regard to a reason-
able density. The dwelling itself will
be constructed by the tenant on the
basis of aided self-help; he will be
provided, for this purpose, with build-
ing materials costing about Rs. 150.
On this basis, the rent liability will
be restricted to about Rs. 3-8-0 per
unit of accommodation as against a
monthly rental of about Rs. 10
normally payable under the Sobsidiz-
ed Industrial Housing Scheme.
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MAINTENANCE ALLOWANCE OF DISPLACED
PERSONS

359. Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of displaced per-
sons from West Pakistan who had
been receiving maintcnance allowance
from Government;

(b) the amount given to them till
the end of January, 1855, and

(c) whether the payment has been
discontinued now?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) The
total number of displaced persons
granted maintenance allowance was
11,268.

(b) About Rs. 129 lakhs.

(¢) Yes in the case of those
grantees: —

(i) who have received compensa-
tion; or

(ii) whose compensation applica-
tions have been rejected; or

(iii) who have been declared ineli-
gible under the scheme for the con-
tinued drawal of maintenance allow-
ance; or

(iv) whose compensation applica-
tions have been ronsigned to record
because of the failure on the part of
the grantees to comply with the
Settlement Officer's directions to
supply certain information or docu-
ments within the prescribed period.
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DispLAcEd PERsons IN HopAL Town
(GURGAON)

360. Sardar Hukam Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of displaced per-
sons from West Pakistan, settled in
Hodal town (Gurgaon), who have
been served with an order to quit the
houses occupied by them because the
Muslim owners have come back; and

(b) if so, the alternative arrange-
ments made for these displaced per-
sons?

The Deputy Minister of Rehabilita-
tion (Shri J. K, Bhonsle): (a) and
(b). No such orders have been issued.
Applications for the restoration of
evacuee houses and shops, which are
occupied by 105 displaced families
have, however, been received from
the evacuee owners under Section 18
of the Administration of Evacuee Pro-
perty Act. In this connection the
Custodian has called upon the occu-
pants of these evacuee buildings tu
state their objections, if any, to the
restoration of the properties. This
has apparently, caused some misap-
prehension. In cases ,where proper-
ties are restored, the interests of the
present occupants will be protected.
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STEEL

362. Shri Amjad All: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of steel imported
during the year 1954; and

(b) how the import figures of 1954
c-mpare with those of 1952 and 1953?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). A statement is attached.
[See Appendix VII, annexure No. 14.]
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LAND ALLOTTED TO DISPLACED PERSONS

364. Sardar Hukam Singh: Will the
Minister of Rehabllitation be pleased
to state:

(a) whether Government are aware
of the difficulties that dlsplaced allot-
tees of land are experiencing by not
being allowed to use wood and cut
trees growing in the area under their
possession; and

(b) if so, whether Government pro-
pose to grant this right to the allottees
immediately?

The Deputy Minister of Rehabilita-
tion (Shri J, K. Bhonsle): (a) In
Punjab and PEPSU allottees of agri-
cultural lands may cut trees for
domestic purposes or for the manu-
facture of their agricultural imple-
ments, provided their use is restrict-
ed to the minimum and not for profit
and sale. The position in respect of
other States is not known.

(b) As it is proposed to confer pro-
prietary rights on allottees of land in
Punjab, PEPSU and elsewhere, against
the compensation due to them, it is
unnecessary to give them immediately
the right of cutting trees.
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STIPENDS TO DISPLACED STUDENTS

365. Shri M. L. Agrawal: Will the
Minister of Rehablilitation be pleased
to state whether Government will
lay a statement on the Table of the
House showing the numbers and the
total amount given as stipends - to
displaced students who  secured
admission in technical institutions
during the years 1953-54 and 1054-55,
State-wise?

The Deputy M nister of Rehabilita-
tion (Shri J. K. Bhonsle): The infor-
mation is not readily available and
shall have to be collected from the
State Governments and the time and
labour involved will not be commen-
surate with the results obtained.

WRING WELLS

366. Shri Biren Dutt: Will the
Minister of Planning be pleased to
state:

(a) whether the construction of
wring wells in the Community Pro-
ject area is done locally in Tripura;

(b) if not, whether it is possible to
do so; and

(¢) the advantages accruing from
importing these wrings from West
Bengal?

The Deputy Minister of Planning
(8hri 8. N. Mishra): (a) Yes, Sir.

(b) and (c).

CoMMUNITY PROJECT AREA

367. Shri Biren Dutt: Will the
Minister of Planning be pleased to
state:

Do not arise.

(a) whether huge quantity of
“Tukma” can be collected within the
Community Project Area in Tripura;

(b) whether there is any proposal
to use it as a Commercial material;
and

(e) if not, the reasons therefor?

The Deputy Minister of Flanning
(Shri 8. N, Mishra): (a) A wild vege-
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grows in the State including the Com-
munity Projeot areas.

(b) No.

(¢) The local produce has no com-
mercial velue. It differs from the true
“Tukma” seeds and is not fit for the
purpose for which genuine seeds are
used.

CoMMUNITY PROJECT

368. Shri Biren Dutt: Will the
Minister of Planning be pleased to
state:

(a) the number of occasions when
Community Project Officers have
been transferred in Tripura during
1952—564;

(b) whether it affects the progress
of work of the projects; and

(c) the steps proposed to be taken
to see that the progress of the works
in Community Project and N.E.S.
Block in Tripura does not suffer
thereby?

The Deputy Minister of Planning
(S8hri 8. N. Mishra): (a) Once.

(b) No.
(c) Does not arise.
Tarroca StTARcH AND FLOUR

369. Shri Achuthan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of tapioca starch
and flour exported from India from
the 1st January, 1954 to the 28th
February, 1955;

(b) the names of the countries to
shich it was exported;

(¢) whether the export was made
by Government; '

(d) if so, the price at which it was
purchased for export;

(e) the quantity purchased from
Travangore-Goohjn State and its price
level for purchase; and

(1) the number of tactories which
are producing starch or flour out of
4 *,SD
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raw tapiqgca in Travancore-Cochin
State at present?

The Minister of Commerce and
Industry (Shri T. T. Erishaamachari):
(a) Only 8 cwts, of tapioca starch
have been exported. No exports of
tapioca flour have taken place.

(b) United Kingdom.

(c) No, Sir.

(d) Does mot arise.

(e) Information is not available,

(f) Two starch factories, as far as
Government are aware, Information
about number of factories producing
tlour is not available,

SEcOND SUPPLEMENTARY IJEMANDS FOR
1054-535

870, 8hri K. C. Sodhia: Will the
Prime Minister be pleased to state
the actual break up of figures of item
No. (c) shown under Demand No. 28
of the Second Supplementary
Demands for Grants for the year
1954-557

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): The figure comprises of two
items of additional expenditure not
covered by the original grant, viz.—

(1) Rs. 3,00,000 on the visit of the
President of Yugoslavia and party te
India; and

(ii) Rs. 2,10,000 on the visit of the
Prime Minister of China to India,

ANNIVERSARIFS

371, Shri 8. C. Samanta: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether people are invited to
give radio talks on the lives and
activities of great men of India on
the occasion of their death or birth
anniversaries;

(b) if so, their number during the
years 1953 and 1954 at various A.LR.
Stations: ;

(c) the amount of remunerations
paid therefor during the above
periods; and

(d) the authority competent to
select those persons and invite them?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) and (¢). Information is being
collected and will be placed on the
Table of the House in due course.

(d) The head of the Station con-
rerned, with the approval of Direc-
torate-General, All India Radio and
the Ministry where necessary.

InpIan MusLims 1N U. P.

372, Shri M. L. Agrawal: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of Indian Muslims
in Uttar Pradesh who have been
found contravening the provisions of
Section 5 of the Influx from Pakistan
(Control) Act, 1949, in each of the
years from 1950 to February, 1955;

(b) whether any action has been
taken against them;

(c) if so, the nature of the action
and the number of persons against
whom such action was taken; and

(d) whether Government propose
to give facilities to such persons for
permanent resettlement in India?

The Deputy Minister of Rehabllita-
tion (Shri J. K. Bhonsle): (a) to (d).
It is regretted that the information is
not readily available and that the
time and labour involved in its col-
lection will not be commensurate with
the results.

KOREAN ARMISTICE

378. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to
state:

(a) whether Government have re-
ceived any proposal from Sweden and
Switzerland to disband the work of
the Neutral Nations’ Commission set
up to supervise the Korean Armistice;

(b) whether Government have ex-
pressed their views on the proposal;
and

(o) if so, the nature of the views
expressed?
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (¢). The Government
have not received any such proposal
from Sweden or Switzerland. While
the Government are not directly con-
cerned with this Commission, they
are of the view that it would not help
the present situation in Korea if this
neutral body, which is the only neutral
body now in Korea, were disbanded.
This disbandment will require the
consent of both the Commands.

qirerd

208, WMo wewwre? : T gww Al
wawew 4 ag wo A gm A

@ ‘omrr, ‘@ww, ‘ghegw Paew,
o & (Mgt alt 9 ot “ard AT
ghear #t Prat Pt vt werferer
w1t amft & 2

@ e @ P and s &

@7 TEE FEEE W Pwaet wiear
wom & Pewet &

(T) A% AFT & §eY ° A9

it T T A At gt @ aiey ar
¢, ah

(@) gy qg T o @ oww @ &
at fozet o g€ & Pewen wer @ 2

quwr s wewer W (o wwwy)
e @ aeyerrsdar &
Mdmg nET R o
Tt .,

ey vt

ase. st Ty Py : v Fewy' ol
e st qy v @t g w7 e

® g & Pege view st fwwh
srgww ¢, A



1225 Written Answers

(@) & vy % I § Pragr g
w7 F1 AOTT QEET ST I AR
®o Twgo W ot veny # 200 W Wo
Fwo qwo Pagpw Ivaige &%

21 MARCH 1955

Written Answers 1226

INDO-PAKISTAN INFORMATION CONSULTA-
TIVE COMMITTEE

376. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to
state:

(a) whether negotiations are afoot
between India and Pakistan regard-
ing the revival of the Indo-Pakistan
Information Consultative Committee
which ceased to function in 1951; and

(b) whether the Government of
Pakistan have expressed their wil-
lingness to revive this Committee?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Yes, Sir. The
reply of the Government of Pakistan
to the suggestion made by the Gov-
ernment of India in this regard is
awaited.
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LOK SABHA
Monday, 21st March, 1955.

—

The Lok Sabha met at Eleven
of the Clock.

[MRr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Noon
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I have to inform the
House that the following Bills, which
were passed by the Houses of Parlia-
ment during the current Session, have
been assented to by the President:

(1) The Working Journalists
(Industrial Disputes) Bill, 1955.

(2) The Imports and Exports
(Control) Amendment Bill, 1955.

(3) The Andhra Appropriation
Bill, 1955,

(4) The Andhra Appropriation
(Vote on Account) Bill, 1955.

GENERAL BUDGET FOR 1955-56
GENERAL DrscussioN

Mr. Speaker: The House will now
proceed with the further discussion
of the General Budget. Of the 20
hours allotted for the general discus-
sion, about 18 hours have already
been availed of and 2 hours now re-
main,

As the Finance Minister requires
about 1§ hours for his reply, 1 would
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call him at 12-30 p.M. Thereafter the
House will take up the consideration
of the Essential Commodities Bill,
1955, a; reported by the Select Com-
mittee.

So, we have now about 30 minutes
at the most—25 minutes to speak
more correctly. Now, Shri D. D, Pant.

Shri Raghavacharl (Penukonda):
Sir, I want to make a submission for
your consideration,

Mr. Speaker: Submission in respect
of what?

Shri Raghavachari; The point is
this. The Select Committee Report in
respect of the Bssential Commodities
Bill was made available to us only
yesterday. Under the Rule; we must
have two days’' time. If this Bill is
taken up today there is no time for
ug to give our amendments. There-
fore, I want to submit that this may
be taken up afterwards. That is the
point which I wanted to submit.

Mr. Speaker: I should like to know
what the Minister in charge has to
say. He is not here now. The hon.
Member may raise the point at the
time when the Bill is taken up and
when I expect the Minister will be
presenti.

Dr. Lanka Bundaram (Visakhapat-
nam): When the Minister comes to
the House it will not be possible for
us to get time to move amendments
to the Select Committee Report. That
is the point, and therefore, some other
Bill will have to be taken up.

Mr. Speaker: I am just sending for
him now, if he can come. Then we
will be able to decide. In any case,
hon. Members are going to get two
hours from now and the Bill was
circulated yesterday. I am saying this
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[Mr. Speeker]
because [ have no idea of the parti-
cular urgency with which the Govern-
ment want; this Bill to be put through
in this Session. I am speaking only
from my impression.

Pandit Thakur Das Bhargava (Gur-
gaon): One solution is that the
amendments may now be received and
they may be taken up.

Mr. Speaker: Therefore, I am tel-
ling the hon. Member, to meet his
objection. that I am just trying to
clarify the ground. If there is any
urgency then, of course, I shall have
to consider the question of waiving
notice in respect of the amendment..
It is for that, that I want the pre-
gence of the hon. Minister.

Dr. Lanka Sundaram: There is one
other point. There is not enough time
for Members of this House to study
the Joint Select Committee’s Report
also.

Mr. Speaker; It is for that purpose
that the Rule is made. The Report
was circulated on Saturday and some
amendments, I understand, have been
received.

Shri Raghavachari: It was circulat-
ed on Saturday night.

Pandit Thakur Das Bhargava: We
received the Report yesterday morn-
ing, and we gave amendments today
morning.

Mr. Speaker: What I am saying is:
the hon. Member has raised an objec-
tion based on Rules. I am quite pre-
pared to uphold what the Rule pro-
vides provided 1 have an opportunity
of hearing on the merits and consider-
ing as to whether the case is one in
which the Chair should waive notice.
That is why I wanted the presence
of the hon. Minister in charge. Let us
take it up at that time. There is no
intention of ecvading any amendment.:
or depriving Members of an oppor-
tunity to give their amendments.
Some people have already given
amendmenis and other Members may
take. advantage of the two hours now
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available to give such amendments as
they like.
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. Mr. Chairman: There are only eight
minutes now, before I call upon the
Finance Minister. Shrimati Kale.

_ Shri U. M. Trivedi (Chittor): I have
not spoken even once on the Budget
within the last four days.

‘Mr. Chairman: Not only has she not
spoken within the last four days, but
the whole Session.

Shrimati A. Kale (Nagpur): Sir, I
think on the whole the Budget is as
welcome one as it tries to adjust with-
out much affecting the common man.
The cry that he is the person who
has been unnecessarily taxed is a
futile one. After all every citizen has
to contribute to the exchequer,

The total increase in taxes on cloth
is supposed to yleld 9 crores. That
means an increase of about 4 annas
per head per annum. Now the poorer
classes generally use medium or coarse
cloth, so leaving the fine or super-
fine cloth the Increase of tax will be
to the tune of three annas. This works
to one pice per month per head,
which cannot be said to be a burden
on even the poorest of the poor. If
this so called protagonists of the poor
are anxious to relieve them even of
this burden then they should educate
the poor in the art of gpinning so that
enentually they will take to Khaddar
and thus save themaselves from this
excise duty on cloth.

Similarly, the increase in excise duty
on sugar works to less thun 9 pice
per head per year. | would like to
know from the critics whether this is
an unbearable burden.

As regards goods like electric fans,
sewing machines etc. when they used
to be Imported Government did get
custom: duty. Now that the imports
arc more or less stopped the same has
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to be recovered by way of excise duty.
According to me the most hard hit
people are those whose income is hct-
ween Rs. 7,500 to Rs. 10,000, The
income tax rate has been increased
from one anna nine pice to two annas
three pica or a rise of 28 per ccnt.
which is really too much to be borne
by this clas: of people. However the
increase in the rate of income tax on
the next slab is just three pice in the
rupee which works to about 8.5 per
cent. I would therefore, suggest that
the burden on the lower—income
group should be reduced and that the
higher slab should bear the burden.
The rate of income tax need not be
the multiple of pice. I would humbly
suggest to the Finance Minister that
he should examine. the eflect on his
budget by reducing two pice that is
} anna in the rate on the slab of
Rs. 7,500 to Rs. 10,000 and increase
the same on the next slab of Rs. 10,000
to Rs. 15,000 on the next slab it
should be one anna three pice and
thus remove the anomaly that has
crept in.

. Having said so much in favour of
the Budget proposals I now - come to '
the general aspect of the same. It

miserably fails towards an attempt to
reach a Weifare State or what is

called a -.ocialist pattern of society.

You have taxed the business people
that is quite correct. The Income-tax

Investigation Commission is there.

They have so far only probed into
the hidden gains of the business com-

munity but I fail to understand what

stops this Commission from looking

into the hidden gains of administra-

tors and legislators I am sure a lot

of money could be had if these gains
are taxed properly. Similarly I do not

know why funds of each political

party are not open to public scrutiny.

I am told that during the Andhra elee-

tions the Communists spent lsvishly.

I wonder where they got the m-nev

from. Another untapped source- is tlr.
astrologers. They have amassed large

amount of money why :hould Govern-

ment not tax these people.
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The constitution has certain objec-
tives. It provides for equal opportuni-
iies to all but what we find in practice
is lack of opportunities everywhere.
This certainly is not in consonance
with the avowed policy of socialist
pattern of society. This is our ideal
but does not seem to have been reflect-
ed in the Budget. For instance
Englang is a welfare :tate where you
get free education for all uptoe a
certain standard. Similarly every in-
dividual gets free medical aid. There
should be some provision like this in
the Budget so that people might be
assured of our bona fides.

Coming to the vexed question of
mixed economy I hear a lot of noise
that is created by a certain section
of society. India has been accustomed
to mixed economy for over a hundred
years. No body seems to have com-
plained about the establishment of
Railways or that of postal system.
Government has been running Forest
Industries side by side with the zamin-
dars. But there was no complaint
even before the advent of Independ-
ence Factories like Sindri were estab-
lished by the Government. No indus-
trialist came forward to start the
same. Even in the case of Iron and
Steel for forty year: no Industrialist
came. forward. Except two companies
there was no expansion of this that
the Government is with a lot of hue
and cry is raised. Unless basic Indus-
tries are socialised equal opportunities
for all will not be available. Baring
Tatas what we find is that all the
key posts of other busine:s houses
are given to their respective caste
men. One of the main conditions of
socialist pattern of Soclety is the right
to work. But what have we done to
proceed towards this.

Our Finance Minister has declared
elsewhere that within the next five
years of the employment opportuni-
ties will be doubled. With the mad
increase in population and the trend
of the present Budget I do not see
any indication of achleving the same.

The Minister of Finance (Shri C. D.
Deshmukh): Sir, the story of this
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General Discussion can best be des-
cribed as the story of the lion and
the lamb.

Shri Lanka Sundaram: Who is the
lamb?

Shri C. D. Deshmukh: The lamb is
the Finance Minister who has walked
into the lion’s den. But I feel sure
that there will be some way of co-
existence in the manner indicated by
the hon. Member who is not here,
because, finally, I am quite sure that
the lamb will be guided by what the
lions have to say, In this debate the
Finance Minister finds that Sinhas to
the right of him, Sinhas to the left of
him, Sinhas in front of him and
Sinhas behind him roared and
thundered. Nevertheless, there have
been individual acts of kindnes: and
understanding, among which stand out
the speeches of the speakers who
spoke last who seem to have sup-
ported the Budget almost unreservedly.

Sardar Hukam Singh (Kapurthala-
Bhatinda): Only seem to have?

Shri C. D. Deshmukh: And I am
very grateful to them.

Generally speaking, the criticism of
the Budget would fall into taree cate-
gories. *

Firatly, there i: the criticism made
by the Communist Members to which
this time the Praja Socialist Members
seem to have lent their support. Their
criticism was one which one would
expect from their ideology, but this
time they have attempted to make use
of the Avadi Resolution as a sort of
Trojan horse from behind which to
direct their shafts—of course, the
Trojan horse had the warriom con-
cealed inside—of customary criticiem,
and in doing this, they have naturally
given to the Resolution the contem
and significance of their own making.
It seems to me that their anxiety was
to prove that this encroachment on
their patent was in reality a quack
remedy or a sham, and much of their
criticism arises, I think, from their
perhaps natural annoyance, but In
doing that I do not wish to ascribe
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any motives becau.e this is a natural
feeling on the part of political parties.
and I iake this opportunity of paying
my tribute to the spirit of earnestness
with which Members of all parties
have criticised or commented on the
Budget.

Then, there was the criticism of
some independent Members of the
House who have spoken at great
length on the so-called faults of Gov-
ernment in budgeting and in most
casc: they have used the criticism to
~ome to the conclusion that the taxes
which are sought to be levied should
not have been levied.

And lastly, there is the criticism
from Members of the Congress Party
itself. Some of these criticisms have
been of a doctrinaire kind, but in re-
gard to the remaining criticlsm, it
reflects the hon. Members' dissatis-
faction with some points of detail or
scme points of emphasis. Now. I shall
deal witn all these as I go along.

As regards the criticism of the
Communists and Praja-Socialist Party
Members, much of it seems to be
based on the implied assumption that
in the socialistic pattern which we
have adopted as our economic policy,
there is no room at all for the private
sector, apart from the small private
sector of the cultivator and the small
man and so forth, which private sec-
tor, according to them, that is to say
of big business or what we recognise
as private enterprise, should be relent
lessly constricted, strangled and throt-
iled, and hence their criticism of the
development rebate and the conces-
sion given in regard to business losses
and so on and so forth.

Now. I should like to remind the
House at the outset of the Resolution
on economic policy which the House
pa:sed last December. It was clearly
understood there that we could not,
ut leasl for some time or some years
to come, do without the private sector
for purposes of the economic develop-
ment of the country. That Resolution
not only said that there was a place
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for the private sector, but it also made
it clear that as long as there is such
a sector, and so long as it i: subject
to over-all social control, it has to
be actively encouraged. Some of the
provisions in the Finance Bill are
calculated to do ju:t this. The hon.
Members on the other side of the
House have interpreted this as a
capitalistic gesture and as indicative
of the Government's solicitude for big
business. I am sure all reasonable
Members in this House will agree that
this sort of criticim is somewhat mis-
conceived and that all we are trying
to do is to be a little consistent and to
carry out a policy honestly to which
the House lent its support only a few
months ago.

I had better deal first with this
question of the development rebate,
although I have already spoken at
length, without any conviction I am
afraid, to some Members, about this
in the Rajya Sabha. Now, Members
have asked why this conce:sion has
been made ' applicable to all enter-
prises while the Taxation Enquiry
Commission recommendeqd its use cnly
on a selective basis. Firstly, I should
like to say thai the development re-
bate is not completely non-selective, It
will not be given in respect of build-
ings, motor cars., typewriters, office
equipment etc. A: I stated in my reply
to the Budget debate in the Rajya
Sabha a few days age, while the tax
machinery can to a certain extent be
used in directioning investment, that
method has its limitations. I agree that
in developmental planning, differential
incentives have a place and we have
At present certain devices like the
capital issue control, the licensing of
industries, through which investment
along undesirable lines can be pre-
vented. And in particular cases Gov-
ernment has been assisting industries
by making loans. Now, all these are
ways of directing investment, either
through discouragement in some lines
or through encouragement or assist-
ance In other lines. Circumstances
may concelvably arise—I think they
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are almost sure to arise—in the con-
text of the next Five Year Plan where
a more detailed directing of the invest-
ment may be necessary and differen-
tial taxation or differential concessions
may have to be thought of. The Taxa-
tion Commission itself has indicated
only the broad criteria for differentia-
tion and il has stated explicitly that
it will be necessary—I am quoting—
“for an appropriate body constituted
by Government, such as the Planning
Commission, to draw up a list of the
. jndu.tries that conform to the above
criteria and which should receive the
concession”. I am sure, the Planning
Commission will consider this ques-
tion in detail while formulating the
Second Five Year Plan. For the time
being, I think for the reasons that I
have stated elsewhere and here, there
is advantage In the case of a new
measure like this in making it appli-
cable at first on a general basis,
especlally in view of the fact that we
arc out for expanding employment
opportunities all over. Later, in the
light of experience and after drawing
up the priorities for some period, we
could if necessary consider if we
-should differentiate as between diffe-
Tent types of investment.

Shrimati Renu Chakravarity (Basir-
‘hat): Are you sure it will not give
place to rationalisation?

Shri C. D, Deshmukh: Prevention of
rationalisation #n the wrong sense can
always be brought about by exercising
other controls such as import control.
For the last year or so I think there
‘have been two applications pending
tbefore Government for the rationali-
sation of certain machinery in the
cotton textile mills, and it is because
ave commanded that particular strate.
gic height so to speak, namely the
power to control imports, that we
have been able to resist or to reject
indirectly that particular application.
and 1 am quite confident that we shall
‘have all the powers to prevent any
undesirable development apary from
any question of this development
rebate,

Some hon. Members quoted profusely
¢rom journals to show that the private
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sector of industry had been making
large profits. Now, 1 do not see in
what way this can be a criticism of
Governmeni, when it is remembered
that it is the avowed purpose of Gov-
ernment that the country’s economy
should develop, and that in this
development, the private sector also
has got a place. To say that industry
as a whole has been {faring better
than before might perhaps be a vindi-
cation itself of Government's policy.
What is important is that this deve-
lopment in the private sector should
not take place at the expense of the
public sector or at the expense of the
general public as a whole. Now about
that I can assure that Governmenti are
watchful, and if and when any step:
are to be taken in this direction, they
will certainly be taken. If it happens
after a lapse of some time that certain
individual wunits or industries are
making much larger profits than
normally because of certain windfall
advantages that come to them as a
consequence of the country’s efforts at
development, then certalnly Govern-
ment will not hesitate to take suituble
action.

That brings me to another criticism
that certain hon. Members have made,
that Government's policy of deficit
financing is eonly helping the private
sector or is liicely to help the private
secter, and ¢that B is 2 dangerous thing
to indulge in deficit financing unless
simultaneously we have also the pre
vision for the excess profitz tax. Now
theoretically it is possible, it can b:
sadd, that deflcit fnancing is a way
of cvsating a profit inflation, and that
thi; would benefit the richer classes
at the expense of classes with fixed
incomes. It must be borne in mind
that a considerable part of the ex-
penditure of the public sector under
the Plan is likely to rai:e incomes
over a wide area, and will not raise
necessarfly only the profits of big
business. Such a situation may. how
ever, arise—] mean the latter kind of
situation—after a while, if deficit
finance is continued and supplies do
not increase quickly enough, that is
when we get our profit inflation.
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When such a situation arises, then
corrective meazures will, I agree, have
to be taken. But there is no evidence
so far that profits are rising rapidly
or that in other words a sellers’ market
is developing. It is not, therefore,
deflcit finance as such but the infla-
tionary spiral that makes for concen-
tration of wealth and economic power
in the hands of big business. In the
economic pattern we are trying to
build up, with the public sector ex-
panding in key-places, and with
various control: on the private sector,
I feel that there is little danger of
further concentration of wealth and
economic power.

The excess profits tax is a weapon
to be used when inflationary pressures
develop. The Deputy Leader of the
Communist Party will probably not
regard the Taxation Enquiry Commis-
sion ag a good guide in thi: matter,
although they quoted whenever the
arguments appealed to them. But I
should like to repeat what the Com-
mission have said:

“While the excess profits tax
like taxation on capital gains may
be kept in reserve for possible
use in a highly inflationary
period, we do not recommend the
levy of the excess, proflts tax or
the busines; profits tax as a nor-
mal component of the tax sys-
tem.”

There was some criticism that Gov-
ernment have done nothing {o see
that the large reserves that certain
units in organised industry are
accumulating are properly diverted to
socially  desirable channels, This
criticism implies an assumption that
these reserves are lying idle. That, I
need hardly say, is incorrect. Reserves
are never idle. They are put into the
business itself, and if any portion of
the reserves is invested in any securi-
ties for the time being, even then,
they cannot be con:idered to be idle.
But I do agree that thig is a poten-
tial problem, and Government are
certainly cognisant of it. We are aware
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that sometimes these reserves can
form the nucleus of the concentration
of economic power. But to talk of this
at the present juncture as if it has
already become a problem of serious
dimensions is, I fear, to be somewhat
unrealistic, and the demand made for
the armoury of control which Govern-
ment have I am quite certain, i: based
on somewhat doctrinaire grounds.
That is, if I may say so, exactly where
our approach differs from that of our
friends on the opposite side. It is not.
as If we are not aware of the pro-
blems, but we do not get obsessed with:
how to cross the bridge till we come
to it. To our friends opposite, how-
ever, it is the paraphernalia of control
that is important, and therefore, it is
natural that they should ask for such
things because even in the small
sector where we have thought that
private enterprise has a place and a
role to play, they want us to adopt
measures, in our opinion untimely
measures. which could scare off all
progress in that sector.

Shrimati Renu Chakravartty: Have
we anywhere said that we want con-
trol of the small unit; of industry?

Shri C. D. Deshmukh: No.

Shrimati Renu Chakravartty: That
is what you said,

The Minister of Defence Organisa-
tlon (Shri Tyagl): He questions the
meaning.

Shri C. D. Deshmukh: I said., small
sector. Small sector means, of the
whole of the economic sector; the
public sector is the major portion, and
is going to be the major portion, The
small sector i; the whole of it that
is left to the private sector. I did not
mean small people in the small sector.

I shall now turn to a criticism of
the second category, that Is 10 say,
the criticlsm that Government have
been guilty of consistent over-estima.-
tlon of expenditure and under-esli-
mation of revenue as a kind of deli-
berate device for ralsing taxation. I
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cannot tell you how this critician
irritates me, because I pride myself
on the honesty with which I try to
frame the estimates.

Mention was made by a number
of Members about the large varia-
tions between the Budget Estimates
and the actuals in the past, and a
suggestion was made that in the light
of this, I should allow the whole of
the revenue deflcit to remain un-
covered. I have more than once ex-

. pres;ed, and explained, on the foor
of this House the reasons for the
large variations and the extent to
which they were unforeseen at the
{ime the Budget was prepared. We
do our best to frame the estimates
ns accurately as possible, and on the
data available to us. But, Sir, ] am
only a Finance Minister, not an astro-
loger; and if unforeseen changes of
circumstances during the course of the
year upset these estimates, I do not
feel that we should be justified in
framing the Budget on the basis that
such variations are bound to occur
year after year.

Shri Sadban Gupta (Calcutta South-
East): Is it due to the vagaries of the
stars?

Shrl C. D. Deshmukh: That too I
would not be qualified to answer, not
being an astrologer. The trouble about
these variations i: that they cannot be
foreseen. If they could be, I would
have taken care »f them sbviously
in framing the estimates.

I have looked into the figures again
and what they show. In the last seven
vears, the estimates have been upset
not so much on the expenditure side
as on the revenue side. For example,
in 1949-50, revenue exceeded the osti-
mates by Ras. 27 crores while expendi-
ture, on the whole, was only Rs. 6
crores shorter than the Budget. In
1950.51, revenue exceeded the esti-
mates by Rs. 72 crores while the ex-
nendiiure wag Rs. 13 crores more
than was budgeted for. In 1951.52,
revenue was. again, Rs. 113 crores
more, while expenditure exceeded—
ngain an excess—the original Budget
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by Rs. 11 crores. I believe it was in
this year that we got special powers
to put on export duties after the
Budget was passed. In 1952-53,
revenue was, again, more than the
Budget by Rs. 30 crores while expendi-
ture fell short of the estimates by
only Rs. 5 crores. It would seem from
these flgures that we have not been
materially out in the framing of ex-
penditure estimates, although we have
been dealing with a situation in which
there have been inescapable uncertain-
ties about the availability of stores
and equipment for defence services
and a period in which the tempo of
expendilure under the Plan has been
steadily rising.

Shri T. N. Singh (Banaras Distt.—
East): May I know if the hon. Minis-
ter is quoting these figures of savings
or increased expenditure on the basis
of the original Budget figures or after
the supplementary grants have Leen
made?

Shni C. D. Deshmukh: Final actuals
booked.

On the revenue side, the variations
have been mostly under customs and
income-tax, the former due largely to
developments such as the post-Korean
boom, rise in the prices of imported
commodities and the anti-infiationary
measures—this is very important—
taken at short notice, such as the levy
of new export duties and so on, details
of which have been given from time
to time to the House, because the
papers have to be laid on the Table
of the House. In fact, hon. Members
may remember, as I sald just now,
that to enable Government to cope
with these uncertainties as they arose,
Parliament gave <Government the
power to enhance export duties and
raise new duties without obtaining
the usual prior approval of Parlia-
ment, Having given that power, it Is
no use complaining that additional
revenue came In.

So far ag the income-tax Is concern-
ed. the improvement in the estimates
which, again, could not be foreseen
at the time of the Budget. was largely
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due to the concentrated drive for the
clearance of arrear: and the introduc-
tion of the system of voluntary dis-
closures. I mention these figures not
as any justification of any avoidable
error but only to emphasise that the
factors leading to these variations
could not have been foreseen. The
fact that such variations occurred in
the past would not, I submit, justify
me in making :omething of a gamble
in my taxation policy. I must in the
interest of the country's financial
stability ang its credit, maintain
broadly—I say ‘broadly’. not in
detail—the position which I mentioned
in my Budget Speech and which, in
my opinlon, is basic to our financial
policy, namely, that we should attempt
to cover as much of our current ex-
penditure as possible from current
income. But in the economic condi-
tions now prevailing, I have not sought
rigidly to adhere to this principle, and
I have left a substantial portion of the
revenue gap uncovered, as I did last
year. It may well be that by the
time Government take a final view on
their taxation measures in the light
of what has been urged by hon. Mem-
bers on the floor of the House, the
gap left uncovered might be wider.
So long as this gap is not unreasen-
ably large. I do not mind its being
left uncovered.

Shri Tyagl: Nobody would mind.

Shri C. D. Deshmukh: So I gather,
But then it is difficult to accept as a
proposition that because in the past
for unpredictable reasons our revenues
were better than estimated or our
expenditure was less, 1 should take
the risk of this happening again and
just leave the whole of the revenue
deficit uncovered as a matter of chosen

policy.

A point was raised by Shri Bansal
about the need to re-examine the
classiflcation of expenditure between
revenue and capital and he suggested
that some sort of a committee should
go Into thig question. I may inform
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the House that we are ourselves keep-
ing this under constani review and
we are transferring to the capital, as
far as possible, all expenditure of a
productive nature or expenditure
which creates some form of asset, not
necessarily the property of the Central
Government, We shall let our children
pay for this. It is my intention to
have another look into thi: problem
and take the advice of the Comptroller
and Auditor-General, but I doubt my-
self whether in expenditure finally
borne by the Centre there is much
more room for transfer from revenue
to capital.

Now, one hon. Member made some
scathing observations about the large
variations between the revised esti-
mates and the actuals and he asked
why, since the revised estimates are
based on 10 months' actuals, the.e
variations should occur. I must, at the
outset, mention that except for cus-
toms and excise duties, we really do
not have 10 months' actuals io go
upon, und the estimates are based
largely on the actuals of 8 months.
And on the expenditure side, the
budgetary authorities provide for the
anticipated expenditure in the last
four months of ihe year so that so
far as expenditure is concerned. thz
revised estimates are, I am free to
admit, to some extent an exercise in
optimism. So far as the development
expenditure is concerned, in their
anxiety to implement the Plan, the
spending Ministries have pitched their
hopes somewhat high, In considering
the variations between the revised
estimates and the actuals, the House
must remember two important facts.
The first is that no taxation policy is
based on these estimates and the re-
vised estimates are largely of use only
as o guide to the future. Secondly,
under the existing accounting .:ystem
the control over expenditure is not as
effective as it would be if the spend-
ing authorities themselves maintain
the accounts and not the Accountant.-
General. Now, as the House is aware,
we have ourselves recognised the need
for a change In thic position and we
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are taking the major step in the direc-
tion of enforcing the maintenance of
accounts by the spending authorities
by separating accounts from audit in
three big spending departments. We
~shall extend the scope of this experi-
ment as we go on, but I think it will
be some time before the changeover
is completed, and meanwhile, we have
to do the best we can with the avail-
able facilities for this control.

I should also like to place before the
House some fuller details about the
large variations, to which the hon.
Members, Dr. Lanka Sundaram, refer-
red. I mentioned earlier the scope of
the variations between budget esti-
mates and the actuals. In 1049-50 and
1950-51, revenue exceeded revised
estimates by Rs. 18 crores and Rs. 23
crores respectively, and in both these
Years we were engaged in an effort
to improve collections of revenue as
much as possible as a counter to the
threat of inflation, and the revenue
from customs and income-tax was
unusually buoyant. In the next two
years, revenue again exceeded the re-
vised estimates by Rs. 17 crores in
each year.

Kumari Annie Mascarene (Trivan-
drum): Do these flgures decrease or
increase after flve years?

Shri C. D. Deshmukh: I cannot say.
We shall have to watch the trend,

Dr. Lanka Sundaram: You are not
an astrologer.

Shri C. D. Deshmukh: I think the
trend is in the direction of better
estimation. But I shall come to the
hon. Member presently.

1 p.M.

In the next two years, as I said, the
revenue exceeded the revised esti-
mates by Rs. 17 crores, accounted for
largely by improved collections of
income-tax. The position in all these
years was that the revenue in the
closing months of the year was un-
usually heavier than usual. I am sure,
the House will realise that if revenue
continued to come in a larger wave
than expected. no Finance Minister
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would wish to block it just to keep-
within the revised estimates.

On the expenditure side, there have
been substantial variations, the average
for the four years being roughly Rs. 23
crores, shared mare or less equally
between the Defence and Civil Esti-
mates. Here again, I have explained
the position a little earlier in my
speech. On the civil side, the bulk of
the shortfall was due to the inability
of the spending Ministrles to spend
as much as we should have liked on
the implementation of the development
plans. On the Defence side, we have,
in every year, been bedevilled by the
difficulty of obtaining the quantity of
stores and equipment that we wanted,
which we have done our best to obtain.
in the interests of national security
But, in the last year or two—and that
is an answer to the hon. Member—
our revenue estimates have become
much more stable. And, apart from
factors affecting revenue under cus-
toms, where we have to make changes,
particularly in the fleld of cxport
duties, with reference not merely to
revenue considerations but economic
and trade considerations I do not my-
self think that there would be very
wide variations in the future.

Dr. Lanka Sundaram: May I inter-
rupt? Becau:ie the hon. Minister refer-
red to the last two years, may I say
in 1953.54 the budget estimates was
Rs. 45 lakhs surplus, it became a
deficit of Rs. 1696 and the actuals
were Rs, 8.50 crores deficit. There is
not much of a change from the pre-
vious practice and the progression
continues.

Shri C. D. Deshmukh: I have given
the figures, Sir. The hon. Member
will add up these figures. | have given
the figures of both the surpluses and
the difference between the revised esti-
mates and the actuals and it is not
my business to deny the figures; they
are available to every ome.

On the expenditure side, we are
doing our best to improve the control
and, to some extent. curb the enthu-
siasm of the :pending Ministries in.
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making provisions in the revised esti-
mates.

I sometimes wonder whether the
somewhat unusual feature in the
budgetary situation and, particularly
the large revenue surplus, in 1851.52
has not got the situation somewhat
-out of perspective. I would recall to
the House the anticipation of the
Planning Commission that over the
five years of the Plan, the Central
‘Budget should yield a revenue surplus
of roughly Rs. 26 crores a year. That
was in the Plan which was approved
by the House. Against this anticipa-
tion, the surplus was Rs. 128 crores
in 1851.52, due wholly to exceptional
circumstances. Custom: revenue in
that year was Rs. 75 crores more and
income-tax Rs. 23 crores more. In
1952-53, the conditions returned nearer
to normal and the surplus dropped to
Re. 39 crores. In 1953-54, it dropped
still further to Rs. 8 crores so that in
these three years the surpluses
amounted to Rs. 175 crores against
the total of Rs. 78 crores envisaged
by the Plan. For the current year, ]
expect a defleit of Rs. 5 crores and
for the next year I have assumed a
deficit of Rs. 8 croreg so that over the
five-year period the cumulative sur-
plus would have amounted to Rs. 162
crores again:t the Rs. 130 crores as
sumed in the Plan. I suggest that this
+variation of Rs. 32 crores in the total
gross revenue for this period of
Rs. 2,600 crores or so is not anything
to be scared about. After all, this
additional revenue had to be raised
in the earlier years of the quinquen-
nium to keep inflationary trends under
control. I admit that the situation i:
entirely different today and hence our
-deficits. The surplus has been or will
be utilised in implementing the Plan
and meeting the shortfall in the re-
sources Iin segments of the Plan such
ag that relating to railways and to
the States. It will be recalled that we
had to consider or we shall have to
consider the transfer of Rs. 84 crore:
1o the States as & result of the Finance
Commission’s Award and in the rail-
ways there is a shortfall of Rs. 60
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crores in the estimated surplus over
these years.

Now, Dr. Lanka Sundaram has also
suggested certain improvements in the -
Explanatory Memorandum. I shall
have them examined and I should like
to give him an assurance that every-
thing practicable would be done in
the way of amplifying the information
available to hon. Members in the
Budget papers. With reference to his
suggestion for the analysis of the
capital budget, I would refer him to
para. 48 of my Budget Speech in
which I have given a broad analysis
of the overall ways and means po:i-
tion.

A number of hon. Members refer-
red to the recommendation of the
Taxation Enquiry Commission that a
high-power body should be set up to
enquire into publie expenditure. So
far as the State Governments are con-
cerned, this is a matter for them to
decide. But, at the same time. we are
continuously keeping an eye on the
growth of éxpenditure and securing
economy even where, because of the
progress of the Plan, a mneed to
inecrease the expendiiure has taken
place, As hon., Members know, we
have an Economy Unit continuously
re-assessing the staff requirements of
the various Ministries and an Organi-
sation and Methods Division, which
has been recently set up to look into
the existing organisation and methods
and to put them on a more effective
and economical basis. The Estimates
Committee have the -problem of
economy in public expenditure under
continuous review. It may be that i»
view of all this, any ad hoc committee
to enquire into this problem may be
found to be redundant. But, Govern-
ment have not taken any decision on
the Commission’'s recommendations
which will all be taken into careful
consideration. I must feel inclined to
invite all the hon. Members who have
drawn attention to the scope of econo-
my to come together and suggest, in
concrete terms, where such economy
is possible.
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Shrimati Kamlendu Mati Shah
(Garhwa: Disit.—West cum Tehri
‘Garhwal Disti. cum Bijnor Distt.—
North): May I invite his attention to
items like the deal in Burma rice in
which Rs. 45 crores were spent and
that has been of no use to anybody”

Shri C. D. Deshmukh; I think the
hon. Member is under some mis-
apprehension in regard to Burma rice.
Part of the price was settled against

e debt. The loss has not yet occur-
red. There were two prices, one was
£48 per ton and the other was £35.
£35 was the price which we should
have paid in any case and that on
landing came to apbut Rs. 17/8 per
maund.

Shrimati Kamlendu Mati Shah:
What 1 mean is the loss that occur-
red-in the godowns.

Shri C. D. Deshmukh: That is quite
right. It is not wasted; it is still here.
The point is that at that time the
procurement price was also such as
to yield a price of Rs. 17/8 for the
distribution of the same. That was
‘part of the common problem at that
time. We had no reason to believe
that we shall have this embarrass-
ment of riches. What has happened
in fact i: that instead of our import-
ing from other countries we have
recelved an unsolicited import from
the heavens. In other words, with the
monsoon so much better than expect-
ed or than warranted by statistical
data, we have suddenly found our-
selves in possession of a surplus
which, at least temporarily, is prov-
ing embarrassing. I do not belleve that
that makes unwise a transaction which
we entered into on full deliberation
in the case of Burma rice,

In this connection, I would like to’
refer to the criticism made by
Shri S. N. Das about the growth of
expenditure on civil administration.
The percentage of increase in this ex-
penditure in the next year's Budget
is somewhat disproportionate mainly
‘because a large amount of develop-
ment exepnditure has been included
4in the figure under this head. I think
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you will agree that it is dangerous
to compare mere percentage:s without
taking into account the changes in
the contents of the estimates.

A word about the criticism of the
hou. lady Member opposite. I may
say that I listened with a certain
amount of bewilderment to the force-
ful speech of the hon. Member. She
referred to a number of so-called
inconsistencies in the figures given in
the Reserve Bank's Report on Cur-
rency and Finance. I have had these
figures looked into and I fear that
these inconsi:tencies exist only in the
lively imagination of the hon. Member.

Kumari Annie Mascarene:; No.

Shri C. D. Deshmukh: I find that
she has added up the cumulative
figures for four quarters to give the
total revenue of a year.

Shri T. N. Singh: She has the in.
herent right to be inconsistent.

Shri C. D. Deshmukh: I am not
saying ‘inconsistent’. I am saying that
she has added the cumulative figures
for each quarter in order to deduce
the total revenue of a year. Similarly,
she ha: added over the indices of
production for four quarters to give
the total production for the year. I
only mention two examples of the
confusion, if I might say so with res-
pect, on which she has based her
criticism of Government policies for
the last eight years.

Kumari Annie Mascarepne: What
about the per capita income, which
has decreased?

Shri C. D. Deshmukh: [t has not
decrea:ed; it has increased.

That is a matter which often comes
again and again. There was some
figures by Dr. V. K. R. V. Rao, based
on no enquiry comparable to the pre-
sent enquiry, some time before the
war. People take that figure. then
multiply it by the index of wholesale
price, four or five times, then deduce
a figure, and then compare it with
entirely different flgures that have
emerged from the National Income
Enquiry Committee. Those two figures
are not comparable at all. If we take
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the figures given by the National In-
come Enquiry Committee, we shall
find that there has been a rise in our
per capita income.

Kumari Annie Mascarene: Then,
what are the Budget actuals....

Shri C. D. Deshmukh: The hon.
Member ha.: had her chance. I frankly
confess that I have not been able to
verify some of the figures which she
gave in her speech—and in her letter
she addressed to me, to which, of
course, she will receive an answer as
soon as possible—but I merely men-
tion her criticism because I do not
wish an impre.sion to be created that
the Reserve Bank’s Report on Cur-
rency and Finance, with the prepara-
tion of which 1 have myself had some-
thing to do in another capacity in the
past, is full of mistakes and inconsis-
tencies. She used stronger words in
criticising the Report, but I doubt
whether she meant it. All this shows
that ladie; cannot be too careful in
using figures and they are likely to
trip the unwary. I would advise her
that statistics must not be used just
as sticks to beat someone else with.

In regard to improvement in Budget
techniques, I should like to say a
few words on some suggestions made
by Shri Asoka Mehta in regard to the
technique of burdgeting. He raised
several issues relating to the func-
tions of the Budget and the assess-
ment of the Budget in terms of its
repercussions on the rest of the
economy. As a Finance Minister, I
welcome Shri Mehta's statement that
the Budget is an Important, indeed a
principal, instrument for achieving
basic social objectives. That is pre-
cisely why every effort has to be made
to strengthen the receipt side of the
Budget. In some advanced countries,
as much as 30 or 40 per cent. of the
national Income is taken over into the
Budget. Obviously, it is not possi-
ble, nor, I feel, is it desirable to go
so far in this country. But it is not
going to be 'pos:ible to maintain a
welfare State and a developing econo-
my on a mere 7 or B per cent. of the
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national income that we draw at pre-
sent into the public exchequer. The
hon. Member touched upon some
wider questions in connection with
budgeting such as, the shape, the
proper form of Government accounts,
the presentation of the Budget in
terms of social accounting categories
and re-classification of budgetary
heads on more meaningful lines. The
Government Budget has a number of
functions and I agree with the hon.
Member that dilferent forms of pre-
sentation and of accounting are appro-
priate for different purposes, but the
Budget, as presented now, is designed
to ensure adequate Parliamentary con-
trol over Government revenue and ex-
penditure. That is why it is an
accounting Budget. In the case_ ot
Government undertakings of commer-
cial and quasi-commercial character,
accounts on a commercial basis are
kept outside the general account of
Budget. It would be useful, I feel. to
pursue Shri Mehta's suggestion about
performance Budget and I might men-
tion that the Organisation and
Methods Unit, set up recently in the
Home Ministry, attempts to provide a
check on performance in Government
Departments. In India we also have
the problem of presenting the Gov-
ernment  Budget in a form  which
would make explicit the progress of
expenditure on the Plan., but all these
questions are receiving consideration,
and I might mention that the problem
is not peculiar to us: it has arizen in
other countries also, because in most
cases Government Budgets have
hither to been framed with a view
to the limited objective of ensuring
or facilitating control of the legisla-
ture over any irresponsible spending

‘by the executive. But, now, the legis-

latures themselves want the executive
to spend more. So long a: taxation
was regarded as an inescapable evil
to be minimised and Government ex-
penditure something always to be re-
duced, these methods of budgetary
presentation might have been ade-
quate. But now that the Budget is be-
comlng more and more, the prime-
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mover of the economy, and has a
positive social import, new methoas
of presentation and accounting nave
to be devised. For us in India there
is a special difficully in that we have
to take into account not only the
Central Budget, but also the State
Budgets, all of which are not avail-
able at the same time. The question
of budgetary re-classification s under
discussion at present by experts of
the United Nations and there has also
~en some debate on whether the
accounting categories used in advane-
ed countries are applicable to under-
developed economies. I understand
that the Economic Commission for
Asia and the Far East is at present
studying this problem. It proposes to
hold a conference at a technical level
in the near future and we are keep-
ing in touch with developments in
this fleld.

I shall come to the portion of the
other criticisms of the Budget, mostly
from hon. Members in the Congress
Party, some of which I consider legiti-
mate though perhaps not wholly justi-
fied. One hon. Member compared the
economy to a patient and said that
the portions prescribed by the appa-
rently skilled physician were having
no effect on the patient. I think that
this is an unduly gloomy and lugu-
brious picture. The Indian economy
now i in a much better and healthier
state than when the Plan started. But,
an anaemic or stunted person—and
thet is not our fault—does not emerge
as a full-blooded wrestler overnight.
On'y credulous folk believe in magic-
cures and only quacks can hold out
the hopes of ‘asthma cured in five
minutes’, and it is in this sense that
1 would request hon. Members like—
he is not here—Shri Shibban Lal
Saksena. ...

Dr. Lanka Sundaram: He is here.

Shri C. D. Deshmukh: But, he has
changed his place.

Dr. Lanka Sundaram: But not his

colour.
Shri C. D. Deshmukh: He is coming

nearer to us.
In regard to the comparative pro-

gress of China and India, we really
5 LSD—2
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have no compgnhle statistics, I am
not quite sure if we know what
China's national income is, and in
any case we know that under the
system that they have electad to
operate, starting from their backward-
ness, as & result of many historical
incidents, they are bound to make a
better show in the beginning than we
can. ]

An. Hon, Member: Statistics are-
not sticks. :

Shri C. D. Deshmukh: I am not
using them as such now.

Some Members have referred to
shortfalls in the Plan. The reasons
for these shortfalls have been explain-
ed from time to time. Everyone recog-
nises that planning and development
require strengthening of the adminis-
trative machinery all along the line, I
think -just - this morning, one hon.
Member referred to it, that it takes
time to get together the necessary
fleld staff.’ In some cases there is
shortage of trained personnel. That is
why I said in my Budget speech that
the success of our effort will depend
as much on organisation as on finance.
Now, [ think it will depend more on
organization than on finance. In the
last few years we have more than
doubled the expenditure on the Plan
and it is proposed that this process
of acceleration should continue. As
planning is a continuous process we
learn as we plan and advance, and
we adapt and re-adapt our Plan as
we gather experience.

Then, a large number of Members
made a reference to the recent fall in
agricultural prices. The fall is cer-
tainly a problem in regard to which
the Government will have to be watch.
ful. A few years ago the question
was being raised whether the targets
of increased food production set out
in the Plan were really realisable, I
think, some research in our Parlia-
ment debates will illustrate this. In
other words, doubt was expressed
whether they were not too high. But,
thanks partly to good luck, food pro-
duction has exceeded the planned
targets. This turn of good fortune, as
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I said, left on our hands a new pro-
blem in the form of all in agricultural
prices. But, I myself believe that this
is a somewhat short-period problem.
With expenditure in the Government
sector increasing at the rate envisaged
in the Budget and with deficit financ-
ing of over Rs. 300 crores, thé price
sitfuation must alter. I do not mean—
I must take care to explain—that no
other steps are necessary to correct
the immediate problem. But, I wish
to point out that the reduction in the
purchasing power caused by my tax
proposals should be viewed f{ogéther
with the impact of this deficit finanec-
ing on employment and incomes. I do
desire an increase in purchasing
power all-round—therp I am at bne
with other Members—especially among

the lower income groups. And,

although it is &n obvious imswer, the

answer to this is the Plan as a whole.

We must not forget that, what we
are seeking is not merely redistribun.
tion of purchasing power but an in-
creasing in purchasing power and this
in the analysis means an increase
in production all-round. These are
circumstances under which certain
increase can be impeded by insuffici-
ency of productive credit. That is
why 1 take the view that deflcit
financing geared to a well worked out
plan has a positive role to play in
promoting economic development.

Sir, Government has already an-
nounced support prices for some food-
grains and it is necessary to make
adequate arrangements for purchase,
sale, storing—to which the hon. Mem-
ber attaches a great deal of import-
ance and rightly—and grading, in
order to make the policy of price
support fully effective. It is possible
that we shall ind an answer not only
for the immediate problem but also
for somewhat different situations
which may arise hereafter in some
kind of corporation which will under-
take open market operations, in
grains—] just throw an idea, Sir, it
has not yet been considered fully or
considered at all by Government—in
the :ame way as the Reserve Bank
does in respect of government securi-
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ties. Such transactions should have
the effect of steadying agricultural
prices. Whether we need a corpora-
tlon or some other Iinstitutional
arrangement and how precisely they
will work will have to be considered
in detail as the problem is very com-
plex.

Then I come to another important
subject. That is the question of the
employment situation in the country.
I havé listened to all the speeches
Inﬁ__’:ntly or at least read the notes
when I was not present here; but I
confess I have not come across any
solution or sny suggestions for a
solution alohg lines different from
those that we have been pursuing.
Uhemployrment in an under-developed
économy i not on a par with the
kind of unemployment which occurs
from time to fime in the advanced
countries because that latter type of
unenmployment can be cured fairly
quickly. The plant and equipment
needed are already in existence in
that case. In an under-developed
economy the question is one of build-
ing a new edifice brick by brick; of
stepping up investment thereby gene-
rating incomes; of expanding supply
of consumer goods on which these in-
comes can be spent; of again plough-
ing back into investment a part of the
new income generated and so, by
stages of stepping up, accelerating the
cumulative process.

In the First Five Year Plan the
investment targets were modest be-
cause of the circumstances in which
that Plan was formulated. Mechanised
industries were carrying a consider-
able amount of surplus labour. The
increase that has taken place in indus-
trial production has, therefore, not
led to correspondingly increased
employment for labour. The need for
small-scale and cottage industries was
stressed and a beginning has been
made through the newly set-up boards
of which, if I have time, 1 shall give
a few more particulars later.

Promotion of small-scale and cottage
industries requires—and that is the
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point—a great deal of detailed organi-
sation which takes time and this ex-
plains the lag in spending. Granting
all this, I think we should be making
a4 mistake in thinking that the Plan
has had no impact whatsoever or at
least no significant impact on the
employment situation. Im these four
out of five years of the Plan, the
addition to our labour force must
have been of the order of 7 millions
because our labour force is increasing
at the rate of 1.25 millions per year,
MMMGulated at about 40 per cent. of
the annual addition to the total popu-
lation, that is;, 4.5 millions. In the
urban areas alone, additions over the
five year period would be about 1.5
millions. We are handicapped in the
appraisal of the situation on account
of lack of data which is being collect-
ed now and it is by no means easy
to isolate the new employment gene-
rated by the Plan and to assess its
precise magnitude, But, | should say
that even if the Plan has provided
gainful occupation to 4 million people
so far, some 3 million of the increase
in the new entrants to the labour
market are bound to be without jobs.

Shrimati Renu Chakravartty: How
do you calculate that?

Shri C. D. Deshmukh: Seven million
in four years at the rate of 1.8 millions
a year of the new population, and if
we assume—as we can—that the Plan
has found employment for four million
people, then obviously....

Shrimatl Rentt Chakravartty: How
do you arrive at that four million?

Shri C. D. Deshmukh: There are
methods of calculating how much
investment is required on an average
to employ one person. We have cal-
culated for the Second Five Year Plan
that Rs. 3,000 would be required to
employ one person. That flgure may
be different for the First Plan, I do
not know, although it is not likely
to vary very con:iderably because
there was no great emphasis on indus-
trialisation which requires a far
larger proportion of investment per
man employed.
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Shri K K Bam (Diamond Har-
bour): That depends on the method
of spending also. You cannot just say
Rs. 3,000 spent is equal to one man
employed. You cannot just mathe-
matically calculate.

8hiri O. D. Deshmukh: Some kind
of mathematical figure emerges.

Shri K. K, Basu: That is true; it
depends on the process.

ghri C. D. Deshmukh: I am not
saying 4 million exactly. | am saying
it must be some millions. I am sayin,
that it cannot be that we have spent
so much moriey and not a single per-
son is employed. As we have spemt
about Rs. 1,000 crores on investment—
I am not talking of development—in
the public sector and muy be another
Rs. 1,000 crores in the private sector,
or about Rs. 2,000 crores, dividing it
by some kind of figure, so much for
one person, we can work out a figure.
It could not be as high as 7 million
which is the addition to the number
of job-seekers in this country. There-
fore, there is bound to be an increase
in the figure of....

Shrimati Sucheta Kripalani (New
Delhi): Did you take into calculation
the heavy retrenchment in seme in-
dustries, like jute, etc.?

Shrimati Renu Chakravartty: And
eviction?

Shri C. D, Deshmukh: I have refer-
red to the fact that many industries
carried a surplus labour. That only
adds to the total number of unemploy-
ed people. I am developing the point.
It I am allowed to proceed, I will
make my point clear. Let us not
quarrel whether it has been 1 million
or 2 million or 3 million, left, because
ff hon. Members say that it is not so
much, then, obviously, it means that
the Plan has worked well. Supposing
you say that all the 7 milllon are.....

Shri T. 8. A. Chettlar (Tiruppur):
Nobody says that.

Shri C. D. Deshmukh: [ say that I
put it half and half. I said about
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3 million; it might have been 4 million
Therefore, 3 million are unemployed.
There would be a large increase in
the number seeking employment and
a certain percentage of this would
get registered on the Employment
Exchanges. There may also be othar
factors making for increased registra
tion, like people wanting to improve
their lot. In other words, the conclu-
sion is not that the Plan has not per-
formed all that it promised, but that
it did not promise enough; in other
words, that it was not a big enough
Plan, which is a charge to which we
plead guilty together with the rest of
the Housze. The Plan, therefore, could
not attempt to tackle the problem of
unemployment in a big way because,
as I.said, of the difficult economic
conditions. in the midst of which it
was launched,

That brings me to the point raised
by Shri Asoka Mehta regarding the
relationship between invesiment and
employment. It is evident that the
amount of employment generated
depends not only on the quantum of
investment, but also on the pattern.
That was a point which some other
Members also have made. I stated on
an earller occasion that we must alm
at creating 12 million jobg in the
Second Plan period. This kind of
target is necessary in order to pro-
vide jobs or gainful occupation to the
additional labour force that would
come in the next flve years at the
rate of 1.8 milllon and tc make a
visible impression on the existing un-
employment which we do not know
what it is. We shall know that in a
few months time. Although we may
hope to liquidate a part, not the
whole, because we are working an
accelerating economy, the subsequent
Five Year Plan would enable us to
deal not with 12 million, but a much
larger figure if there is such a sur-
plus or residue still left. How much
investment will be necessary for this
purpose is being worked out in terms
of the employment potential of the
various types of Investment either on
experience or a prori grounds. Wh=n
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I mentioned the figure Rs. 5.000—I
said 3,000, it should be Rs. 5,000—
I was stating the kind of minimum
that may have to be attempted, taking
account of the fact that we intend
to place greater emphnsie on indus-
trialisation. That matter is now being
studied by the Planning Commission
and an outline picture of the ievelop-
ment envisaged in the economy as a
whole and in the principal sectors
will emerge shortly.

Shri Asoka Mehta (Bhandara): The
point about the pattern of employ-
ment was raised by Acharya Kripa-
lani. I hope you will say something
on that question.

Shri C. D. Deshmukh;: I have some-
thing to say about that.

In this year, that is, the year to
which the Budget relates, I have pro-
vided an overall deficit of Rs. 300

‘crores. This money is not to be with-

drawn from other uses because it is
credit creation or deficit. It should
increase the aggregate expenditure and
hence employment.

The main weakness, therefore, of
our economy is insufficiency of invest-
ment. The fall in food prices about
which the House was rightly concern-
ed, and the extent of unemployment
and under-employment prevalent in
the system are both, in a way, symp-
tomg of this insufficiency of invest-
ment. In the Second Five Year Plan,
on the preparation of which the Plan-
ning Commission is at present engag-
ed, will. I em confident, provide for
larger investment and it will attempt
to work out a pattern of investment
that would make an impact on the
unemployment situation. That is
bound to be the king-pin, as far as
I can see, of the next Five Year Plan.

In this process of stepping up of
investment, increasing employment
and raising the living standards, the
expansion of the public sector, sup-
ported by a commensurate growth of
public savings has a cruclal part tc
play and this, if I may say so, is the
sum and substance of our economic
policy.
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I shall now come to the scheme of
the Budget wroposals, I have some-
thing to say about some of the other
points. I must first get through some
of the more important points. That
also is important because many Mem-
bers are interested.

st do Two wwwtw (aterr—Pyw—
ar-gs:?ﬂrmﬁ'ﬂf) : EWI qggtEw At
azw vt # Prag # f ae o wm
g wt {2

Shri C. D. Deshmukh: I have some-
thing to say about Scheduled Castes
also. It all depends on the time avail-
able to me.
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Shri C. D. Deshmukh: There will
be plenty of other occasions on which
I may have an opportunity of saying
something about some of the other
points.

I mnaintain that the proposals that
1 have placeq before the House are
the first and very significant step to-
wards the socialistic pattern of society
that we are envisaging. In my pro-
posals for direct taxation, I can claim
that I have followed the general line
indicated by the Taxation Inquiry
Commission and have carried a step
further the principle of sharply’ pro-
gressive taxation which is an essen-
tial ingredient of what has come to
be called a socialistic pattern. I need
hardly repeat the flgures I gave in the
Rajya Sabha of incomes before and
after taxation. Under these proposals
I have made, the taxes in the higher
slabs have been ralsed significantly.
I have made an attempt which
Shri Asoka Mehta, 1 am glad, com-

mended, to plug some loopholes in the

existing system. If Acharya Kripalani
will look closer into these proposals,
he will, I dare say, find some evidence
of progression in the tax structure.

" That leads me to another allied

issue, namely the highest incomes left
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at the disposal of assessees are itill
much higher than the ceiling sug-
gested by the Taxation Inquiry Com-
mission. Shri Gadgil and some other
Members referred to this matter. I
wish to point out that the Commis-
sion has not prescribed an absolute
ceiling. It has recommended a certain
relationship between the average in-
comes and the maximum income. This
means that the advance towards the
objective can be made as much
through a raising of the floor as by
the lowering of the ceiling. Secondly,
the Commission itself has stated that
the objective should be attained by
stages and over a period of time. In
this connection, I should like to quote
a further observation of the Commis-
sion. There ig the gquotation:

“The accomplishment of this
objective cannot merely be the
result of tax changes, but must
be related to an integrated
approach along several directions.”

At this stage, I do not think that
I need say more on this point.

Now while on the subject of direct
taxation, I must refer to the criticism
voiced by a few Members that I have
been rather harsh to the middle
classes. Reference has been made to
the increase of s¥x pies in the slab of
Rs. 7,500 to Rs. 10,000, as against
three pies in the slab of Rs. 10,000
to Rs. 15,000. Now, I submit at the
outset that it is misleading to take
the tax effect on a particular slab,
That is only a rate. One has to taka
the overall effect pf the changes pro-
posed. On an income of Rs. 10,000 a
married person who wholly earns his
income is now paying Rs. 517. In
future he will pay Rs. 508, a reduc-
tion of Rs. 8. It is only when the
income reaches the level of about
Rs. 12,000 per annum, that is about
Rs. 1,000 per month, that he will have
to pay Rs. 44 more per year. That
is about Rs. 3/8/- per month extra.
Surely, this cannot be regarded as
harsh, considering that at higher
ranges the increases are much greater..
I must repeat that in India we have
a slab system of tuxatino and not a.
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step system. The result is that tax
on persons with higher incomes
depends on the cumulative tax at
various slabs and an increase in a
lower slab, therefore, affects not only
the person in that slab but also one
on a higher slab of income. There-
fore, there is no discrimination to
the extent of Rs. 7,500; a man of
Rs. 10,000 also pays the income-tax.

Now, Sir, a word about direct and
fndirect taxation, although I have
dealt with this subject off and on. 1
think that it is out of date to talk of
the proportion of direct and indirect
taxation and I should have hoped
that the Communist Members in parti-
cular would know this. 1 could also
have quoted quite a number of figures
relating to the proportion that these
two categories of taxation occupy in
some of the Communist countries. For
example, I could say that direct taxa-
tion in a country like Soviet Russia
iz only 10 per cent. of the total taxa-
tion. I could also give figures to show
that with all the indirect taxation
which our friends have so acidly
deprecated a shirt does not cost Rs. 50,
which is said to be the price of a
shirt in Soviet Russia. A pair of
ghoes there is known to cost Rs. 130,
and an over-coat some Rs, 2,000,

Shri K. K, Basu: How does it relate
to income?

Shri C. D. Deshmukh: These are all
verifiable figures. The average income
of an unskilled worker is about 700
roubles, and a rouble i{s the same as
a rupee.

Shrimati Remu Chakravarity: What
about free education, health and other
facilities?

Shri C. P. Deshmukh: One can add
all this. Nevertheless, I think it
absurd to have to pay Rs. 150 for
pair of sandals! But I do not wish t
make any great point of it. I do n
wish to go into these figures, or
any invidious comparison. I only wish
to tell the hon. Member who quoted
those figures that even in the country
where things are going on according

T He
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to his liking, this distinction of direct
and indirect taxation is not looked
upon with such exaggerated import-
ance as he is prone to give it, in my
opinion.

Now, Sir, having said this much
about indirect taxation, I do not wish
to go at length into the criticism that
was made in regard to the individual
items of new taxes, or additional
taxes that have been levied in this
yvear's Finance Bill. The appropriate
occasion for going into such criticism
will be at the time of the discussion
of the Finance Bill. But, as I said In
the other House, I had promised to
keep an open mind in regard to the
proposals and that I would not regard
them in any way as sacrosanct and
indeed my mind has been so open
that it has already been acted upon
by some of the observations of hon.
Members. I have reconsidered some
matters. As regards sewing machines
it has been urged by several Members
that the sewing machine i not an
article of luxury and quite a large
number of refugee women and others
have been using it as their only means
of subsistence. It has also been urged
that lack of purchasing power among
consumers has compelled even the
larger manufacturers to reduce the
prices so ag to he able to create a
market. The general feeling, therefore
I gether is that the excise duty pro-
posed for sewing machines should be
wholly removed. In deference to this
feeling. . ..

An Hon. Member: What about
coarse cloth and sugar?

Shrl C. D. Deshmukh: Hon. Mem-
bers are very impatient.

Government have decided to use
their executive powers to notify im-
mediately a total exemption from the
excise duty proposed in the Finanmce
Bill on sewing machines and parts of
sewing machines.

Again, all sections of the House have

expressed concera abeut the fall in
prices of agricultural commodities and
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there has been widespread criticism
of the wisdom of levying an increased
excise on cotton cloth which forms a
part of the Budget proposals. My dif-
culty is that although we have an-
nounced support prices, abviously
they have not had time to act and it
is possible that the cultivators may be
wishing to make their purchases, while
relief to them is yet to come. Govern-
ment have carefully reconsidered the
matter and in the light of the various
<considerations urged on the floor of
the House and in the other House and
the various representations which
have been recelved by them, the
House will be glad to know that Gov-
ernment have decided that the duty
proposed in the Finance Bill on the
categories of cloth most used by the
middle and lower classes and the agri-
cultural section of the community,
namely coarse and medium cloth,
should be reduced from one anna per
square yard ’40 half an anna per
square yard, exclusive of the special
cess of quarter of an anna per linear
yard for the benefit of the handloom
industry which will continue to be
charged.

An Hon. Member: Abolish it also.

Dr, Lapks Sundaram: That is, the
old rate? You restore the old rate.

Shri C. D. Deshmukh: If that is
undprstood there will be some more
clapping. I have no doubt that this
relief which is being glven effect to
immedlate!.y b,y an nx_ecutive notifica-
tion would be yidely welcomed and
will meet the crificism of those who
shared the genuine fear that the
increase in duty in the context of the
fall in agricultural prices may create
hardship for large sections of the
community.

Therefore with the excise on sewing
machines excised and the rise on
cloth having been taken out of the
cal.pgomes hel.ow fine, may I express
withamoq.em&nshr;tpoﬂthchope
that the poet was singing of
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Even in hot summer Delhi looks as
it it had an autumn sky.
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Everyone will have white cloth;
therefore Delhi will shine.

Now, Sir, in the time that is avail-
able to me, I should like to deal with
some of the other points. Acharya
Kripalani quoted extensively from the
Taxation Inquiry Commission's Report
and he argued that the recommenda-
tions of the Taxation Enquiry Com-
mission were an integrated whole, so
that one could not pick and choose as
hetween them. Now, it is true that the
report of a Commission must be view-
ed as one whole and there {s a certain
underlyinz pattern in such recommen-
dations which one must appreciate
fully if one is not to miss the woods
for the treec This does not, however,
mean that all the recommendations of
the Taxation Enquiry Commission
could or should have been implement-
ed at once and lmmediately I had
with me the recommendations of the
Commission for some time before I
decided on my final Budget proposals,
but I cannot say that I had the time
to study fully or closely all its recom-
mendations. The report is a volumi-
nous document, and it will serve and
is intended to serve as a gulde to
fiscal policy, as I have already sald
in the Budget speech, for many years
to come. For the Immediate prnent
all T was anxious to ensure was thlt
the proposals I made were broadly in
the same direction as was indicated
by the Commission. Inevitably, while
implementing these proposals, it is
necessary to take into account the
economic conditions of the time for
which any taxsdtion is being levied
Bome Members of the House, I think
Shrimat! Renu Chakravartty stated
that they do not accept the recom-
mendationg of the Taxation Enquiry
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Commission in their entirety. To
them, the differences or reservations
may be matters of principle, and
others may have minor differemces in
emphasis, but even if one accepts the
broad pattern and the basic approach
underlying the Commission’s recom-
mendations, one may have to make
adjustments in detail while implement-
ing them. And therefore, Sir, the
Taxation Enquiry Commission itself
cannot have expected that all its
recommendations should be imple-
mented in this very budget, although
some Members seem to be belivers in
the old nyaya which is called

ad &uawaTy

or which says you cannot cook one
half of a fowl and reserve the other
half for laying eggs.

Shri Tulsidas referred to the public
accountability in respect of State
undertakings. In connection with the
Company Law Amendment Bill which
is before a Select Committee of Parlia-
ment, we are examining the question
of inclusion of provisions in the Bill
for the audit of these undertakings
by or on behalf of the Comptroller
and Auditor-General and for the
placing of the accounts of these under-
takings before Parliaument. So, the
House will have an opportunity of
dealing with this matter at great
length when the Bill comes before it,
and therefore I refrain from making
any observations on the subject, parti-
cularly as the Joint Select Committee
of Parliament is already seized of the
matter.

Then, some hon. Members referred
to the growing volume of grants and
loans to State Governments and sug-
gested that a Committee should be
appointed to go- into the question of
these loans and advances and scruti-
nise the expenditure incurreqd against
them. And there was some reference
to the Australian Grants Commission.
We went into this matter in 1846 and
came to the conclusion that as the
Centre has not got a very large sur-
plus to distribute, - that particular
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mechanism is of no great concern to
us and in any case the same Comp-
troller and Auditor-General deals
with the accounts of the States and
what we cannot follow here can be
followed by the Comptroller and
Auditor-General in dealing with those
accounts. But I admit that we should
keep in close touch with the State
Governments in regard to schemes
financed from Central assistance or
Central loans and that the Planning
Commission should keep an over-all
eye on this problem so far as it re-
lates to developmental expenditure.

Then, Acharya Kripalani stressed
the need for decentralisation. I agree
with him that excessive centralisation
is dangerous. It may even prove self-
defeating. But a degree of centralisa-
tion ig implicit in all planning and
what we need therefore is a combi-
nation of central planning with de-
centralisation or develution of adminis-
tration and implementation or execu-
tion. And that is why we emphasize
community projects and national ex-
tensiorr, the development of small-
scale and cottage industries, the
establishment of autonomous public
corporations in Industry and finance
to function without Interference in
their day to day work, then the
strengthening of the co-operative
moment, the programmes of local
works, and association and participa-
tion of people in district and village
planning, in social welfare projects
and so on and so forth,

I must make a brief reference to
the speech of Shri Tandonji. As I
said last year, I am in very great sym-
pathy with his ideas of the village
beautiful, and I am sorry nothing
very much came out of the transmis-
sion of that suggestion to the authori-
tles concerned. I am trying another
line mow, to draw the attention of the
Central Social Welfare Board to this.
They ‘have about a thousand centres
in the rural areas. They are multi:
purpose centres and each village now

have one gram sevika of one kind
or the other, - and I think myself—I
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hope—that that will be the focus
around which will grow his idea of
a neat, orderly village, so that the
villager can be house-proud. I am a
great believer with Shri Tandonji in
that. Once you are proud of whatever
small possession you have, you will
take care of it, and if everybody in
the country doer so, then, eureka, the
work is done.
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Shri C. D. Deshmukh: The hon.
Member will be very cross if I do not
say much about Scheduled Castes. I
should imagine that their habitations
should be those which should be first
attended to. 1 should be greatly in
favour of trying to do something about
laying out those parts of the villages
and to see what a difference it will
make to the Scheduleq Castes to live
in houses which are no different from
and perhaps better than those in
which the other sections of the com-
munity live. The hon. Member has
often referred to the grievances of
the Scheduled Castes, but he will re-
member that one time I asked him
for a concrete plan. I have not yet
received it.
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Shri C. D, Deshmukh: Higz plan is
contained in that slip of paper. I
wanted a bigger kind of plan.

Then, another hon. Member refer-
red to the scholarships and he com-
plained that the disbursal of the
scholarships was held up because of
some fancied ceiling. Now, I have
taken note of his complaint and 1
shall try and see if we cannot issue
some Instructions which will enable
them to deal with applications as they
are received or after only a very short
interval. Now, therefore...
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Shri C. D. Deshmukh: There are
only two minutes left.

Mr. Chairman: There will be other
occasions,

Shri C. D. Deshmukh: I should like
now to conclude that our objective is
an egalitarian and progressive society
and to this end all the real resources
available have fully to be harnessed.
We recognise that men will not give
of their best until the structural re-
lations within society conform to
reasonable standards of equality and
social justice, and for this we recog-
nise that institutional changes are
needed. The tempo of such changes
may be slow in the beginning though
I do not subscribe to the view that
what has been achieved in thig direc-
tion In the last few years Is insigni-
flcant. The abolition of zamindari,
the liquidation of other fuedal ele-
ments in the system, the imposition
of the estate duty, the steady substi-
tution of institutional for private
credit in rural areas—and we have
yet to implement the rural credit sur-
vey recommendations—and the amend-
ment of the Company Law in hand,
the Stock Exchange Regulation Bill
under way, all these represent an
excellent beginning and they are
portents of the coming times. The
Houge has before it proposals for the
amendment of the Constitution. In
all this I perceive clearly the emer-
gence of a new pattern, but inatitu.
tional changes have to be made peace.
fully and democratically. That seems
to limit our pace at first, but in reality
that is not so. I do not wish to elabo-
rate on this, but I might say that it
is only an Inexpert swimmer who has
to make all kinds of violent move-
ments of his hands and legs in order
to keep afloat. Thé skilled swimmer
looks by comparissn placid ang In-
active, but T am confident he wil
show better résults.
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2 p.M.

Mr. Chairman: The first stage of
the Budget is now over. We shall take
up the Demands for Grants stage
from tomorrow. Now, we shall proceed
with legislative business.

ESSENTIAL COMMODITIES BILL

The Minister of Commerce and In-
dustry (Shri T, T. Krishnamachari): 1
beg to move:

“That the Bill to provide, in
the interest: of the gemeral public,
for the control of the production,
supply and distribution of, and
trade and commerce in, certain
commodities, as reported by the
Select Committee, be taken into
consideration.”

The Report of the Select Com-
mittee is in the hands of hon. Mem-
bers, and a perusal of the Raport, I
hope, would convince hon. Members
that the Committee went into the
various provisions of this proposed
measure thoroughly, and as a result,
certain changes have been made.

Shri 8. L. Saksena (Gorakhpur
Distt.—North): A quesﬂon was rafised
as to whether amendments can be

given now.

Mr, Chalrman: So far as amend-
ments are concerned, 1 propase 16
make a statement after the hon.
‘Minister has moved for consideration.
For the present I shall just say that
as a matter of fact, the Report was
circulated on 10th March, and it was
received by the Members probably
yesterday.

Sbrd 8. L. Sakaenma: Last night.

Mr. Chglrman: Or yestprday morn-
ing. $0, 1 realise that the Members
had not enough time to enable them
to give their amendments; ysstarday,
the office was closed. At the same
time, the FHouse must memember that
this BMl has got to he passed by ard
April. There is an Ordinance at pre-
sent in existence, and this Bill seaks
to substitute that Ordinance, and this

21 MARCH 1955

Commodities Bill 2762

Bill has to be passed by both Houses
before the Ordinance expires. There-
fore, it ig necessary that it gets passed
by thls House in such time that it can
go to the other House and get passed
by both Houses by then. From to-
morrow, we have got the Demands
or Grants for discussion; s, there ;s
no other time available for this Bill.
1 am therefore inclined so wajve the
Tules abaut notice, and every amend-
ment that comes before me before
the hon. Minister closes may be
allowed to be moved and discussed in
the House.

[SarpArR Huxam SmNGH in the Chair]

Shri T. T. Krishnamachari: The
changes made by the Select Committee
are mentioned in the Report submit-
ted by the Chairman of the Select
Committee. By and large they are not
of very great consequence.

Provision has been made to place
on the Table of the House every order
made by the Central Government as
soon as that is made. Also a question
wag raised whether there would be
any further scrutiny of these orders.
The House is aware that there is a
committee of the House sitting con-
tinuously and  scrutinising what is
called suborginate legislation. Never-
theless, I gave an assurance to the
‘Members of the Select Committee,
which I repest on the floor of the
House, that I shall invite criticisms
of these arders time to time
from the ad hoe mComultaﬁve Com-
mittee of the House, that has been
constituted, and any other Member
that might he intecested In this
seasure. ] hope that assurance would
satisfty hon. Membars that due
scrutiny would be exercised wheraver
necessary.

The other amendment that was
m,p.de wag In clause 7, which 413!4‘11
tiated between the offences categoris-
ed in the Bill, and provided punish-
ments of a different character in re.
gard o such offénces as were con-

sidered Ly the Salect Committee a8
not being very helnous. Then.bre
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sub-clause 1(a) of clause 7 has been
gplit up Into two, and a lesser punish-
ment has been indicated in respect of
orders made with reference to clause
{h) or clause (I) of sub-section (2)
of séction 3. There has been a draft-
ing amendment to sub.clause (2) of
clause 7, That more or less happens
to be the changes that have been
made by the Select Committee.

Hon. Members will also note that
appended to the Select Committee’s
‘Report are a number of Minutes of
Dissent. One important Minute of
Dissent at any rate which contains
an observation of substance comes
from Pandit Thakur Das Bhargava,
who was a Member of the Select Com-
mittee. He placed several proposals
before the Select Committee in regard
to amendment of clauses 7 and 9.
These proposals of his were not new
at any rate to many hon. Members
of this House. They formed the sub-
stance of a Bill which he had intro-
duced in the House, and which I
would say was cursorily discussed at
one time, and which he did not press
because of an assurance that I gave
that this question of a measure to
control the sale and distribution of
essential commodities was being
thought of by Government, and a new
Bill would be brought in before long
basing the provisions of the Bill on
the report of the committee that sat
in regard to control measures. And
even the changes that have been meade
in the Bill, as distinct from the pro-
wisions that obtained in the original
Bill of 1946 were in a measure due
to the opinions expressed by my hon
friend Pandit Thakur Das Bhargava.
Nevertheless, the suggestions of
gurther discriminating between the
types of oftences and moderating the
punishment in regard to certain
offences were made by him in the
Select Committee, and that was
accepted. I must express my gratitude
to him for the contribution that he
has made in msking the Bill itself
perfect. But we were not in a posi-
tion to accept his recommendations
in regard to clause 9. The reason is
this' tHat thefe was a difference of
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opinfon amongst hon. Members of
the House expressed on a previous
occasion on the question whether in
the case of a Bill of this nature which
is a control] measure we can afford
to look at the punishment that is
sought to be given to offenders from
the point of normal law, and whether
the punishment should not be more
deterrent because the offences that
are categorised are in the nature of
anti-social acts, and therefore, the
elements that indulged in these acts
being more powerful, whether the
punishment should not be more deter-
rent. That is one point of view. The
other point of view was the one ex-
pressed by Pandit Thakur Das
Bhargava, that no matter who the
offender is, normal canons of equity
must rule in the prescribing of punish-
ments for such offences. Govern-
ment’s attitude adopted more or less
a middle course, not because Govern-
ment differed vitally from the achieve.
ment of the objects that certain hon.
Members lke my hon., friend
Shri Venkataraman had, but because
of certain practical difficulties that
stood in the way of our getting con-
victions in these cases from courts
of law, which as a rule are not pre-
pared to discriminate between offences
of this nature and normal penal
offences. Our experience in regard to
the administration of the Act that
preceded the present measure and the
Ordinance that it is intended that this
measune should substitute, has been
sather unhappy; because of the strin.
gency of the punishments prescribed
vary ofien, the magisirates have not
been able to take a serious view of the
offences committed, and they take a
light view and acquit people. In many
cases where we obtalned conviction
in the losrer court, the aocused have
been acquitted in the appellate court.

So we thought that the punishment
preacribed shpuld be slightly more
moderate so that we will be able to
by-pass or get over the udice that
the magistracy and the ju ry have
io regard to any enactment where
punishments are stringent, during
times which are comparatively peacs-
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ful, I mentioned to the Select Com-
mittee the point of view of Govern-
ment and it is after mature conside-
ration that the Select Committee
agreed to make that alteration that
they have made in clause 7, and they
did not agree to make the alteration
that my hon. friend, Pandit Thakur
Das Bhargava, suggested.

With regard to the other Minutes
of Dissent, the one appended by
Shri U, M. Trivedi more or less
follows the pattern of what Pandit
Thakur Das Bhargava had in mind
originally which, subsequently, he
modified in view of certain conces-
sions made by the Select Committee
in regard to clause 7, and he takes
a purely judicial view of the whole
situation and thinks that any punish-
ment which is out of the ordinary
should not be prescribed. As I have
said, this matter has been thrashed
out and the Select Committee came
to the conclusion as embodied in the
Report after giving all these facts due
weight.

The Minute of Dissent submitted
by Shri K. K. Basu and Shri Tushar
Chatterjea deal with a point which,
in my view, is not very essential—
the question of further enlarging the
gcope of this measure in regard to
commodities which are, to a very
large extent, controlleq by other
enactments. Their view 15 that the
powers under those enactments are
not adequate. Well, I explained in the
Select Committee that I felt the
powers were adequate. It may be
that because the hon. Members are
not fully aware of the situation andé
are not in the fortunate position in
which I stand, namely, having practi-
cal experience of the administration,
that they hold a different view. But
I must submit, in all humility, that
I consider that the powerg vested in
Government wunder the Industries
(Development and Regulation) Act
are adequate for the purpose.

U'ne_ pther matter tha_t was raised—
it was not pressed—was the question
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of punishment for abetment of
offences. The Select Committee did
not consider that amendment because
we wanted further time to consider it.
I see that the hon. Member, Shri Kasli-
wal, has proposed an amendment. 1
would ask the House to consider the
amendment because my own initial
reactions are in favour of the amend-
ment. Well, we do propose punish-
ment for certain offences. An attempt
to commit the offence also should be
punishable, but whether this question
of punishment of attempts should also
be extended to abetment of offences
is a thing about which I am not quite
sure in my mind. My hon. friend,
Shri Raghavachari, has proposed an
amendment which seeks to bring
within the umbrella of this measure
even abetment. I would put it to my
hon. friends;, Pandit Thakur Das
Bhargava and Shri U. M. Trivedi
whether they would contemplate an
extension to that extent. Attempt is
one thing and abetment is another.
At the present moment, I think I wilk
go as far as accepting the amend-
ment to bring within the scope of the
measure an attempt to evade the laws
and leave abetment to a time when,
perhaps, we need stringent measures
because of circumstances, economie
conditions, that prevail at that time
and other circumstances that might
come into play.

That is all . I have to say at the
moment. I have dealt with a few
amendments. That does not mean
Government have made up their mind
to reject all other amendments, parti-
cularly in view of the assurance given
‘by the Chairman that amendments
will be received by the House until
the time -ibhat we take up discussion
of thig Bill. I. do hope no hon. Mem-
ber will gsend in amendments atter
we have started discussing the Bill,

I feel that the consideration that has
been given to this measure by the
Select Committee has been complete
and exhaustive and with the excep-
tion of that partl:t:uln tmendmentk
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which has been tabled by Shri Kasli-
wal, which if we had a little more
time, we might have considered and
accepted in the Select Committee per-
haps, there is hardly any room for
any device that we might adopt to
improve the Bill at this stage with
the facts that we have before us.

Mr. Chairman: Motion moved:

“That the Bill to provide, in
the interests of the general public,
for the control of the production,
supply and distribution of, and
trade and commerce in, certain
commodities, as reported by the
Select Committee, be taken into
consideration.”

Shri Amjad Al (Goalpara-Garo
Hills): May I seek a clarification from
the hon. Minister? He referred to
paragraph 10 of the Report of the
Select Committee. It says:

“The Committee have noted the
assurance given by the Minister
of Commerce and Industry that all
orders made under section 3 of
this Act shall from time to time
be placed before the Informal
Consultative Committee for the
Ministry of Commerce and Indus-
tl'y."

As I understand it, rules framed
under section 3, from time to time,
will be placed before the Informal
Consultative Committee. If I under-
stand aright, this relates only to those
items that fall under the purview of
the Commerce and Industry Ministry,
But there is some amount of fear and
apprehension for the simple reason,
that. as it has been envisaged, certain
categories of articles like medicine, or
to be very particular, Ayurvedic and
Unani systems of medicine—it was
discussed in the Select Committee
also—and sharbats or syrups that are
prepared are taken oflate out of the
realm of the Commerce and Industry
Ministry and dealt with by the Food
and Agriculture Ministry. So if that
has got to be done in respect of those
things, what is the remedy? Those
do not surely fall under ‘food’. But
here the Commerce and Industry
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Ministry has got to deal with them
under medicines ete. Will he clarify
the point, in what way does he want
to remove the difficulty?

Shri T. T. Krishnamacharl: Govern-
ment do not act in compartments.
I have suggested that when we send
the intimation to the Consultative
Committee attached to my Ministry
we would also be inviting any hon.
Member to come to the informal
meeting; actually the administration
of this Act would be the responsibility
of the Commerce and Industry Minis-
try. But there are quite a large num
ber of items here which are within
the purview of the Food and Agricul-
ture Ministry and perhaps of the
Health Ministry. The hon. Member
may rest assured that whichever
Ministry is affected, it is the admini-
stration that counts and there Gov-
ernment act as one body. So I do not
think there will be any difficulty in
regard to making a particular Minis-
try understand the attitude of any
particular hon. Member in respect of
any objection to any order made.

Shri U. M. Trivedi (Chittor): I have
appended a Minute of Dissent and
since in a very Jucid manner the hon.
Minister of Commerce and Industry
has put the case....

Shri T. T. Krishnamachari: If my
hon. friend will excuse me, I am sorry
I made a mistake. In the amendment
proposed by Shri Kasliwal, both
attempt and abetment come together.
Therefore, I have to withdraw what I
have said about the acceptance of an
amendment regarding abetment. But
anyway, it is in the hands of the
House,

Shri U. M. Trivedi: With all this
elucidation, it appears to me that this
Essential Commodities Bill before the
House is a very complicated plece of
legislation. It is a very simple one in
that it has got very few clauses, But,
today, we have not got our old Home
Minister who would always say that
it is a very simple measure, We have
to look into it and study it and see
under what provisions of law can we
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put this Bill through the House, To
put this Bill through the House, we
have to remember that the Third
Amendment of the Constitution was
carried out in the last session. The
Third Amendment of the Constitution
did not become law till the 2nd Febru-
ary, 1985. That Third Amendment
Bill was assented to by the President
only on 22nd PFebruary, 1955. This
FEssgential Cornmodities Bill, in the
saving clause repeals the Essential
Commodities Ordinance of 1955. This
Essential Commodities Ordinance was
promulgated on thé 21st January, 1955
and it was expressed to come into
force from the 26th January, 1955. On
the 26th January, 1935, this Parlia-
ment had no power to make any law
whatsoever with reference to certain
of the commodities which are now
enumerated in this Bill,

& do qwo wwwtw (atemgr—-thye—-
sy arte) : @ waw @ 0w e
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Shri U. M. Trivedl: In the commo-
dities under clause 2, we have, cattle
fodder, including oilcakes and other
concentrates, foodstuffs, including
edible ollseeds and oils, raw cotton,
whether ginned or unginned and cotton
seed, raw jute and all these things.
About these Parliament had absolu-
tely no power to enact....

Shri Bansal (Jhajjar—Rewari): The
point is whether the Parliament has
power now or not.

Shri U. M. Trivedl: I am coming to
that. On the 26th January, 1955, when
the Essential Commodities Ordinance
was sought to be brought into force,
because the Third Amendment of the
Constitution was not assented to by
the President till the 22nd February,
1935, and because the old Essential
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Commodities (Temporary Powers)
Act had expired, there was a void
created. My submission, therefore, is
this. Article 123 provides:

“If and so far as an Ordinance
under this article makes any
provision which Parliament would
not under this Constitution be
competent to enact, it shall be
void.”

This Ordinance, having covered
those points for which the Pariament
was not competent to make the law
on the 26th January 19055, therefore,
the Essential Commodities Ordinance,
which was then made by the Presi-
dent, was v&id. Once a thing is void,
once a law is void, we cannot make it
partially valld and partially invalid.
Therefore the whole of that Ordinance
was invalid. The whole of the Ordi-
nance being invalid, the order issued
under the old Essential Commodities
(Temporary Powers) Act, which were
continued by this Ordinance were also
void. Our difficulty now begins.
Under a void Ordinance which we had
then, we prpvided in clause 15 like
this:

“Notwithstanding such repeal,
any order made or deemed to be
made by any authority whatso-
ever, under any law repealed
thereby and in force immediately
before the commencement of this
Act, shall, in so far as such order
may be made under this Act....”

Shrl T. T. Krishnamachari: May 1
ask for some clarification? What is
exactly the point which the hon.
Member is urging? What is the parti-

cular provision of the Ordinance
which he thinks is void?
Shri U. M. Trivedi: My humble

submission for the purpose of explana-
tion is that the Essential Commodi-
ties Ordinance itself was void.

Shri T. T. Krishnamachari: Why?

Shri U. M. Trivedi: That is what I
have submitted. I think you have not
followed it. It is void because on the
26th Jan. 1955, when it was brought
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into force, this Parliament had
no pewer to make that law which was
made by the President on the

January, by virfue of the provisions
of article 123(3), because ftem 33 to
which an amendment was made by the
Third Amendment Act was not #s-
sented to by the President till 22nd

February, 1955,

. T mmehm My
hon. rlend ¢
to .
sed wltho ||' reeaﬁ!ﬁtldh d the
that the Constitution Ameriding hﬂi
wu not qssé to by Pmldq'u

no

requlsﬂe mmL If my
hon. fries gogl ﬂ fhe Ordini-

) definition of ‘éssén-
tinl comthodt thdré he win g
that the list of essential commioditied
mentioned in section 2 of the Ordi-
nance are exactly fhosé whiéh foll
within the competence of the CEentral
Government as item 33 stood before
the amendment to the Constitution.

Mr. Chairman: If Parliament could
legislaié in respect of those etmmedi-
ties. ...

Shri U. M. Trivedi: If Parliament
could legislate in respect of those com-
modities, then, certainly, my point has
no force.

Mr. Chairman: This is the reply of
the hon. Ministér that only those
commoditiés have been included about
which this Parliament could legislate,

Shri U. M. Trivedi: Then there is
nothing in the point which I am rais-
ing. My only submission was that if
the Parliament could not legislate. .

Mr, Chairman: This information
has been given to you.

Shri T. T. Krishnamachari: My hon.
friend has only to compare the defi-
nition of essential commodities in the
two measures and then he will find
that the definition in the Bill is wider
and it covers a larger number of com-
modities which have since been cover-
ed by the powers vested in the Union
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by virtue of the fact that the Consti-
tution (Third Adiendment) Bfll has
now been ratified.

Shri U M Trivedi: Would it there-
fore mean that you will have to {ssué
tresh orders under the Essential Com-

ties T rary Powers Act for

hose commaodities which. .

Mr. Chalrman: That will be & diff-
erent affair mow.

Shri U. M. Trivedl: With great res-
pect my submission fhat thid.
minute of dissent has pointad. ..

br. Bukesh Claiddra (Aurhlnhld)r
H&eh@h.l!&ﬁb&ﬂuuulibudﬁ
ordet or i5 Hé discussing thé merlis
of the Bill?

My, Owdirmkn: We are discussing
the Bill and Ré 8 taking up that point
also. Duyring discusgions he can cer-
tainlydothatandheiaentlﬂed to
raise this point.

SEtt U. M. Trivedi: It iy wot with »
view to create any harassment.

Mf. Chatrmisfi: Now thiat the hon.
Meérmiber had got that irformution....

Shri U. M. Trivedi: My only sub-
mission was this, Under this maw
Bssential Commodities Bill you have
new items added.

Mr. Chairman: Because now the
Parllament is competent to legislate
in respect of these commodities.

Shii U. M. Trivedi: I do not chal-
lehge the power of the Patliament to
make law. Coming to this clause 18
that the orders which were made
under the [Essential Commodities
(Temporary Powers) Act will also
continue and shall be deémed to be
under the Essential Commodities Ordi-
nance and, therefore, when we have
added new items which were formerly

outside the list...

St T. T. Krishnamacharl: Any
order issued by Government under the
Essential Commodities (Temporary
Powers) Act lapsed automatically on
the 25th January, 1955, and orders
that were issued thereafter was by
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means of the power mbed in the
Government under the Ordinance,
Those orders issued under the Ordi-
nance wil) be saved to the extent they
cover the commodities under clause 2
and with regard to commodities which
have not been included further orders
will be issued,

Shri U, M, Trivedi: That is the
point which I wanted to draw .your
attention to. You will have to issue
a fresh order. We will be under the
impression that all these orders which
were made under the Essential Sup-
plies (Temporary Powers) Act will
also continue and remain in forece.

Pandit Thakur Das Bhargava (Gur-
gaon): May I call the attention of the
hon, Member to clause 15(2):

“Notwitthstandings such repeal,
any order made or deemed to be
made by any authority whatsoever
under any law repealed hereby
and in.force,...”

By any authority whatsoever, Sup-
posing the State Government makes an
order; it will continue.

Shri U. M. Trivedi: What I am sub-
mitting is this. We are agreed on
principle. The Ordinance provides
that all those orders which were made
by any authority under the Essential
Supplies (Temporary Powers) Act
shall continue in force, but that is not
so. That is one thing. Iam only say-
ing that all these may be looked into.

The other thing which I have al-
ready adumbrated in my minute ot
dissent is this. Here is a law where
we are going out of the ordinary prin-
ciples of criminal jurisprudence of
Tathering guilt upon a person who has
no knowledge about it and who cannot
have knowledge about it and who can
#till be held responsible by virtue of
his mere neglect, This is going too far,
in my humble opinion, that a man is
to be considered guilty because he was
meglectful. This law provides that
even a manager will be held respon-
sible, Today there ix a manager;
while he iz the manager, a particular
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act is done and a criminal offence
under this law by breach of an order
or anything of the kind takes place;
the next day, the manager is dismis-
sed from service by the company for
some other reason not directly con-
nected with his disobedience or breach
of any other law. The poor man has
lost his job and might be in search of
a job somewhere and now the police
would be running after him, and catch
hold of him for any neglect of which
he might have no knowledge what-
soever, It 18 on that account that I
have submitted that the law always
presumes—and that is the fundamen-
tal principle of all criminal law—that
a criminal action is always based on
the principle that actio personalis
moritur cum persona.

Shr! Venkatraman (Tanjore): Only
if he is dead.

Shri U. M. Trivedi: I am coming te
that, my dear friend.

Mr. Chalrman: The hon. Membet
might address the Chair, instead of
arguing with the Members, and hav-
ing a cross conversation.

Shri U. M. Privedi: I am awfully
sorry, Sir. My contention is that this
principle of actio personalis can be
applied to a living person and not to
a body corporate because even if the
company dies or if a body corporate
falls into liquidation under the pre-
sent law the offence can still be tried.
I do not think this principle of law
will help there because the company
has already gone into liquidation and
we cannot Say we are not going to
prosecute him then. Therefore, this
provision of contravention should only
be applied to a living person, a living
body, for I say that it comes into con-
flict with the ordinary principles of
criminal jurisprudence of mens rea
and you cannot therefore impose this
liability on a manager of a company.
This is now a measure of ordinary
times, civil times, when we are not
actuated with a desire that we should
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be very hard upon all our citizens.
“Therefore, the House will give consi-
deration to this proposition of mine
that the corporate body should not be
considered to be capable of mens rea
or capable of offences wunder this.
There must be some person who must
have this liability imposed on him and
imposed only by reason of any action
of mens rea. That would be one sub-
mission,

There is another submission which
1 wish to make. In the past we have
noticed that here in the House we
might interpret a law in a particular
manner according to the best of our
intentions, but our judiciary in the
mofussil is generally not well-trained,
and they interpret it as they like. We
are handicapped by this, as in most
States they are merely the machinery
of the executive and they have got no
separate existence apart from the exe-
cutive, they are not even governed
by the High Courts, and they, there-
fore, act according to the dictates of
the people in power. Under the Cri-
minal Procedure Code, if an offence is
punishable with three years’ imprison-
ment and upwards, then it becomes a
cognizable offence and it also becomes
a non-bailable offence. So, whatever
-happens, elsewhere as far as my ex-
perience of this side of the country
goes, that is, about Delhi and Punjab,
.the police is never willing to let off
.anybody on bail although the powers
are there. The powers are not to be
,used, I suppose. The magistrates have
also the powers. but they do not also
.use these powers and refusd® to release
the accused on bail, because he has
.committed a heinuous crime, for which
under this law, he may be punished
with imprisonment for a period ex-
tending to three years, the interpreta-
tion generally put by weak magistra-
tes is that it is a cognizable offence
and is a non-bailable offence, and
therefore the magistrates are not
, ;raiilllinz to let off any such man on

As 1 said before, this was a war
measure during the past and we should
not continue to copy it in the same
manner. In this ptrovition, 'we are

5 I.SD—3
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having the imprisonment of three
years and on top of it we are provid-
ing any amotunt of fine—there is no
limit of Rs. 1,000, When these two
harsh provisions exist, we should open
our eyes. After all, this law is to be
administered against our own people
and it is not going to be administered
against foreigners. This is to be ad-
ministered against the citizens of
India and we should not make a law
which will make us look ridiculous in
the eyes of the world. Everything
must be in proper proportions, and
this appear to me to be completely out
of proportion. Not only is the cor-
porate body to be made responsible,
manager, director and all sorts of peo-
ple, but at the same time, the im-
prisonment that is provided for is to
extend upto three years and then as it
becomes cognizable there is the haras-
sment. My submission, therefore, is
that this law should be so amended
that the provision of its being non-
ballable or cognizable or its capacity
of being interpreted in that light s
taken away and the sentence must be
reduced to one year imprisonment. I
do support this measure.

Shri P, N. Rajabhoj: May I kaow
if there is quorum, Sir? Somebody
told me that it was not necessary ap-
to 2-30, and now the time is about 2-40
and I want you to take cognizance of
this.

Mr, Cha¥rman: It is not a question
that I have to anSwer here. If an
hon. Member says that there is no
quorum, then I will find out whether
there is quorum or not in the House.
Now, iz it the contention of the hon.

_ Member that there is no quorum?

Shri Rajabhoj: Yes.

Mr., Chairman: I find there is no
quorum. Let the bell be rung. Now,
there iz quorum,

2.30 p.M,

Shiri Venkataraman: BSir, I would
have preferred to speak after my
friend Pandit Thakur Das Bhargava

‘had placed his views before this House,

but anyway he has given all his views
both In the dissenting Minute to the
Report as well as in the amendments
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which he has circulated to the Mem-
bers. Sir, as I have to go for some
other Committee, I thought I might
crave the indulgence of this House
before actually Pandit Thakur Das
Bhargava has spoken.

So far as the control of essential
commodities is concerned there is
practically no difference of opinion
either in the Select Committee or in
this House, Apart from the sugges-
tion made by Shri K, K. Basu that
you should add one or two more items
there is universal feeling in this House
and in the country that for proper
distribution of the essential commo-
ditles within the country a certain
amount of control is absolutely neces-
sary. A Committee which went into
this question and examined it elabo-
rately—I mean the Committee presid-
ed over by the Deputy Chairman of
the other House, Shri S. V. Krishna-
murthi Rao—has also given its opinion
that the control is absolutely neces-
sary in the present context of our eco-
nomic development. If we are all
agreed that a certain amount of con-
trol is necessary for the proper distri-
bution of essential commodities in
the country, then what is the use or
what is the purpose in making the
law So loose that the people who
violate or the people who break these
laws can escape under one or other
of the legal quibbles? That is the
main object of the amendments which
have been proposed and which water
down the penal provisions of this
Bill—not that I say that it was deli-
berately intended, but I mean that is
the effect of the provisions.

Sir, orders of this kind fall broadly
under two or three categories. There
are control orders which have got to
be very rigorously enforced. ‘There
are regulatory orders in which a cer-
tain amount of laxity can be allowed.
And, there are the normal penal laws
in which the fundamental principle of
jurisprudence, namely that the punish-
ment will follow only after getting
complete and fullest proof of the off-
ence committed by the individual, is
observed. In all these things there is
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no change in the jurisprudence, bgt
there is only change in the emphasis
on the burden of proof.

The Essential Commodities Bill, be-
fore you, does not say that a perSon
who has not committed the offence
will be held liable or would be punish-
ed. But, the Essential Commodities
Bill before you says that the burden
of proof in certain cases would be
ghifted (i) for the purpose of bring-
ing about a deterrent effect, and (ii)
for the purpose of effectively enforc-
ing the controls. In the case of con-
trol orders, you will remember, that
the Essential Supplies Temporary
Powers Act followed the Defence of
India Rules and in the Essential Sup-
plies Temporary Powers Act as well
as in the Defence of India Rules, the
rule with regard to proof of offence
was such that every director, every
manager and every person connected
with the company was held liable. In
the amendment a change has occur-
red. That is to say, the burden of
proving that the person who has been
charged or accused, has not been res-
ponsible for the commission of the
offence has been shifted from the
prosecution, which is the normal thing
under the law, to the accused person
in that case. That is the only way of
enforcing effectively a control mea-
sure. Otherwise the control measures
are likely to be so watered down In
their application that many people
may escape under the ordinary juris-
prudence with regard to proof. The
Defence of India Rules and the Essen-
tial Supplies Temporary Powers Act
were considered by some section of
this House, notably my friend Pandit
Thekur Das Bhargava, to have con-
travened the ordinary presumptions
with regard to punishments and guilt
of persons under the penal law. An
elaborate enquiry was held over this
matter. The views which have been
heard on this subject are worth read-
ing in this HouSe. I am reading an
extract from the Report of the Com-
modity Controls Committee:

“To the Committee's :quuﬁn
as to whether the provisions eon-
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to the penalties are adequate and
are having any deterrent effect,
the replies received from the
various interests are not uniform.
The State Governments consider
the provisions adequate but point
out that the Courts do not take
a serious view of the breach of
control laws, with the result that
the offenders escape lightly.”

I have known instances in which
the courts in spite of proof that a
person has offended the control laws—

either hoarded, black-marketed or .

sold at a price beyond the control
price—have let off that person with
a slight sentence of imprisonment till
the rising of the court even though
the Essential Supplies (Temporary
Powers) Act makes it obligatory on
the part of the court to give a senten-
ce of imprisonment and a sentence of
fine, Notwithstanding the strict pro-
visions with regard to punishments we
have found that the courts were a
little lax in the enforcement or award-
ing punishment.

Then, some other class of people
who gave evidence have said:

“The representatives of the
Trade Unions are of the view that
both the penalties provided in the
Acts and the punishments award-
ed are inadequate.”

The view of the people who re-
present largely the consumers, not
producers and industrial interests, was
that the penalties are inadequate.
Even the penalty which was provided
in the old law of imprisonment up to

seven years was considered inade-
quate by a section
When you come to the interests

which are really responsible for
breach and violation of the law, this
is what you find:

“The view held generally by
the Chambers of Commerce and
Trade Assoclations is just the
opposite: some of the Chambers
of Commerce consider that the
penalties provided sre excessive
and ott of oroportion to the gra-
vity of offences™
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These are the three different clas-
ses of views before the country.
What is that we want? Do we want
a striet enforcement of the control
orders so that the distribution of
controlled rommodities may be made
equitable and in accordance with the
law, or do yon want to allow a cer-
tain amount of laxity in the admini-
stration? Do you want to allow, by
a theoretical adherence or allegiance
to the oprinciple of jurisprudence, a
practical injustice to be committed
on the society? That is the funda-
mental question which has got to be
answered,

My submission is this. The law as
it stood—that is, the law as contain-
ed both in the Defence of India Rules
and in the Essential Supplies (Tem-
porary Powers) Act—was to my
taste and to my liking. Even then
I objected when my hon. friend
Pandit Thakur Das Bhargava brought
his private Bill. I was about to op-
pose it so that it should not whittle
down the actual provisions. The
provigions now found in the present
Bill is to a large extent whittling
down the original provisions, but I
bow to the opinion of the Committee
which went into the whole question
and then came to the conclusion after
examining all the three interests
which I have cited before, that the
very severity of the punishment pro-
vided for in the Essential Supplies
(Temporary Powers) Act has been
its defect. That is to say, finding that
the courts are obliged to give punish-
ment by way of imprisonment as
well as the punishment by way of
fine, they have come to the conclu-
sion that it is not necessary to pro-
vide such severe penalties, but a
certain amount of discretion may be
vested in the courts. That is carried
out in this Bill. If you kindly take
clause 7, what it says is this. The

.~ordinary rule with regard to any
-»punithment i that a person who is

guilty will be sentenced to imprison-
ment as well as fine and a discretion
is given to the court that for reasons
to be recorded in writing, they may
give one or the other punishment.
Even if you provide the ordinary rule
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with regard to this legislation,
namely that the person may be sen-
tenced to imprisonment or fine or
both, a discretion vests in the court.
The only difference is that, in the
case of an offence or in the case of
violation of the Essential Commodi-
ties Act, when this Bill becomes an
Act, the court will have to say why
the punishment of imprisonment was
not given or why the punishment of
fine was not imposed. That is to say,
the normal procedure would be that
the court should impose both the
punishments but in certain cases
where the equities of the case or
the circumstances of the case 80
demand, it can exercise its discretion
of awarding one or the other punish-
ment. I consider that this is the
most equitable thing to do, unless you
want to make a fetish about the Con-
trol Order and you do not want to
glve it a higher status or a higher
position than any other law. I am
very anxious that this law should be
given a higher status than any other
ordinary penal law. In the case of
theft, one person is robbed; in the
case of violation of a Control Order,
society Is robbed, When a man
corners. . ..

Shri U. M. Trivedi: Theft is also
an offence against soclety; it is not a
private wrong.

Shri Venkataraman: It is an offence
against society, but the person who
loses money is an individual.

Shri U. M. Trivedl: That would be
unjust. '

Mr. Chalrman: The hon. Member
may continue his speech.

Shri Venkataraman: That is a
theory with which you may not
agree, but which has been accepted
by a large number of people. This
is the utmost that can be dene under
the Control Orders. Unless you want
to nullify the Control Order, unless
you have a just law which would be

enforced to perfection, you cannot go
beyond this.
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Then, I come to the next point,
namely punishment with regard to
companies. My hon. friend Shri
U. M. Trivedi quoted a latin maxim.
I am not going to deal with that now
because the question that has got to
be considered is the point which
Pandit Thakur Das Bhargava has
raised with regard to companies,
namely, whether a company may be
allowed to nominate a person as
the person responsible for a parti-
cular offence, The original law, as
it stood, fixed the liability on every
director, every manager or every
secretary or every other person con-
nected with the management. The
law as introduced in this Bill makes
a distinction. The distinction is very
important. It says that only the
person in charge of and responsible
to the company for the conduct of
the business of the company as well
as the company shall be deemed to
be guilty. What it now says is, even
though the company may have 10 or
12 directors, nine of them may be
Bleeping directors and they may only
get the sitting allowance and it is
only the -other three perSons who are
concerned with the conduet of the
business or responsible for the con-
duct of the business of the company
who would be liable under the law
as it is now proposed, while under
the previous law, every director, that
is, all the 12 directors will be charged.
The nine sleeping directors would go
to the court and say that they are
only sleeping directors, that they do
not take active interest or do not
participate in the management of the
company and therefore they should
be absolved from liability. On the
other hand, the burden of proving
that the person who is prosecuted
before the court is the person who is
responsible for the conduct of the
business of the company is on the
prosecution and that is8 being dome.
It the person who is placed before
the court is not responsible, still it is
open to him to say that netwith-
standing the company nominally
holding him. responsible, he was not
really in charge or that he was not
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aware of that or that he counted any
such action and this would be a rele-
vant defence. That is provided for
in the exception:

“Provided that nothing in this
sub-section shall render any such
person liable to any punishment
if he proves that the contraven-
tion took place without his know-
ledge or that he exercised all
due diligence to prevent such
contravention.”

This appears to be a balance bet-
ween two conflicting views, one
which insists that every director,
every manager or every other person
connected with the company should
be liable and the other which says
that only a person nominated by the
company should be held liable. I
have grave apprehension about no-
mination by a company of a perSon
as being responsible. You know
under the Factories Act there are a
number of cffences for which merely
a punishment by way of fine is given.
Under the Factories Act, somebody
is nominated as the factory manager.
That manager always goes and says,
for violation of health laws, I plead
guilty, for violation of ventilation
laws, I plead gullty, for violation of
working hours, I plead guilty. In
short, he is called the ‘plead-guilty’
manager of a factory. Do you want
one man to be nominated as the
plead-guilty manager of a company
who will merely plead guilty and
protect all the other persons who
are responsible for the offences? My
submission is this. This provision is
a radical change from the law as it
stood before. This meets the op-
position from my hon. friend Pandit
Thakur Das Bhargava and no attempt
should be made to whittle down the
provisions of clause 9, Any such
attempt would only make the law
unworkable and punishment under
the Essential Commodities Bill
almost impoesible.

I support the Bill as it stands.

Eumari Annle Mascarens (Trivan.
drum): I oppose the Bill tooth and
nail. The experience of the nation is
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that the Commerce and Industry
Ministry is bringing in this House
Bill after Bill either to impose taxes
or to exploit the nation in the name
of controls. We have just got rid of
the controls and the country is feel-
ing very much relieved after the
control is taken away. Today, things
are cheaper and the poor man can
live. Here is a Bill calculated to re-
impose those controls and persecute
and exploit the poor man. I am sur-
prised that this House should agree
to this Bill. If this Bill is passed, it
would do a great injustice to the poor
clagsez and the national income as a
whole.

I am not concerned with the punish-
ments, etc.,, under this Bill. They
come only after accepting the Bill. I
am concerned with the first few lines
and clause 1 which run ag follows:

“to provide, in the interests of
the general public, for the control
of the production, supply and dis-
tribution of and trade and com-
merce. . .(naturally).

I can understand the hon. Minister...

Mr, Chairman: I want the hon.
Lady Member to bear in mind that
what is before the House is the Bill
a3 it has emerged from the Select
Committee.

Kumari Annie Mascarene: Still I
think I can just point out some
defects even after it has come from
the Select Committee.

Mr. Chairman: Defects the hon
Member can point out, but not oppose
the very basis or principle of the
Bill. The House stands committed to
the principle of the Bill.

. Kumari Annie Mascareme: I am
opposing the Bill, :

Dr. Suresh Chandra: You cannot
oppose.

Eumari Annie Mascarene: At any
stage, I can oppose the Bill,

Mr. Chalrman: Not the principle of
the BIl.
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Kumari Annje Mascarene: Can I
not oppose the whole Bill?

Dr. Suresh Chandra: You cannot.

Kumarl Annie Mascarene: [ am
opposing the whole Bill. I have got
liberty of expression here, have I

Dr. Suresh Chandra: You cannot

oppose the BillL

Mr, Chairman: No cross-conversa-
tion, please. I would request hon.
Members not to carry on cross-
conversation in this way. It would not
be possible to conduct the business
of the House if thig sort of thing
goes on. I would say this to the hon.
Lady Member. When a Bill has come
from the Select Committee, the
changes that have been made, the
changes that the Committee ought to
have made, but have not been made,
and other things pertaining thereto
are more suitable for discussion. The
principle has been accepted; that
stage is passed.

Kumari Annie Mascarene: 1 am
going to point out the defects in this
Bill with regard to clauses 2 and 1.

Mr, Chalrman: The clauses may be
referred to,

Kumarl Annie Mascarene: We have
now got controls on cattle, fodder,
coal, cotton wool, iron and steel, paper,
etc. I wish to point out, why we
should have controls on these. The
Accounts relating to Foreign (sea, air,
and land) Trade and Navigation of
India gives us statistics with regard
to these commodities. It is said on
page 4, “Oilcakes of all kinds"—we
do not import. Why should we not
export them and get money for that?

3 pM.

For example, we export vegetable ofl,
and get foreign exchange for it. Why
should we control it? Again, we are
exporting, not Importing, cotton tex-
tiles. Why should we control them.
Why should mnot people be allowed to
export it and get money for the
country? Then, there is coal Coal
we are exporting in large quantities.
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Why should you control it; for what
purpose? They are all commodities
essential for the nation and what we
produce beyond our needs we should
export and get money. Why should
you control them: what is the princi-
ple underlying it? I can very well
understand Government wanting to
nationalise an industry. In that case
let Government produce a commodity
and distribute it to the people at a
cheap rate. But we are supposed to
follow a system of mixed economy,
in which both the public and private
sectors are working. Here are certain
industries covered by the private
sector and you should give it all
encouragement. Here is a Govern-
ment publcation in which statistics
are given. I do not understand why
there should be control in the cases
of those commodities which are not at
all imported.

As I said this measure i3 very in-
jurious to the nation. Though it has
come back from the Select Committee,
I am in duty bound, as a representa-
tive of the people, to point out that
it is injurious to the nation and we
ought not to allow Government to
exercise control over commodities
where it is not necessary. We in
Travancore-Cochin cannot get coal
and the price of firewood has gone
very high. The poor man finds it very
difficult te purchase firewood to cook
hig food. Therefore, as the Minister
comes from the Soyth......

Mr. Chairman: The intention is to
regulate their production and distri-
bution. Does the hon. lady Member
mean that it should be produced and
distributed without control?

Kumari Annie Mascarene: If this
Bill is meant to send coal to Travan-
core-Cochin it is all right. But why
should you control it?

The Minister of Commerce (Shri
EKarmarkar): Travancore-Cochin will
also be one of the beneficiaries under
this Bill

Kumari Annie Mascareme: That we
have got to see: so far we have not.
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My contention is that when a com-
modity is produced in large quanti-
ties why should it not be allowed to
be exported. If the objective of this
Bill is to produce in large quantities
and satisfy the dire needs of my
State, I shall be much obliged, but
that is only a promise. Today the
Travancore-Cochin does not get coal
not because there is no coal, but the
hon. Minister who comes from the
South hai: no interest to see that it
is transported.

Shri Karmarkar: 1 beg to protest: I
have the deepest interest in Travan-
core-Cochin,

Kumarl Annie Mascarene; I appre-
ciate his heart, but not his actions.
I want to know why these articles
like coal, cattle fodder, food-stuffs, etc.,
should be controlled. Iron and steel
I can understand. We have got steel
plants. Control it so that nothing iz
imported. But to speak the truth, as
a representative of the people I have
been feeling all along that the Com-
merce and Industry Ministry is not
doing its work properly by the coun-
iry. We are of course in a minority.
We have been pointing out now and
again that the approach of the Com-
merce and Industry. particularly in
regard to measures like this, is
injurious te the nation. I want to
voice my protest by again opposing
this Bill.
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“If the person contravening an
order made under section 3 is a
company, every person, who at
the time the contravention was
committed, was in charge of, and
was responsible to the company
for the conduct of the business
of the company...... i
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Better enforcement and compliance of
the rules will secure better convic-

tions also.
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“Notwithstanding anything con-
talned in sub-zection (1), where
an offence under this Act has
been . committed by a company
and it is proved that the offence
has been committed with the con-
sent or connivance of, or is attri-
butable to any neglect on the
part of, any director, msnager,
secretary or other officer of the
company, such director, manager,
or secretary or other officer shall
also be deemed to be guilty of
that offence and shall be liable
to be proceeded against and
punished accordingly.”

a8 agy @ wentew € T ¥ ww Wt
Town s derd € g @ wiw oege
w= et | 7w & o Tt eredeen
w7 et ¥ St @ g, 7 gew Paee
Tt € it an gheagew ot aw g
amyo do o wt ar g Prreiwe @ o
wt ftr wr g7 Paeld | P F 9
gyt & awn ft awdt § 377 fw wTawEw
g Pereerw g 1 am Wi dar gt
wan ¥ ol St Prrdee # wan f anht
¥ dfer am oaw WY <Peteww
TTeiET wire §F ol wd F fv o
9% qETl o T o Wt Y I
e gaw g ow et Pevw e

o ¥ | Prrdee & o 9w o5 =
of 7@ wrm witewdw sow ww @
de ol | () ® o P w T TR
o ¥ | agt @ oy oyt w1 g o
wrer & 1 dfww qut o i wow W
a1 i¢ gaiaw ®1 qww amn & @
qu Preretee o e ¥ 1 @ § ot # Par
ot Pt o 2 fod Pasian Tt syww

werm ¥ I g @ gw A B s attri-
butable to the neglect

wt ot f var mar 1 PoPoew wr A of
g fiw o ¥ Pe  Peewe wt v T
qiqar Pear s

Shri U. M. Trivedi: This provision
is unique.
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Shri Tushar Chatterjea (Seram-
pore): While generally supporting this
Bill, 1T have to make some critical
observations. Firstly, I should say
that this Bill will not be viewed as
a welcome measure by people in
general mainly because they have got
a very bad experience mbout controls,
and that is the reason why many of
the Members here al:o have expres-
sed their adverse criticism.

At the very outset, therefore, I want
to point out to the Government that
this measure must be exercised in a
very careful manner. We had experi-
ence about controls. We know ‘how
officers exercise these controls in an
adverse way and how people are made
to suffer.

[SHRIMATI SUSHAMA SEN in the Chair)

It you look at clause 3(2)(b), it gives
the authorities very sweeping powers
for bringing under cultivation any
waste or arable land etc. By this pro-
vision, there is every danger of most
ordinary people being put to harass-
ment and all sorts of difficulties.
Therefore, although in the interest of
the people we feel it ig necessary to
have control over all eisential ecom-
modities required by the people, yet,
in view of the maladministration of
control during the last many Yyears,
it is necessary that proper supervision
is exercised on all these provisions.

Then I want to make some observa-
tions about clause 2, about which we
have given our opinion in our Note
of Dissent. In clause 2, the essential
commodities which are being brought
under this Bill have been mentioned



2803 Essential

one by one. Here, a very great doubt
arises In our mind as to what Is
exactly the definition of ‘essential
commodity’. If ‘essential commodity’
is defined in a particular way, then
we can understand that only accord-
ing to that particular definition these
commodities can be controlled. Here
tt is generally stated and I also re-
member the Commerce Minister, while
introducing the Bill originally before
reference to the Select Committee said
that in the interest of the public,
these things were to be treated as
essential commodities. If it is a ques-
tion of looking to the Interest of the
public, then we feel that some more
commodities also should be included
in this lst. We do not understand
why only raw jute has been included
but jute product left out. Raw jute is
not consumed by people and so it is
not an essential commodity. But raw
jute is necessary to keep up the jute
industry and jute industry has a very
important function in the economie
lite of our country in so far as it is a
vital export industry. It fetches a big
amount of foreign exchange. We also
know that due to foreign control over
jute industry, so many bunglings have
taken place and it has brought to bear
adversely on the economic life of our
country. I fail to understand what
purpose will be served only by bring-
ing raw jute under the purview of this
Essential Commodities Bill. If the
intention is to ensure proper price to
the jute growers or the agriculturists,
then I will warn the Government that
simply by bringing raw jute under
the purview of this Bill, the purpose
won't be served. For, we know that
the supply, distribution and produc-
tion of raw jute is always controlled
by the big jute boszses. Therefore, we
fear that by leaving out jute products
from the list and only bringing in
raw jute, what will happen is this.
The jute industrialists will be able to
bring pressure upon the Government
to control in such a way as to serve

their own purpose. We feel that the .

meaning of essential commedity
should. be clearly stated and the 1list
should be widened
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The Commerce Mini:ter, at the very
outset, said that these jute products
and certain other things are being
controlled under ‘the Industries
Development and Regulation Act. It is
true. But cotton textile and essential
parts and accessories of automobiles
and iron and steel are also controlled
by the same Act. Then why do you
bring in those thing: again? If the
Industries Development and Regula-
tion Act is sufficient to control the
production, distribution etc. of indus-
trial products like iron, paper etc.
then these things are already under
control with the help of that parti-
cular Act. Why should these things
be again brought under the purview
of the present Bill? I feel that we do
not really understand the purpose of
this list. What type of control does.
Government want to exercise and in
whose interest and exactly what is
meant by essential commodity in
public interest? Is it meant only in a
restricted way or should we take a
broader view and take into considera-
tion which commodity affects the
general economy of our country in &
particular way and should we not
also consider the question of control-
ling that with the broader view in
mind? All these things come to our
mind and we have given them in our
note of dissent. You will note that
we have included alio cycle parts.
There is no explanation here why
essential parts and accessories of
automobiles have been included in
the essential commodities and why
cycle parts have been excluded. We
feel that the parts of the cycle which
is used by a large number of people,
most of the ordinary people, its pro-
duction, distribution and supply
should also—and trade and commerce
in that also—be brought under the
purview of this control. We have also
mentioned it. There is a different Act,
no doubt. But, we feel that the pro-
visions of the different Acts do not "
exercise that much of control ag is
visualised in this present Bill. Tea is
a thing which is vital to the econo-
mic life of our country in so far as
it fetches a large amount of foreige
exchange. You know tea is now eom.
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[Shri Tushar Chatterjea]

trolled by foreigners. There are so
many bunglings - with-s regard to it.
Therefore, there must be a very
general Act by which we can contral
all sorts of commodities which play a
vital role in the economy of our
«country.

Another thing which we have men-
tioned in our Minute of Dissent is
medicine. I have read the report of
the Pharmaceutical Enquiry Com-
mittee and I find there a list men-
tioning some medicines as essential
medicines, the production and distri-
‘bution of which should be made pro-
perly so that people do not suffer for
want of those medicines. I think, in
the interests of the public, essential
medicines also should be brought
under the purview of this Bill.

Our feeling is, when an important
Act like this is going to be made, let
it be very perfect so that with the
help of this people may be really
benefited, people may get the benefit
of control not only for some parti-
cular commodities but also for a very
large number of commodities whieh
-are vital to their dife, not only from
‘the consumption point of view but
.also from the point of view of the
general economic situation In the
«country.

‘These are some of the points I have
to make and we have given some
-amendments and we will be able to
speak on them also.

Mr, Chairman: Dr. Suresh Chandra.
As this Bill has to be passed, I will
call on the hon. Minister to speak
-after the next hon. Member.

Shri Nand Lal Sharma (Sikar): No
‘time-limit has been fixed.

Mr, Chairman: No time-limit has
been fixed. But the Minister has to

reply and the Bill has to be passed
‘by the end of the day.

The Deputy Minisier of Commerce
And Industry (Shri Kanungo): There
are other stages of the Bill also.

Mr. Chairman: How long will the
thon. Minister take to reply”?
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Shri Kanungo: I do not know how
long I will take. But, we have got
two more stages of the Bill to go
through.

Shri Nand Lal Sharma: Do you
want Lo have ihis paussed loday?
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“at the time the contravention
was committed, was in charge of,
and was responsible to the com-
pany for the conduet of the busi-
ness of the company as well as
the company, shall be deemed to
be guilty of the contravention and
shall be liable to be proceeded
against and punished accord-
ingly."”

TR A TG WA ¥ T

“...every person, who at the
time the contravention was com-
mitted, was In charge of and was
responsible to.”
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*. ..has been committed by =&
company and it is proved that
the offence has been committed
with the consent or connivance
of, or is attributable to any
neglect on the part of any direc-
tor, manager....”
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“...those who were in charge
of and were responsible to the
company for the affairs”
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“....it is proved that the
offence has been committed with
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the consent or connivance of, or
48 attributable to aay neglect on
the part of any girector, manager,
secretary or .other officer of the
company...."

ag uvx ¢ P gt o e o R
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Mr. Chairman: Will Shri Raghava-
chari finish his speech in as short a
time as possible, hecause the Deputy
Minister has to reply? How long will
he take?.

Shri Raghavachari
Ten minutes.

Mr. Chairman: He may proceed.

Shri Raghavacharl: When this Bill
originally came hefore the House, I
wag one of those who opposed the
Bill on the ground that the way in
which these controls were exercised
and administered have left a very bad
taste indeed and there is no reason
to expect that the whole world has
changed or that the adminjstrators
would now be different. But it is not
open to me to go into that question,
because I find that certainly there has
been plenty of alteration in the scope
and in the severity of the Bill as it
has now come before us. To that ex-
tent, it is welcome, but I am unable
to appreciate the argument of
Shri Venkataraman and others that
in the matter of punishment, and
particularly under clause 7, no discre-
tion should be given at all tp the

(Penukonda):
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4 PM, am perfectly in agreement with the
court. He wanted to contend that amendment proposed by Pandit
once it is conceded that there is need Thakur Das Bhargava that in sub-

for control, and upder, the lsw for
controlling caommodities, any offence
committed against it is conclysively
agalnst the society and, theréfore, any
offence, wunder this Act, must be
severely punished. He said that any
sympathy with a claim or plea for
reasonable punishment or discretion
to be yested in the court is itself ap
undesirable matter. That is & point
which certainly does not appeal to me
snd which I cannot appreciate. Now,
that we have started and want 1p
have controls on a permanent measure
in the country, it is only one of the
pleces of legisiation and {t becomes
a part of the penal law. Practically
you have besn making another offence
or even a series of offences. It us
see what this section contemplates. If
you will kindly see clause 3 you will
find that under (h) it is said:

“for collecting any information
or statistics with a view to re
lating ot prohibiting any of he
aforesaid matters;”

i the Government or the officer
contrelling requipes some statisties of
materials to be gathered and he says
that another man preventg it, then he
must go to jail. Most wonderful. Then
the other thing is: look to (i) of .the
same clauge, It says:

“for requiring persons engaged
in the production, supply or dis-
tribution of, or trade and com-
merce in, any essential commodity
to maintain and produce for in-
spection such books, accounts and
records relating to their business
and to furnish such information
relating thereto, as may be speci-
fied in the order;®

These are all technical things and
not very material. Even in respect of
these things, not to vest the discre-
tlon in the hands of the courts and
compelling them to impose imprison-
ment as part of the punishment is
certainly going too far. Discretion
must necessarily vest in the Court. I

clauge (1) of ¢lause 7 also the punish-
ment to be given should be as in the
latter sub-clause (2) where it is
“imprisonment, or with [’me. or with
both" at the discretion of the court.
That is one point.

I do not now wish to say anything .
on the amendments which I have my-'"
self given notice of, [ will come to it
later when the amen nts are
moved. One thing I must submit and
that is with regard to the punishment
that is sought to be imposed on the
directors and other persons connected
with a company. Of course, there were
some very elaboraie arguments
gdvanced but I want to invite the at-
tention of those people to the word
‘director*. The explanation under
clause 9 is: “‘director' in relation . to
a firm means a partner in the. firm".
So, we know this ‘Arm’ includes joint
familles. Almost everybody who Is
interested becomes a partner and all
sorts of people small and big are in-
volved in it. Therefore, we must not
be misleq by the words ‘director’
‘officer’ and so on. I would certainly ,
agree with Pandit Thakur Das Bhar-
§ava and urge that in clause 9 sub-
clause (2) the words *“or is attribut.
able to any neglect on the part of”,
that portion of {{ is really against all
canong of criminal jurisprudence and
must he omitted from the Act itself.

Therefore, the necessity for re-
investing the discretion in the court
to punish or give proper punishment
in appropriate casey must certainly be
there and the court must not be bound
hand and foot as is proposed now.
in fact, from experience we have
found that these punishments were un-
justly used again:t the people. The
police people used to choose courts.
They would make a case and take it
before a First Class Magistrate, it
they found that the Magistrate was
likely to be very helpful. And if they
were not satisfled in the way he
administered justice, then they would
certainly make it a sessions case and
take it before a committing court
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Things happened before lke t.h_is in
the old regime. Therefore, this discre-
tion must necessarily vest in the court.
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distribution and
fair prices.”
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availability at
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“which may extend to one year
and shall also be liable to a fine.”

Wﬁ?ﬂ'ﬂ‘wh ‘or fine or with

“has reasonable cause to belleve

to be false or it i not believed
to be true”

TeE %% % I@ H “extend to
3 years or with fine or with both”
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Shri Kanungo: I am glad that my
task has been lightened by the
speakers who have preceded me.
About the essentiality of the legisla-
tion, I cannot do better than our
revered colleague Pandit Thakur Das
Bhargava. He has explained to the
House in the proper perspective the
improvement that the present Bill
brings over similar legislation that
has been operating for quite a long
time in this country. I would just
mention that the hang over of the
past experience is yet in the memory
of most of the Members who have
spoken on this measure. But, I belleve
that if the Governmemi of the day
had foreseen the unusual conditions
which weére in the country and were
armed adequately with legislation,
perhaps the things that happened
would have been mitigated to some
extent. '

-Kumarl Annie Mascarene: With

that bitter expérience in the past,
what i{s the guarantee that you w!ll
behnve ‘better hereafter‘?

Shri Kmnm. Becnusa the hon,
Member iz a member of this House,

she will bring all the moderation of -
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her knowledge and experience of the
measure; that would be passed in this
House.

Shri U. M. Trivedi: There is no
quorum, The quorum bell must be
rung.

Shrl Kanungo: I think it is only a
guess.

Shri U. M. Trivedi: I have calcu-
lated. There are only 33 Members;
17 more are required.

Mr. Chairman: I am ringing the
bell. Now there is quorum. The hon.
Minister may continue.

Shri Kanungo: I was saying that
with the experience of the legislation
which had been in existence in the
past and with the knowledge of its
administration and its shortcomings,
I hope that if, God forbid, occasions
arise when powers under this legis-
lation have got to be exercised In a
wide manner, then, the administration
of the Act would be better and In
interests of the community and far
quicker than it has been in the past
This piece of legislation is more or
less in the nature of a reserve power
of the Government. Government hope
that they may not be called upon to
exercise the powers which are being
vested in them.

The main points which have been
made out by Pandit Thakur Das Bhar-
gava, in his eloquent speech, have
been discussed on other occasions,
particularly in the Select Committes.
As the previous speaker has said, the
present provision in the Bill as it has
emerged from the Select Committee
is a balance between two divergent
views held on this matter. I need not
dilate upon the merits of the parti-
cular clauseg in the Bill as thev stand.
All T can say is, in the words of
Pandit Thakur Das Bhargava, that it .
iz an improvement upon the previous
legislation. It 15 yet fo- be seen
whether the provisions as they are iIn
the Bill are .not adequate for prevent-
ing misuse- of power either by the:’
executive or by the judiclary or.
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whether they are adequate for serv-
ing the purpose of the Bill.

Regarding the quantum of punish-
ment provided in the BIill, it is
obvious, as has been pointed out by
Pandit Thakur Das Bhargava, that it
has slackened than it wag previously.
I would oppose any suggestion that
it should be reduced further. After
all, the provisions in this Bill will
come into force when there are con-
ditions of emergency, to serve its pur-
pose. The punishment provided must
be sufficiently deterrent to prevent
people from indulging in anti-social
activities.

Regarding the provision in clause 9,
I would submit that in spite of the
eloquence of Pandit Thakur Das
Bhargava, I am not prepared to
accept the proposition that he has so
ably advocated. Simply because the
provision, as it is now, makes ample
provision that the innocent will not
be harassed, After all, the prosecu-
tion takes upon it the responsibility
of fastening the guilt upon persons
whom they choose to  prosecute and
the prosecution of a particular in.
dividual for a particular offence will
depend upon the circumstances of
that particular incident. You cannot
generalise on it. It may be quite
possible that in a particular case, the
managing director or the responsible
director was absent physically. But
there may have been communication.
It is quite possible that the manager
or managing director need not be
prosecuted, It all depends upon the
particular facts of a particular case.
I submit that the Bill gives ample
protection to the innocent to save
themselvés from harassment, and yet
gives ample room for the effective
admiinistration of this emnergericy Act.
After all, as Pandit Thakur Das Bhar-
give Has mentioned, these are legls-
lations whieh are rarely used. I hope
they will be rarely used

With these words, I commend that
the Bill as it is may be taken into
consideration clause by clause.
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Mr. Chairman: The question ls:

“That the Bill to provide, in
the interests of the general
public, for the control of the pro-
duction, supply and distribution
of, and trade and commerce in,
certain commodities, as reported
by the Select Committee, be taken
into consideration.”

The motion was adopted.
Clause 2. — (Definitions)

Shri N. B. Chowdhury (Ghatal): I
beg to move:

(1) In page 2, line 3, add at the
end “and jute fabrics and products”.

(2) In page 2, after line 3, insert:
“(xa) tea;

(xaw) medicine declared by
notification essential to the life of
the community;”

(3) In page 1, line 20, before
“petroleum”, occurring for the first
time, insert “crude oil”,

The first amendment relates to the
fnclusion of jute fabrics and jute pro-
ducts. This has already been referred
to by my hon. friend Shri Tushar
Chatterjea. Madam, it has been our
experience in the past that although
the jute mills were making huge
profits a minimum fair price was not
ensured to the jute growers. Some
time back when we approached the
hon. Commerce Minister with a memo-
randum on behalf of the jute-growers
of West Bengal, he told us that there
was no Board or Committee or any
machinery to ensure this price, or to
deal with the commodities. Though
Jute has been included here, we are
vet. to see how far Government will
make efforts to ensure minimum fair
price to the jute growers. We want
that. Government should have a
reasonable amount.of control over the
Industry as well as the jute goods,
as we feel that without that jute.
growers cannot be peid a minimum
economic price; That is the reason

for our suggesting the inclusion of
those items.
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Then, we suggest the inclusion of
tea. We notlced that in the West
Bengal Assembly when the Estate
Acquisition Act was passed, in spite
of theé persistent demands of the
Members that the tear gardens also
should be brought within the purview
of the Act, it was not done, We have
some suspicion that because it is
under the control of foreign interests,
Government is avoiding it. Otherwise,
there is no reason why tea should be
excluded, while jute has been includ-
ed. We do not find much difference
between tea and jute, so far ag their
utility to the community or to the
economy of the courntr¥ is concerned.
8o, we feel that tea should be includ-
ea in the definitions.

We have also sought to include
medicines declared by notification to
be essential to the community. We
know how people have suffered In
the past for lack of medicines at fair
prices. We do not know  whether
people will have to face the same
difficulties jn future. In view of wide-
spread adulfepstion erd tHe difficulty
of getting essential medicinés, we feel
medicings should” Be brought within
the purview of this measure.

Now, I' come to my third amend-
ment. I think that it is very impor-
tant to include crude oil aleng with
petroleum and petroleum products.
You know, Madam, that we are going
to have a number of reflneries in
this country. Two refineries have
already been started at Tronibay near
Bombay. If we andlyse the agree-
ments that- have been entered into
with the foreign companies' like
Burmah Shell and Standarg Vacuum,
we fitid’ that' Govefnmefit hivé given
a' guarentee that tHey will' not
nationallse thede  industries  for
twenty-ivé years. These companles
bhave' been givefi riany other rights.

Somietites we Hive Ho share; or we

do’ not haVé voting rights even if we
have: a- share in the company.
Shr? Bamml: Has ths' Keh, Membbs

§ot- copien' off full spreehivits with'
these compihigst’
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Shri N. B. Chowdhury: I Have gone
through them in the Library.

Shri Bansal: Full agreements?

Shri N. B. Chowdhury: Yes, they
gre available in the Library: I have
gone through them. I find that some
times Government have no voting
righits. If petroleum and petroleum
products are considered essential to
the life of the community, crude oil
should also be considered an essen-
tial commodity, because it is from
crude oil that petroleum and the other
products are extracted. So, if we do
not include crude oll, we may not
have sufficient power to exetrcise con-
trol over these refineries. Now, it will
be very necessary for us to watch
the doitigs of these companies. So, I
think crude oil must be included in
the deflnitions.

! Kanutigo:” My' tHék 15 veéry
simple. No. 1: this Bill seeks to regu-
late essential commoditles without
which' the comifniinity will suffer. By
no stretch of imagination can tea and
jute fabrics be consldered as essential
to the life of the community, though
I admit they are used widely. ia
Bill is' not designed to regulate indu
try; this Bill is not designed to rexu-
late "the economy of the country. This
Bill is designed merely to regulata
AEEButlon and prices in a glven
emé&igenty. Aparf from that fea and
jute are taken care’ ot’ by other picces
of legislation, jute products I mean.

As for medicines, there iy & spedcial
legislation for that—the Dwugs Act.
THe counterparts of that legistation
aré'in operation ir the différent States.
As a matter of fact théré Have been’
suggestions that it need not be there
in that' foitfii Cobsultuifon tb that
effect is going on between the State
Governmenits and the Mislstry” 6t
Health. But the Drugs Act as passed
by Parildent and i’ ﬁuﬁm
mn the States give enough power to
Government to deal with this matter.
It is opéd tb" thé Parliament at any
time to suggest any item which in a
given eimérgency might be of such
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[Shri Kanungo]

vital importance to the community at
large for Inclusion, and it is always
open to the House to adapt or add
to the items mentioned in the Acts.
Today as matters stand, and in the
foreseeable future, we do not think
that any of the items suggested here
need be taken into consideration,

Petroleum and petroleum products
like kerosene, in which the bulk of
the people are interested, are included
in the definitions, The argument
advanced by my hon. friend in regard
to crude oil, does not appeal to us.
Crude oil is a raw material for the
manufacture of petroleum products.
It can be controlley and it is being
controlled in other ways. So, I am
unable to accept any of the amend-
ments suggested by the hon. Member.

Mr. Chairman; The question is:

In page 2, line 3, add at the end
“and jute fabrics and products”.

The motion was negatived,
Mr. Chairman: The question is:
In page 2, after line 3, insert:

“(xa) tea;

(xaa) medicine declared by
notification essential to the life
of the community;”

The motion was negatived.

Mr. Chairman: The question is:

In page 1, line 20, before “petro-
leum”, occurring for the first time,
insert “crude oil".

The motion was negatived.

Mr. Chalrman: The question is:

 “That clause 2 stand part of
“the BiNL" -

The motion was adopted.
Clause 2 was added to the Bill.
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Clause 3.~ (Powers to control
production etc.)

Shri Raghavachari: I beg to move:

In page 4, line 28, after ‘“Central”
insert “or State”.

My point is this. Sub-clause (6) of
clause 3 reads:

“Every order made under this
Section by the Central Govern-
ment or by any officer or autho-
rity of the Central Government
shall be laid before both Houses
of Parliament, as soon as may be,
after it is made.”

So, you have stated here that the
orders passed by the Central Govern-
meut should be placed before the
two Houses, but if you examine
clause 5 you find that orders under
clause 3 can be directed to be made
by the States or State officers. What
would happen to those orders? Clause
§ reads:

“The Central Governmgnt may,
by notified order, direct that the
power to make orders under
section 8 shall, in relation to such
matters and subject to such con-
ditions, if any, as may be speci-
fled in the direction, be exercis-
able also by—

(a) such officer or authority
subordinate to the Central Gov-
ernment, or

(b) such State Government or
such officer or authority subordi-
nate to a State Government,
as may be specified in the direc-
tion.”

Therefore, orders under clause 3
can also be passed by the State or
State officers. Sub-clause (6) of
clause 3 has been addeq by the Select
Committee so that all the orders
should be placed before both the
Houseg a3 soon as possible. The
Minister has not only undertaken to
place them before Parliament but he
has also undertaken to place them
even  before the Consultative Com-
mittee. Mostly, it is the States that
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will act, though, no doubt, you can
also pass orders. So, all those orders
passed by the State Governments or
State officers also must be laid before
the two Houses.

Therefore, I propose that it should
read:

“Every order made under this
section by the Central Govern-
ment or by any officer or autho-
rity of the Central or Staté Gov-
ernment shall be laid..:"

Then it will include all orders
passed under clause 5 also under the
powers delegated to the States by the
Centre.

Mr. Chairman; Amendment moved:

In page 4, line 28, after “Central”
insert “or State".

Shri U. M. Trivedi: I beg to move:

In page 3,
(i) omit lines 1 to 4; and
(il) omit sub-clause (3).

My amendment is a sort of conse-
quential amendment to an amend-
ment suggested by me to clause 7.
Under clause 3, sub-clause (2)(f), we
have a provision that an order may
be passed:

“requiring any person holding

in stock any essential commodity .
to sell the whole or a specified
part of the stock to such person
or class of persons and in such
circumstances as may be specified
in the order”

Along with this there is a provi-
slon in sub-clause (3) which reads:

“Where any person sells any
essential commodity in compliance
with an order made with refer-
ence to clause (f) of sub-section
(2), there shall be paid to him
the price therefor as hereinafter
provided:”

and then there is a proviso, '} ./
It so happens that such orders dre

generally . directed - against stock- -
holders and the stock-holders Aeliver .
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their goods to the persons in whose
favour such a direction has been
given. At times it happens that the
payment is not immediately forth-
coming for some reason or other. It
is a commercial transaction in all
respects except for the passing of this
order. Instead of an agreement be-
tween the two parties, agreemnt has
been entered into by a statutory pro-
vision of law or by an order and by
virtue of that provisions, goods are
delivered and there is some time-lag
in payment, or some difficulty arises
by virtue of which the price is not
paild for immediately or in time as.
demanded. What happens? The whole
machinery is set in motion and this
civil case becomes a criminal offence.
A man may not have funds immedia-
tely available with him. There is
absolutely no doubt in any one's mind
that it is merely a contractual rela-
tion, and in such cases to turn a civil
liability into a criminal offence for
the buyer is too much.

Shri Kanungo: It is onerous on the
buyer?

Shri U, M. Trivedl: The buyer will
have to pay, and if there iz some
delay in paying, then, immediately
your clause 7 comes into play and
what clause 7 says is this: that if the
person contravenes any order made
under section 3, then, the punishment
will be imprisonment and filne. The
imprisonment may extend to one year
in the case of an order under sub-
section (2)(h) or (i) and three years
in the case of any other order. He
might be liable to a fine of Rs. 250
or Rs, 500 or Rs. 1,000 or Rs. 1,500,
With this liability to pay fine and
imprisonment, I do not know what
will happen to that poor man who is
the buyer.

I therefore submit that this must
be looked Into very carefully and my
amendment may be accepted.

Mr. Chairman: Amendment moved:

In page 3,
(1) omit lines 1 to 4; and
(ii) omit _sub-élause (3). )
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Shyl Kanungo: As far as Shri
Raghavachari’s amendment is concern-
ed, statutorily it is not possible to
direct by legislation that the orders
of the State Governments shall be
placed here. All the same the Minis-
ter has promised that he will collect
as much of the orddrs ax he can and
then piace them before: the Houve.
Therefore, 1-am not prepared to accept
the amendment.

As for the other proposition of
Shri Trivedi, I would urge on him to
remember that after all the officers
and men and State Governments who
will administer these things have
some common sense. Under no circum-
stances will an order be passed as
he envisages. It will be a time of
scarcity and any buyer will be pre-
pared to pay. I cannot foresee any
circumstance in whicp every one, the
officer passing the order, the parties
to the transaction—that means
delivery and acceptance of goods and
payment of the price—and the court
it any which has got to go into it,
will be s0o devoid of commonsense
that they will act in an oppressive
manner. Therefore; I do not accept it.

Shri U. M. Trivedl: Mday I put one
poser to thHe hon. Minister? Suppos-
ing an order is made saying alright,
you deliver sb many bales of cotton
to this partlcular man, arid that parti-
cular man ig not prepared to pay the
amount then ang there, &nd the seller
stys; unles¥ you pay me cash I am
not going'to deliver, then will he not
be held responsiblé for the contraven-
tion of the order?

Shri Hanungn: Theoretically per-
fectly correct.

Mr. Chairman: The question. is:

In page 4, line 28, after “Central”
ingert' “or Stite®,

The motion was nepatived.
Mr. Chairman: The question is:
In page 3,

(1) omit lites 1 tsll-l;ﬂ
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(ii) omit sub-clause (8).
The motion was negatived.
“That clause 3 stand part of
the Bill”

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 6 were @dded to the Bill.
Clause 7.— (Penalties)

Shri Raghavachari: I beg to move:

In page 5, line 8, after “tontra-
vénes” insert “or abetsthe comraven-
tion of”.

_Blu'i U. M. Trived: I would also
like to move my amendment.

Br. Suresh Chandra: There is no
amendment in your name.

Shri U. M. Trivedl: I have given
notice just now. You may not have
got a copy of it.

Mr. Chairman: What is the reaction
of the hon. Minister to these amend.-
mentg?

Shri lnnu.uo We are accepting an
amendment by Shri Kasliwal, and

that will cover Shri Mh-vaehltll
amendment,

Shri U.. M: Trivedi: I beg to move:
In page 5, after line 17, add:

“Provided that a contravention
of an order under clause (1)
shall not be a penal offence.”

Pandit Thakur Das Bhargava: I
beg to move;

(1) In page- 8, lines 1% and 14, for
“and shull' aiso’ be Nable to' fine™,
substitute “or. mﬂmmwithheﬂ:"

(ﬁlm_me 5, line 18, after “Pro-
vidéd that” insert “in cases relating
to part (a)(il)".

Mr. Chaismam: Ameadmerits moved:

1) In‘'page 5, line '8'afré¥' “cotitran
vemes” insert “or abetd' the contrs-
vention of”.
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(2) In page 5, lines 13 and 14, for
“and shall also be liable to fine”,
substitute “or with fine or with both”.

(3) In page 5, line 18, after “Pro-
vided that” imsert “in cases relating
to part (a)(ii)".

(4) In page 5, after line 17, add:

“Provided that a contravention
of an order under clause (f) shall
not be a penal offence.”
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Shri U. M. Trivedi: Every word
that has fallen from the mouth of my
hon. friend Pandit Thakur Das Bhar-
gava is very valuable, and it must
be considered in its
When we are on clause 7, we have
to consider that we should not open
the flood-gates of corruption wide.
Up-to-date, corruption was limited by
virtue of the previous provisions only
to the police. Now, we are extending

those things to the magistracy. It is

under this clause 7 that a provision
exists for imposing a fine of unlimited
amount. There is no limit placed.upon
it, and we also provide that he shall
be punished with imprisonment along
with fine; the proviso that we have
added gives such a wide discretionary
power putting temptation in the way
of the man, that he may excuse a
rich man from 'a sentence of imprison-
ment and then give him .a .punish-
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ment of fine only, and that punish-
ment of fine may wvary according to
a yardstick of which we have got no
knowledge. This proviso, therefore,
ought not to be there. On the con-
trary, the amendment suggested by
Pandit Thakur Das Bhargava may be
accepted. I have suggested one further
proviso and, as I said before, that
proviso igs merely a consequential one.
As I said before, and as the hon.
Minister in charge was frank enough
to admit, as the law stands, it is possi-
ble that mere contractual relations
between the parties may land one-
self. ...

Shri Kanungo: It is not contrac-
tual; it is involuntary.

Shri U. M. Trivedi: He says it is
not contractual. When a suit has to
be filed, it hag to be flled as between
seller and buyer and Government will
never be a party to it. That is my
reading.

Pandit Thakur Das Bhargava:
Agreed price.

Shri U.'M. Trivedi: I know this,
and I have indulged in these things.
This is my very humble submission,
that you will learn it from experi-
ence that it is so. Therefore, I sub-
mit that where it is merely a question
of non-payment or delayed payment,
where any breach of this provision
in (f) is there, please pause and con-
sider and do away with this provision
of three years rigorous imprisonment
for not making payment in time or
delaying payment or .not delivering.
the goods in time, ‘whatever it may
be. Both things will go together and
clause 3(2)(fy read with sub-clause
(3) will open out the floodgates of
eppression also. Therefore, my sub-’
mission 18 this. I do not know why
this measure was rushed through, as
we felt it. But anyhow, since we are .
here today we will pause and consider
and give our second' thoughts fo it to’
find out, whether .or not this should be
embodied. I pray that they will apply
their mind to it ' ‘and see that the:
amendment s accepted. . S

e
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Shri Raghavacharl: My amendment
is to this effect, I want to add the
words ‘or abets the contravention of’
after the word ‘contravenes’, that is
to say, ‘If any person contravenes or
abets the contravention of any
order.....

Shri Kanungo: May I suggest this?
There is Shri Kasliwal's amendment
which I am going to accept. That
coverg Shri Raghavachari’s amend-
ment.

Shri U. M. Trivedi: Is it correct
that . we are not ‘agreeing 'to his
amendment?

Shri Kanungo: 1 am_accepting it.
Shri U. -M. Trivedi: Both attémpt
and abetment?.

Shri Kanungo: Yes.

Shri U. M. Trivedi: But the Minis-
ter salg during his speech_that he is
not dccepting it. He was. nat agree-
able to it.

Dr,  Suresh Chandra: Now the
Minister in charge is saying it is
acceptable,

Shri Kanungo: I am authorised to
accept it.

Shri U. M. Trivedi: That will be
too dangerous.

Shri Raghavacharl rose—

Mr. Chairman: Is it necessary now
for Shri Raghavachari to speak?

Shri Raghavachari: I am not agree-
able to that amendment. I only wish
to submit this. My amendment is no
doubt for adding the word ‘abet' and
the other amendment which is going
to be moved Iincludes the word
‘attempts’ also, which Government
are going to accept. Therefore, the
argument 1is that my amendment
should be put off. Well, 1 wonder
what particular charm there is in a
particular amendment that is going to
be moved rather than the amendment
which is actually moved.
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Shri Venkataraman: The charm is
that the amendment of Shri Kasli-
wal covers two things—attempt and
abetment—while the amendment of
Shri Raghavachari covers only ‘abet-
ment’. Government want to cover both
attempts at contravention and also
abetment of contravention. They
would like to have that amendment
which covers both.

Shri Raghavachari: What prevents
Government from  accepting - my
amendment  and .alsp accepting- that
portion of that amendment which is
not here, except that you prefer your
own man to another Member “who
makes a suggestion? (Interruptions.)

Mr. Chairman; Order, order. I think
Shri Raghavacharl has spoken on the
point.

Shri Raghavacharl: I have not yet
completed. I am really opposed to the
intended amendment to add ‘attempt’.
As you know, attempt is not generally
nunishable with the same quantum
nf punishment that is provided for
the principal offence because attempt
is something much less sgerious than
the offence. The rule under the
Indian Penal Code and general crimi-
nal law is that the punishment for
attempt is half and is not equal to
punishment for the principal offence.
Therefore, unleis the Government
want to accept it because it comes
from a Government side Member, I
am unable to understand it, because
it goes against the very fundamental
principle of criminal jurisprudence if
an attempt made is equated with the
offence {tself. Apart from that, I only
want to say that the expression ‘con-
travens or abets the contravention of’
{s certainly a thing which is under-
standable. Therefore, I request the
House to accept it, In spite of the
fact that the Government wish to
make an invidious distinction between
their own favourite person and the
Opposition.

Shri Venkataraman: I want to
speak on this amendment in view of
the very serious allegaticn made by
Shri Raghavacharl.
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Mr. Chalmmsn: There s no Hime.

Bhri 8. S. More (Sholapur): It was
anly a pasting -statement.

Shrl Venkadaraman: My point :is
this. ;In the ald lmw, that is, the Essen-
tial Supplies (Temponary Powens) Aot,
thene was :a -section which punished
both attempt as well as abetment
with the same punishment as for the
orifinal offence. The Indian Penal
Code may 'be different. Xow, by some
gversight that particular section was
omitted when the Bill came before
the .Select ‘Committee.

Shri U. M. Trivedl: Was it by over-
sight or was it by deliberation?

. Shri Venkataraman: We knew ihe
view of Goyernment ram wbat they
have expressed. My friends are able
to divine them better and draw con-
‘trary inferences from werdal I must
point ot that by oversight that
section has not been put in. The
amendment which ds tabled by Shri
Kasliwal, restores the position to what
ft was in the Act which has expired
and there is no unfair or, what I
would call, fraudulant preference
urder the Insolvency Act that an-
other Member's amendment was
acoepted in preference to that of
Shri Raghavachari's. If Shri Raghava-
chari brings forward an amendment
which {8 capable of acceptance by
the Government, then certainly the
Government would accept it. It is un-
fair on hi; part to ascribe motives

and say that his amendment sz mnot

accepted but Shri Kasliwal's amend-
ment {s accepted. Shri Kasliwal's
amendment is complete and compre-
hensive while Shri Raghavachari's
amendment is partial and cannot,
therefore, be accepted.

Shri Kanungo: I have nothing more
to say.

Shri U. M. Trivedi: On a point of
order. Whatever explanation has been
glven was given by the Chairman of
the Select Committee. It is not at all
coming from the Government. So is
be entitled to speak on behalf of
Government like that?
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dhrl Kanunge: What s wrong? I

accept &l .the 'position which 'he -has
stated.

Mr. Chuirmmn: There is no -point of
ordar.

The question is:

In page 5, line '8, after “comira-
venes” Jmsert “or -sbets ‘the .comtra-
vention of”.

The motion was negatived,
Mr. Chairman: The question is:
In page 5, lines 13 and.14, for “and

shall also ‘be Hable to Rme”, substitute
“or with fipe or mith both”.

The motion was negutived,

Mr, Chairman: The question is:

In page 5, line 18, atter ‘“Provided
that” insert “in cases relatng to
part (a)(if)".

The motion was negatived,
Mr. Chadrman: The question Is:
In page 5, after line 17, add:

“Provided that a contravention
of an order under clause (f) zhall
not be a penal offence.”

The motion was negatived.

Mr. Chalrman: The question is:

“That clause 7 stand part of
the Bill.”

The motion was adopted.

Clause 7 was added to the Bill

5 p.M.

Shri Bansal: It is five o'clock. Let
us adjourn.

Mr. Chairman: This Bill has to be
passed, So, we shall sit a little longer
till it is finished.

e
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New Clause 7A —(Attempts and
- Abetment)

Shri Eastimal .(mm-miaw): I
beg to meye:

In page 5, after line 32, insert:

“TA. Attewwple and -abetment.—
Any person who attempts to con-
fravene or asbets a contravention
©f ‘any order made under section
3 shall be deemed to have con.
travened ¢hat order. 5

Shrl Kanungd: I accept it.

Shal Reghaxachari: 1 xise Ao a point
of order that this amendment is aut
of order, in view of the fact that this
House, just a minute age, bas nejacted
in principle incorporating ioto the
clause, abetment as an offence. Abet-
ment has been .oversuwled .and sais
amcndment includes both abetment

and adtempt.
Shrl Venkataramayp rose—

Shri Raghavacharl: I am very sorry;
this is not the way in which a Mem-
ber should be dealt with. I have been
actually stating what I feel on a point
of order and, Madam Chairman, it is
for you to decide. You may hear any
Member. I am npt standing in the
way. Let him be heard about the point
of order..I cannot be silenced in this
way. (Interruption). I simply wanted
to place before you the point that the

principle of punishing abetment of the

offence has been decided against by
the House and the new amendment
includes that also. That portion will
certainly be out of order.

Shri Venkataraman: I beg to sub-
mit a few words on the point of order
(Interruption). There is liberty of
speech on this side also. It is not
confined to the opposition always.

The point of order which my hon.
friend Shri Raghavachari has raised
stands on the footing that the House
has decided on the principle that abet-
ment should not be included as an
offence. The clause which is now be-
fore the House is more comprehen-
slve and it includes both attempt and
abetment. If the House is not pre-
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pared to accept a portion but is pre-
pared to accept a larger and wider
connotation, it cannot be ddeemed to
have .decided agajnst 'the -whale. The
House mlght have decided againlt a8
part of {t ‘being Incorporateﬂ When
a larger area ‘Iz sought to be covered
it en;mot 'be said that because it has
not acceptel a smaller portion of it,
it 18 against the wider fie)d. There .is
no point of order.

Shed Raghawacharl: I shall invite
your attention to a previpus rulipg

given by the hon. Speaker, in respect
of the Criminal Procedure Code,
where it was held to ‘be -out of order
even if .a thing was inferentially voted
ageinst eprlipr. It was held to have
decided a prineiple and eubsequent
qrr_zéen;imqnt was declarad .out .of
order.

Pandit Thakur Das Bhargava: May
I submit a word about the point of
arder? Wge cannot ignope -whai (as
happened in the House. When the
amendment of Shri Raghavachari was
put, Shri Venkataraman raised a point
and the hon. Minister agreed with
him and said that another amend-
ment is coming and it was In view
of that amendment that the amend-
ment of Shri Raghavachari was re-
jected. As a matter of fact, the
House did not apply its mind to that
particular amendment. The real fact
was that Mr. Venkataraman said that
the other amendment was coming and
that it was all-embracing and that it
was going to be accepted. It was on
that basis that that amendment was
rejected. We cannot ignore what has
happened in the House. If that was
the reason for rejecting that amend-
ment, it cannot be argued that on
merits it was rejected. It was only
rejected on the ground that an all
embracing amendment was coming
I do not think, on this ground, the
House is not entitled to consider the
new amendment.

Mr. Chairman: I give my ruling on
the point of order raised. I agree with
what Pandit Thakur Da: Bhargava
has said that there is no point of
order. So, I rule it out.
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In page 5, uﬂerlline 32, ingert;
The question is:

In page 5, after line 32, insert;
' “7A. Attempts and abetment.—
Any person who attempts to con-
travene or abets a contravention
of any order made under section

3 shall be deemed to have con-
travened that order.”

The motion was adopted.
New Clause TA was added to the mu
"Clause 8.—(False statements)

Mr, Chairman: Clause 8; there are
no amendmernts,

- Shri K, K, Basu (Diamond Har-
bour): There is no quorum in the
House; how can we discuss?

~ Shri Raghavacharl: We cannot .sit
after five, B

Shri. U ‘M. Trivedi; There is ' no
quorum; we:cannot sit,

Shri Kanungo: The bell can be rung.
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Mr, Chairman: T_f:o bell can be rung
because the Bill has to be finished
today., The Minister should arrange

for the quorum. ] shall have the bell
rung.

Shri T. T. Krishnamachari; Madam,
may I suggest that you direct the
Iock Sabha Secretariat to put this
Bill as the first item in the Order
Paper tomorrow notwithstanding the
fact that tomorrow is reserved for
other business?

Pandit Thakur Das Bhargava: If
that is not done, this Bill will notbo
passed in time, J

Mr. Chairman: What is the sense
of the House? '

Hon Members: Yes,

The Lok Sabha then adjourned .till
Eleven of the Clock on Tuseday, the
22nd March, 1055,



